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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and 
Seventieth Report (Fifth Lok Sabha) on Crash Scheme on Rural Em- 
ployment-Chapter II do the Supplementary Report of the Comptrol- 
ler and Auditor General of India for the year 1972-73, Union Gov- 
ernment (Civil). 

2. The Supplementary Report of the Comptroller and Auditor 
General of India for the year 1072-73, Union Government (Civil) 
was laid on the Table of the House on 8th August, 1974. The Com- 
mittee examined the Audit Report relating to Crash Scheme on 
Rural Employment at  their sittings held on the 1st and 2nd Novem- 
ber, 1974. The Committee considered and Analised this Report at 
their sitting held on 20th April, 1975. Minutes of these sittings form 
Part II* of the Report. 

3. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report ( A p  
pendix VI). For faciZity of reference these have been printed in 
thick type in the body of the Report. 

4 The Committee place on record their appreciation of the assis- 
tance rendered to them in the examination of the Audit Report by 
the Comptmller and Auditor General of India. 

5. The Committee would also like to express their thanks to the 
Ministry of Agriculture and Irrigation (Department 05 Rural Deve- 
bpment) for the cooperation extended by them in giving informa- 
tion to the Committee. 

NEW DPLHI; JYOTIRMOY BOSU, 
April 28, 1975. Chuirman, - 
Vaiscrkha 8, 1897 (Saka). Public Accounts Committee. 

*Not printed (one cyclotrtyled copy laid on the Table of the House 
and five copies placed in Parliament Library). 



B&POBT 
CRASH SCHEME FOR RURAL EMPLOYMENT 

Audit PuPCrrph 

Genesis 

1.1. Unemployment both in urban and rural areas has continued 
to rise. According to the Planning Commission there were several 
factors which contributed to such a rise. Starting with a Plan holi- 
day and the recession that followed it, there was industrial stagna- 
tion. Adverse weather conditions and drought in several parts of 
the country led to a setback in agricultural production. There was 
also a sharp rise in population in the decades 1951-1961 (growth 
rate: 21.64 per 1000 population) and 1961-1971 (growth rate: 24.80 
per 1000 population). Our educational system also has its own 
weaknesses. 

1.2. Government of India came to the conclusion that normal 
programmes could not meet the mempbyment problem adequately 
and that special measurcs were necessary, both in rural and urban 
areas. Accordmgly, the following programmes were started in tho 
recent past: 

(A) For the educated unemployed: 

(I) Programme for educated unemployed includirlg engineers 
and scientists-This was initiated in 1971-72. Expansion 
and improvement of the quality of primary education, 
financial assistance to small entrepreneurs for self- 
employment ventures, rural engineering surveys, agro- 
service centres, investigation of road, irrigation and flood 
control projects, design units for rural water supply na- 
tural resources surveys, etc., were included in this pro- 
gramme. 

4 III Special employment programme for States and Union 
Territories-This was started in 1972-73. Subject to cer- 
tain broad guidelines issued by the Planning Commission, 
initiative was left to the  States and Union Territories to 
foxmulate the schemes. 

(IfT) Half a million jobs programme for educated unemployed- 
This was started in 1973-74 to supplement the existing 
special employment programmes by creating job oppor- 
tunities for 5 lakh educated unemployed. Scheme for 
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M . C r n p m t  trahhl& ~nwfr&ll of D m- 
pbers in the private sector and coopemtivcr to anplay 
ongineerr, diploma-holderr as well ar pernonr from the 
weaker sections of thc community, are included, the at 
tempt bdng to &ld empbsrment far all ehgimm, rdcn- 
tlrts, tcchnologisb and all graduates from scheduled castes 
and scheduled tribcr by the end of 1973-74 

(B) For tbe Nnt unemployed: 
(I) Small farmers development agency and marginal f a m e n  

and agricultural labourers.-These have been in opera- 
tion rime 1969-70 and aim a t  developing subsidiary ooar- 
patiom, such as dairying, poultry, etc. and providing credit 

and agricultural ~nfrastructure. 
Drought prone area programme.-This was started in 
1970-71. Under this a plan covering minor irrigation, soil 
conservation, afforestation, rural roads and pasture land 
development with an outlay of Rs. 2 crores during the 
period 1970-71 to 1973-74 was prepared for each of the 54 
chronically drought affected districts in the country. As 
most of these works are labour-intensive, they are expect- 
ed to create substantial employment in rural areas. 

Crash Scheme for rural employment.-Because the em- 
ploymentam-production oriented special scheme, notably 
those mentioned above relating to small farmers, margi- 
nal farmers and drought prone areas, had only limited 
coverage, Government of India considered it necessary 
in 1970-71 to formulate and implement a country-wide 
scheme to relieve unemployment and under-employment 
mainly in those rural areas which were not oovered by 
either substantive development programmes or special 
schemes or where such programmes had either not fully 
spread by then or afforded limited benefits. Accordingly, 
early in 1971 the Union Department of Community Deve 
lopment fonnulated the crash scheme for rural employ- 
ment to provide quickly and directly employment to at 
least some specific numbers in each of the districts of the 
country. It was a Central scheme operated through the 
State Oovernments. The intention was to provide em- 
ployment, by spcndfng Rs. 12.5 lakhs in a district annual- 
ly, for a thousand persons, in each district for ten months 
in a year. The additional employment was to be generat- 
ed through execution of labour intensive projects which 
would create durable, productive assets Certain classes 
of projects were listed, for example, road building, minor 



irrigation, soil consemation, reclamation and development 
af land, dninage, Bood protection and anti-water logging, 
construction of additional classrooms for primary school 
buildings and special repaws as distinct from ordinary 
day-to-day maintenance or repairs of existing assets with 
a view to making them durable and useful. T b  list was 
illustrative and not exhaustive and any project that was 
labour intensive and useful for development of a district 
could be undertaken as long as wages formed not less than 
80 per cent of the total cost. The balance was for mate- 
rials and equipment required to make the works durable. 
Later. it was decided that upto 40 per cent of the total 
expenditure on a work could be spent on materials if re- 
quired to ensure durability, provlded that expenditure an 
wages in the district as a whole was around 70 per cent of 
the amount allocated for the district. The guidelines issu- 
ed by the Central Government stipulated that labourers 
from families where no other adult member was working 
should be preferred and work was to be provided as near 
their place of habitation as possible. 

1.3. On 25th February, 1971 the  Union Department of Oommun~ty 
Development (which admin~sters the scheme) intimated to the State. 
and Union Territory Governments the decision to launch the scheme. 
In order that Reld operations might commence from April 1971, those 
Governments were requested to proceed immediately to formulate 
district-wise projects and submit them as soon as possible, and pre- 
ferably by 15th March. 1971, to the Union Department of Community 
Development, which would sanction the projects and release neces- 
sary funds for the year 1971-72. According to the guidelines issued 
by Government of India, the size of a project was ordinarily to be 
such that it would employ a minimum of 50 persons continuously for 
15 weeks. According to the level of wages prescribed, the cost of 
such work would have been about Rs. 22,500-Rs. 25,000. This, by 
Central Government standards, may not be regarded as large. Under 
this scheme many State Governments undertook a very large num- 
ber of small works. Since the works were to be in rural areas, it 
might have been possible to foresee before launching the scheme that 
this was likely to be so. Why it was necessary for the Central Gov- 
ernment to examine the works and then sanction them is not very 
easy to see. One consequence seems to have been that proposals 
were formulated by State Governments in too short a time. 

1.4. In madifieetion of what was prescribed for 1971-72, from 1972- 
73 onwards the State Governments and subordinate authorities in the 
States were authorised to sanction works of the classes specified in. 



the  guidelines issued by Government of India or the types already 
approved in 1971-72. All other works, namely, construction of rural 
godowns, housing colonles for the weaker sections of the community, 
etc., were to be submitted to Government of India for approval. 

In  February 1971 Government of India had informed the State 
and Union Territory Governments that the crash scheme was likely 
to continue for three years (1971-72, 1972-73 and 1973-74), and that 
on receipt of their proposals funds would be released for 1971-72. In 
1972-73 the State Governments were authorised to formulate pro- 
posals for works for the two years 1972-73 and 1973-74. 

[Paragraphs 1--4 of Chapter I1 to Supplementary Report of the 
Comptroller and Auditor General of India, for the year 1972-73, 

Union Government (Civil) .) 

GENESIS 

1.5. A Seminar-cum-Workshop on Crash Scheme for Rural Em- 
ployment was held at New Delhi from 17th to 19th February, 1972. 
The first half of the Plenary Session was chaired by Shri T. Swamma- 
than, Cabinet Secretary and the second half by Shri V. I. Gidwani, 
Employment Commissioner and Secretary. Cabinet Secretariat. The 
post-lunch Plenary Session in the afternoon was chaired by Dr. B. S. 
Minhas, Member, Planning Commission. 

1.6. In his preliminary remarks, Shri Swaminathan said that the 
whole scheme (Crash Scheme for Rural Employment) was really the 
personal and original thinking of the Prime Minister. This is a 
scheme in which she takes a great deal of personal interest and keeps 
looking a t  all the monthly and periodical reports. She had held two 
meetings, presided over by herself, in order to give suggestions and 
guidance. 

Spelling out the philosophy underlying this scheme. Shri Swami- 
nathan said in spite of three Plans, the common man did not feel the 
impact of development. Great realist that the Prime Minister is, 
she had built into this scheme the idea of the durability of assets. 
Shri Swaminathan congratulated the Sub-committees of the Seminar- 
cum-Workshop on getting ready their recommendations in a concise 
and crisp form. 

I.?. The witness has stated during evidence that the note (for 
the Crash Scbeme for Rural Development) came from the late Fin- 
anct Secretary and that the Ffnance Minister had desired that the 
scheme should be taken up and a note of 5-6 pages was given. The 



note recorded by the lob EYnrnce Secretary (Shri P. Govindan Nair) 
an 27th October, 1970 is reproduced Wow: 

'*C+orh Scheme for pmvidinq Emplopnunt in Rum2 Area.- 

I had submitted an original draft of the scheme already 
to F.M. This was discussed with Secretary (EA) and 
C.E.A and as a result of the discussion certain modifica- 
tions were suggested. These were primarily- 

(a) We do not prescribe as rigid objective a scheme in every 
district. We would leave some option to the State 
Governments to leave out districts where other schemes 
are in operation or they do not require such special 
measures. Preference would be on the area approach. 

(b) On re-examination it is found that while we would 
emphasise the labour intensive nature of the schemes. 
laying down strict proportions between labour costs and 
other overheads in raw materials cost may not be 
feasible. We had thought of a proportion of 2: 1 but it 
may have to go up even to 1: I in many cases. 

(c) It is proposed also that initial allocation of Rs. 50 crores 
should be amongst the States in proportion to their 
population (as an employment oriented scheme, popula- 

twn svems to be the best cr~teria);  and wlth~n thv ollo- 
cation of each State the State Government would draw 
up and submit their schemes to the Centre." 

1 8. .4 re\.~scd draft scheme wh~ch was put up by Shri Gowndan 
Nair along with his note of 27th October. 1970 is given in Appendix 
I. 

1.9. The representative of the Department who appeared before 
-the Committee stated in evidence: 

"When the Arst meeting of the Chief Secretaries was conven- 
ed under the direction of the Prime Minister by the 
Cabinet Secretary. I think the Cabinet Secretary at that 
stage also referred to the PM's association with the 
scheme." 

He read out the foll~wing observations of the Cabinet Secretary: 
'The Cabinet Secretary stated that the main reason why the 

Prime Minister had asked him to, call this conference was 
to emphasis@ that this scheme wag a very important part 
of the overall plan of development and upliftment of the 
people and to highlight the need for a cosrdinated a p  
pmch." 



Hellroreadwtale@terdeted tbe U)thHerc4 lQll h t b c P b o m  
Minister to the Prime Miaister. The letter u r foIlor+: 

"The crash pro#pamme drw rival employment which wm ad- 
opted at the Patna session of the AICC is perhaps the - 
important Programme of our party. I undemtand that fn 
pursuance of the decision taken on thin subject by the 
Covenment sometime ago, the Department of Community 
Development have addressed to State Governments oa 
25 February 1971 to donnulate schemes for implementa- 
tion of this programme. I also understand that we have 
not received any concrete schemes so far from the State 
Governments. I am sure you will agree with me that 
unless the urgency of the task is brought to the notice of' 
the Chief Ministers personally, it would be di5cult to 
make any sizable impact of this problem in the coming 
months. It  would also be diPRcult to fulAl the target of 
providing employment to half a million people before the 
current year unless the implementation of the pro- 
name  commences immediately so as to take advantage of 
the off season before the commencement of the monsoon.. 
I think it would be useful if a letter codd be addressed. 
by you, or the Minister of Food and Agriculture and' 
Community Development oould write to the Chief Minis- 
ters, inviting their personal attention to this national 
problem. It may also be useful if the Cabinet Secretary 
convenes a meeting of the Chief Secretaries of the State- 
Governments at an early date to Analise the arrangements. 
for the implementation of the programme." 

The representative of the Department further stated that on the. 
basis of the letter dated the 18th March, 1971, the Cabinet Secretary 
convened the Chief Secretaries' Conference which was held on the 
12th Apdl, 1971. In the course of this conference, the k r e t a r y  
(Agriculture) stated that the Crash Scheme h r  Rural Employment 
(CSRE) had been worked out on a joint initiative of the Prime' Min- 
ister, the Finance Ministry and the Ministry of Food, Agriculture, 
Community Development and Cooperation. Such an approach had 
been adopted to secure effective coordination at the Centre. The 
Department of Community Development had sent out guidelines for 
the scheme on the 25th February, 1971. After a decision to hold this 
Conference had been taken, the guideline w e n  following up by a 
letter requesting the States to favour the Department of Community 
Development with their views so that some pmmadag could be done 
Sn advance. Comments had been received oaly fraar a few States. 
It was necessary that those States which bad not sent their comments 



e d h r  abdd irndfute thdt v k m  during the Conference. The 
C.b;hwt Seeretug stmssed the importance of the time element and 
said that tt was unfortunate that although the Depamnent had re- 
qyested the State GovemmeenWUnion Territories to send their 
sdmner by 15th March, very few such schemes had been received. 
He requested the Chief Secretaries to see that the scheme are f o r  
mulated quickly and sent at once to the Department of Community 
Development, so that funds can be placed at the disposel of the State 
Governmenk 

M n g  the course of evidence, the representative of the Ministry 
of Finance has informed the Committee that a note on Crash Scheme 
for Rural Employment was prepared by the Ministry of Finance on 
1st November, 1970 and i t  was circulated by the Cabinet Secretariat 
on the same day. On the 3rd November. 1970, it was considered by 
the Committee of Secretaries under the aegis of the Cabinet Secre- 
tary. The Committee of Secretaries further considered this subject 
on 28th November, 1970. 

1.11 Asked about the specific consid~ration for entrusting the 
initial formulation of the Scheme to the Ministry of Finance and not 
to the Department of Community Development who were directly 
responsible b r  implementation of the Scheme, the Depnrtment of 
Rural Development in a note have informed: 

"An outline of crash scheme for providing employment in 
rural areas was prepared in the Ministry of Finance in 
pursuance of a direction from the Finance Minister. It is 
not unsual for the Finance Ministry to take part in for- 
mulating schemes for tackling such general economic pm- 

blems as unempl~yment. For example, the Half a Million 
Jobs programme was formulated in 1973-74 by the Plan- 
ning Commission and the Finance Ministry. " 

1.12. I n  a note prepared on the CSRE by the Ministry of Finance 
for consideration a t  the meeting of the Committee of Secretaries on 
3-11-1970, the Ministry of Finance had proposed that the Scheme 
should be outside the Plan but because of the urgency of the problem 
it should be accorded priority over all other non-Plan development 
scheme in the call upon Central Government resources. In the meet- 
ing, however, the Finance Secretary stated that on further considera- 
tiom he was of the view that i t  should be a centrally sponsored 
Scheme within the Plan. The other features of the Scheme agreed 
to  a t  this meeting were: 

(i) The scheme would be designated for providing employ- 
ment to thow who belong to families where no adult 
member was employed. First preference would be given 



8 
to persons of this ate- but fbae would be a provtiob 
for employing others also keeping in mind the problems 
of seasonal unemployment as well as under-empbymsat. 

(if) Each person employed would be paid according b the local 
wage rate and work made available to him for approxi- 
mately 10 months each year, if needed. 

(iii) In view of the fact that in quite a few blocks there would 
be actual labour shortage due to intensive agriculture de- 
velopment and multicropping as also there may be no. 
need to take up additional works in some drought prone 
areas where intensive employment projects were in hand, 
it was decided that the scheme would be required to be 
implemented in approximately 4,000 blocks out of a total 
of 5,000 blocks in the country. Furthermore, since there 
will be variations in the intensity of unemployment areas 
in these 4,000 blocks, this scheme should-provide for em- 
ployment at  the rate of 100 persons for block in 3,000 
blocks and 50 persons per block in 1,000 blocks would be 
such where the scheme would not be required. 

(iv) Provision to the extent of ll3rds of the allocation for ma- 
terials and equipment should be kept in order to ensun?. 
works of durable quality. 

(v) The machinery for implementing this scheme would be 
that of the Department of Community Development and 
the community development blocks in the States. In view 
of the fact that a vast machinery already exists, there 
would not be any need for recruiting additional staff at 
the field level. 

(vi) The works selected should be such as are labour intensive 
and require the minimum investment in materials and 
equipment. They should also be such as could be comple- 
ted within two working seasons. 

(vii) Secretary, Finance, was requested to obtain approval of 
Finance Minister on the approach outlined above. In the 
light of his observations, the Department of Agriculture 
(Community Development) would prepare a detailed. 
scheme for the consideration of the Cabinet. 

1.13. At the meeting of the Committee of Secretaries held on the 
28th November, 1970 to further consider the Scheme, it was intet a& 
decided that: 

(i) The Department of Community Development would pre- 
pare a modifled scheme of the Crash Programme for RuraI 
Employment keeping the district as the unit of imple- 



mentation The scheme would cost approximately Rs. 50 
crores per year, of which Rs. 40 crores would be spent on 
wages and Rs. 10 C r ~ r e ~  on the purchase of materials and 
equipment- The pwwm'une should result in the creation 
of a t  least 1,000 jobs in each district in schemes to be im- 
plemented in areas selected by local authorities. Wages 
would be paid a t  the local off-sea on labour rate and would 
be limited to a maximum of Rs. 100 per month per person. 
The scheme would ensure employment for 4.2 lakh per- 
sons every year for a period of 10 months. 

(ii) The scheme would be included within the Plan, and funds 
found for it without disturbing the alkcations already 
made. Central Coordination Committee would ensure pro- 
per examination of the scheme prepared for each district 
before it is implemented. 

(iii) The works selected for implementing the scheme would 
be labour intensive and such as would be clearly part of 

the area development plan o f  each district. The formula- 
tion of area development plans would be taken in hand 
immediately; guidelines being issued by the district plan- 
ning unit of the Planning Commission. 

It is also decided at that meeting that while integration with area 
development plans was necessary, the implementation of this scheme 
should not be held up till the formulation of these plans and works 
which could be obviously integrated with any such area development 
should be taken up in the first year of the scheme i.e. in the 1971-72, 
fiscal year. The formulation of area development plans would be 
taken in hand simultaneuosly. It was suggested at that meeting that 
the district planning unit of the Planning Commission may send out 
broad guidelines for the formulation of such plans. Secretary, Plan- 
ning Commission was of the view that the Planning Commission 
would be unable to endorse any scheme or part of any scheme unless 
the Commission had an opportunity to examine i t  properly and 
therefore it was premature to think of Planning Commission being 
in a position to issue guideliv~s before the schemes have been consi- 
dered and accepted. 

1.14. As the initial outlines of the Scheme had been formulated 
by the Ministry of Finance, the Committee desired to know the res- 
ponsibility of the Ministry of Finance subsequently during the im- 
plementation of the Scheme and how did the Ministry of Finance 
ensure that the guidelines suggested by them were not violated. The 
Department of Rural Development in a written reply have stated:- 

'The Ministry of Finance was concerned with controlling t h e  
expenditure on the scheme and this control was exercised 



Zhrough scrutfny of budget proposals and propds for 
ranctidaing h d r  to the States. The Ministry of Finance 
bad been actively watching the progress of implementa- 
tion of the scheme. I t  may a h  be noted that the Central 
Coodination Committee for Rural Development and Em- 
ployment constituted in the Harming Commission regu- 
larly reviewed the progress of implementation of various 
employment schemes. Secretary (Expenditure) was a 
member of the Committee and took active interest in 
reviewing the progress of implementation of the scheme 
and a h  modilkations made in the guidelines." 

1-15. A copy of the proposed scheme was a h  sent to Planning 
Commission. The Planning Commission in their letter dt. 2-1-1971 
was of the view that the Scheme was essentially an employment 
scheme inasmuch as it sought to provide employment on a scale 
and in a wide-spread manner and it was, therefore, difficult to 
visualise then whether the Scheme would really become a develop 
ment pmgramme. The Commission suggested that the programme 
might be tried out for a year in 1971-72 as a non-Plan Scheme and 
a t  the end of the year a decision could be taken whether it should 
be included in the Plan. The Planning Commission expressed also 
reservations about the administrative ability of the States to im- 
plement the programme and recommended that the coverage should 
be limited and selective. The scheme was apprwed in January, 
1971. It was decided that the Scheme should be treated as a non- 
Plan Scheme pending its formal approval as a centrally sponsored 
scheme by the National Development Council. 

1.16. Asked about the reasons for ignoring the views expressed by 
the Planning Commission and extending the Scheme to all districts in 
the States on a uniform basis, the Department of Rural Development 
in a written reply have stated : - 

While i t  was realised that the potention for e m p l o p e n t  varied 
from district to district, i t  was thought that formulating a 
progrgmme on the basis of district as a unit had distinct 
advantages. The idea was that this would enable the State 
and District authorities to locate the schemes in such areas 
of the district which had sizeable unemployment and under- 
employment. It was thought that the scheme left sufficient 
scope for selectivity within a district. It was also the idea 
that the State Governments would have the discretion to 
utilise the allotted funds in another district, if necessary. 



It w u  nokd that labour intensive aehernes rehtiaQ: @ 
ronrll furmrff rnar@mJ fumcm u@ the w a l  works pa. 
grmme in chronfolly drought .brcted amas would be 
itnpleneented only in certain spm58colly selected distdcb 
of the country am& therefore. them OOUld be a wry l u p  
number of districts where no such benefits of employment 
generatian would be avaibbk. It was, therefore. thought 
neceesrry that a scheme should be introduced to direetly 
pnwide employment to at  least some s~ecified numbers 
in each district nf the whole af India 

1.17. According to the Audit paragraph. on the 25th February, 
1971, the Department 3f Rural Development intimated to the Strte 
and Union Territories Governments the decision to launch the 
Scheme. In order that the field operations might commence from 
April, 1971, those Governments were requested to ~ r ~ c e t ? d  ~rnmedi- 
ately to formulate district-wise projects and submit to them far 
sanction as soon as possible. and preferably hy 15th March, 1071. 

The district-wise project proposals, required to be scnt to the 
Department of Community Development as soon as pc~ssible and p m  
ferably by 15th March, 1971, were to indicate in t~spect  of each 
district : 

( i )  the nature of the pwjects to be undertaken; 

(ii) the number of persons likely to be employed; 

(iii) the period likely to be taken for completion of the projects; 

(iv) the manner in which the project was related tb the District 
Plan or to the overall development needs ,of the amp; 

(v) the total cost of each project and separatelv the latour 
component and material component thereof: 

(vi) the outlay that would be necessary for the project (s) ar~d 
its phasing. 

1.18. As there had to be surveys before formulation ol projectn und 
estimates ware a b  to be prepared, the Committee wanted to know 
whether the w e  given to StatelUnion Territory Government 
830 LS*--2. 



was enough for the purpose; f r ~ ~ r r ' ~ l ~  the Department of Rural 
Development in a note have stated. 

"The guidelines losued in February. 1971, did not contcmpLaw 
that pmp0~~l8 for ail the districts were to be fonnulpfed 
and approved before Apr~l, 1971. It was considered thot the 
States should be able to prepare some of the mposals 
either for all the drstrlcts of for some of the districts 
that the implementation of the scheme could start on 
April 1, 1971. More schemes could be formulated gtadu- 
ally. The period trom the pnd of June to the beginning 
of September is the momon pe r14  over large parts of 
the country. Thus the implementation of this scheme in 
right earnest cuuld start only from the middle of S e p  
tember Six months was thus not a short period for 
formulation of the type of schemes envisaged to be taken 
up under the CSRE. Over the Plan periods the State 
Governments had gathered a shelf of projects which 
could not be executed due to paucity of funds. The 
commencement of the CSRE prMded an opportunity for 
execution of such works. The State Governments a h  
drew upon their 20 years programme for the construction 
of roads. The guidelines for the scheme issued in Feb- 
ruary, 1971 had indicated that the scheme was likely to 
continue for a period of threc years. The State Govern- 
ments c ~ u l d  prepare schemcs for a period of three years. 
As a matter of fact a large numbcr of States and Union 
Territories drew up prooosals for implementation under 
the CSRE for a period of three years. There was no 
dearth of good nroposals for implementation under the 
CSRE. " 

1.19. 'The Committee have been informed by the Department of 
Rural Development that during the course of implementation of the 
Scheme in the first year i.e. 1971-72, a numbcr of modifications were 
introduced for the years 1972-73 and 1973-74. Asked about the modi- 
Rations introduced irr the guidelines and the reasons therefore, the 
Department of Rural Development in a note have stated: 

'Visits to States, discussions with the representatives of the 
States and correspondence with the States brought forth 
a number of problems in the implementation of the pro- 
jects taken up under the scheme. This necessitated mo- 
dification in the guidelines. Important modifications re- 
lated to revision of the ratio between the cost of labour 
and the cost of material, inter district transfer of funds, 



liberty to the States to change approved projects, delega- 
tion of powers of sanctioning projects, permission to incur 
expenditure on additional Aeld staff, pemisaion to take 
up -on of school room and rural gadowns under 
the CSRE. Tbe reasons for introducing modifications are 
indicated below:- 

Recuion of the ratio between the cost of labour and the 
cost of matmid.-The scheme prescribed a ratio of 

80: 20 between the cost of labour and the mst of mate- 
rial, equipment etc. Representations were received 
from several State Governments that unless the pre- 
scribed ratio of 80 : 20 was revised it could not be pssi- 
ble for them to construct good durable roads. This 
matter was carefulb exammed in consultation with the 
Ministry of Fmance. On the one hand, there was need 
to generate employment and. on the other. there 
was need to ensure the durab~lity of the projects. It 
was decided with these two distinct needs kept in view 
that 50 per cent of the funds allotted to every district 
will be spent in such a manner that the c*xpcnditure on 
material etc. did not exceed 20 per cent of the total 
expenditure as prescribed and the balance of 50 per cent 
could be spent in such a manner that the expenditure 
on material did not exceed 40 per cent of the total. 

Inter district transfer of fud.-The States and Union 
Territories were permitted with the prior approval of 
the Central Government to distribute the funds admis- 
sible to them among their districts in such a manner as 
may be found equitable instead of adhering to the uni- 
Eorm basis of Rs. 12.50 lakhs for every district'in cases 
where owing to the existence of special features and 
exceptional circumstances the latter basis will not be 
equitable. 

Liberty to the State to change approved projects.-During 
the first year the projects of all States and Union 
Temtories required the approval of the Government of 
India, before they could be executed. Some of the State 
Governments had represented that a t  the last minute 
owing to unforeseen and unavoidable circumstances i t  
might be necessary to substitute one project by another 
of the same kind and obtain ex-post factor approval of 
the Government of India. 



Expenditure on adclitimrol &Id tzu#.-Xt w u  rcprerwntcd 
tbpt addiUoDO1 st& would k mquirsd by the States/ 
Union Territories bOf bplsmenting the scheme. It w u  
dccidcd b permit eU states and Union Territories to 
fievote 5 per cent of the total outlay under the Pcheme 
towards employment of additional Aeld staB thnt would 
he ntceasary for the implementation of the scheme. 

N a t u r e  of tdrrtme~.-BesSdes generation of employment the 
scheme ~nsirted w o n  the durable and worthwhile as- 
sr% wh~ch w ~ u l d  add to the develo~ment of the dis- 
tricts With this end in vrew it was found necessary 
t o  widen the variety of works. A11 States and Union 
TerriWries were authorised to undertake the construc- 
tion of new class roams Eor primary school buildings 
and meet the cost of labour not exceeding Rs. 2,000 per 
class mom fmm the Funds available under the scheme. 
Secondly, recognising the need for providing shelter for 
the indigent and weaker sections of the community. the 
States and Union Territories were permitted to take 
up the construction of houses for the weaker sections. 
Thirdly, for the development of rural markets and 
better supplv of inouts, the States and Union Territories 
were permitted to take ub the construction of rural 
godowns. " 

1.20. Regarding the expenditure M, far incurred on  the scheme, 
the Secretary, Department of Rum1 Development. Informed the 
Committee that during 1971-72, 187273 and 1913-74, the total alloca- 
tion of fundo was Rs. 142.74 crores. The amount actually released 
was Rs. 122.62 crons. The expenditure incurred ww Ra 125 crores, 
that meant, the State Governments spent something out of their own 
x w o ~ e 6 .  

1.21. In a subsequent note, the Department of Rural Development 
hem stated that an expenditurn of Rs. 127.67 crores has been incurred 
on the CSRE during the years 1971-73,197273, 1973-74 and April, 1974 
to October, 1974 and the entire expenditure on it related to the Fourtb 



Five YW Phn perhi. Tbe detaib of the expenditure incurred 
under the Scheme In tbe various State/Untm Territories during thrs 
period L shown at Appendix 11. 

1.22. Askmi about We msources for the Scheme, the Joint Secre- 
tprY, Plnnning Commigion rhted during evidence; 

*When this particular scheme was started this was a non-plan 
scheme. In the first year, the expenditure was not in the 
plan. At the mid-term appraisal stage an overall review 
was made by the Planning Commission and in rrlation to 
many activities the outlays were increased and in relation 
to some the outlays were reduced. So, the mid-term ep- 
praisal document stated that an orrtlay of Rs. 100 crores 
has been provided in the plan for 1972-75 and 1973-74, the 
rernuining two years of the plan." 

1.23. The Secretary, Department of Rural Development, however, 
stated d u r i n ~  evidence:- 

"The Finance Ministry's note showed that this project will 
carry a provision of Rs 50 crores a year. i.e. Rs. 150 crures 
for three wars. We did not question how the resources 
would be found. We straightaway formulated the guide- 
11nes and tried to ~mplcrnent the scheme." 

1.24. The representative of the Ministry of Finance (Department 
of Expenditure) explained that in the Arst year, the scheme was not 
a part of the Plan. The expenditure of Rs. 50 cmres for the Amt 
year of the schemes was found from the non-plan side. As ,regards 
the additional outlay of Rs. 100 crarea under the Fourth Plan, the 
Department of Rural Development in a note have stated:- 

"The additional outlay of Rs. 100 crores was ~ncluded in the 
Plan with d k t  from the Anancial year 1972-73. This 
was done as a part of the normal review of Merent  
Fourth Plan prwhdons. Inclusion of this scheme in the 
Plan did not entail any corresponding specific cut in other 
plan schemes. While the Plan provisions for various 
m m e s  uriderwent changes as a result of normal review, 
the amount of Rs. 100 crores was provided separately for 
this scheme." 

1.25. Aakd a b u t  the considerations on which the Scheme was 
-initially included in the 'non-plan' Sector and later on reclassified in 



16 
_the('plan' sector, the Department of Rural Development in a 
have stated: 

"rha Crash Scheme for Rural Employment was formulated 
after the Fourth Plan was prepared. The Planning Com- 
mission considered that the objective of the scheme a p  
peared to be to provide as much employment as m b l e  
and in as widespread a manner as possible throughout. 
the country. Jn this respect it was essentially an em- 
ployment scheme and ~t was &fllcult to visuafise at that. 
t ~ m e  (January 1971) whether this would really become a 
development programme. Therefore, the Comm~gsaon 
was of the view that the programme might be tried out 

lo1 e year In 1971-72 as a 'non-plan scheme. At the end of 
the year a decision could be taken as to whether ~t shmrld 
be included in the 'plan' at  the time of the mid-term ap- 
praisal when a number of new schemes were included m 
the 'plan', for example the Drought Prone Areas Pro- 
@amme." 

1.26. Tbe gem- of tbe Cmsb Schtme for Rural Eanploymmt. 
cam be traced to the decMon taJtaa a t  thc Patna Seedon of A.I.C.C. 
I t  has been stated that the whole scheme was the permma1 and orfgi- 
MI #Inking of the Prime Minister who took intenst in it. At the 
Conference of Chief Secretaries, it was made clear by the Cabinet 
Secretary that "the mah reason why the Prime Minister had ask- 
ad him to call t P i  conference was to emphasis@ that tbb scheme 
was a very important part of the overall plan 02 develspmart and 
upliftmeat of the people and to highlight the need for a coordinated 
approach." It was also stated by the SecretPry, Department of A d -  
aulttlre, a t  the conference of thc Chief Secretaries held an the 12th 
Aprll, 1971 that tbe Crash Scheme tor R,uml Employment had betlr 
worked out on a joint initiative of the R b e  Mlnlstu, the FirrPnee 
Mhlshy ond the Ministry of Food, Agriculture, Comnrumity Deve 
lopnent and Cooptr~tion. Such ns approacb had beea odopkd b 
~econ sdtcetive emordination at the Centre. 

Tbe CanmMec have obstmtd that the note on the Crash Scheme 
lor Rum1 lbaploymeat was prepared by the Ylnistry of Fiarnce om 
1st November, 1876 urd it was oirealatcd by the CaMnet Semdarlit 
on the same day. On the 3rd November, 1810, it was wroconsMatcd by 
the Camrnittee of Secretaries under the atgis ab tba Cabbe4 Seem 
-3'. 



The CornmiUee bave nokd that there hos been conslduablc 
vrelllnUoa am the part of the Department as to whether tbe sbeala 
should be treated as Plan scheme or a nun-Plan scheme. In a nu& 
prepared by the Ministry of Finance fur consideration of the Com- 
mittee of Sacretancs on 3-11-70, the Ministry of Finance had pru- 
posed tnat "the scheme should bc outside the Plan but because of 
toe urgency of the problem it should be morded priority over all 
other non-plan deveropment srhen~es in the -11 upon Central Gov- 
ernment resources." The Finance Secretary however trd stated in 
the same meeting that the scheme should be treated as a Centrally 
sponsored scheme within the Phn. At the meeting of Secretaries 
held on the 28th November, 1970, it was decided thsO the ychnne 
w d d  be included within the Plan an& RIB& found fa it without 
disturbing the allocations already made. When the scheme wss a p  
proved in Jaamuy, 1971. it was decided that the scheme should be 
keotcd as a non-Puln scheme pencling ib formal approval as Cen- 
trally spansored d e m e  by the Natiunal Development Council. In 
this connection, it may be mentioned that the Plannidg Cornmimion 
in thdr letter dated the 2nd January, 1911 bad erpresabd the view 
that the scheme was csemtially an employment scheme Inasmuch 
as it .sought to provide employment on a scale and in a wide6prCpd 
manner and it was themlore d l f iu l t  t o  visualise whether the 
scheme would m l l y  become a development progrrrmme. ThC Com- 
mittee feel th* there was not that much degree of coordlnrtlon 
between the &ops departmeats for the  mtisboetorg hPplemeah- 
tion oi a sehemt which had the sumort of the Prime Minister and 
several Cabinet MhrWers 

1.27. The Committee have ne doubt that the shemt was rushed 
through ignorlng the views of the Planning Commission. The C m -  
mittee have noted that on the 25th February, 1971, the Department 
of Rural Development intimated to the State and Union Tenltolricb 
Governments the decision to lalrncb the scbeme. In order that the 
field opvatlons might commence from bpril, 1971, #me Govern. 
ments w e n  requested to proeead immedhtely to farmal.te bf&'l& 
wise pmfscts uld submit to than for sanetion as soon as pogibla 
and prderrMy by 15tb March, IS'll. 



k89. AdcordW Lo the scheme, as it was approved at the mating 
d tlrt CWnmitk of Sbcretorrieu on 3-11-1873, it was inter alia pro- 

that (1) tbc scbeme would be desl&ned for providing employ- 
nrut b Lbare who bclaafi to families where no adult member rru 
e#hb)Hrydl; (i!) provhion to the extent of 1/3rdq of the allocation 
fBr haterials and equipment should hc kept ba order to earorc 
Works of damblt quality, and (iii) the mrcbinery tor Lmplsmeatlag 
U I ~  lchtme would be thit of the Department of Cornmuam Deve- 
!&$mMBt. During the course of Implementrtinn of tbc scheme in the 
lePI you, be. 1871.72, a number of modltications were inkadoad for 
tbc years 19%-73 and 1975-74 These changes were made as a result 
ol ''olsita to S t a h ,  d i s c w r i ~ s  with the representatives of the States 
8 ~ 6  eamspondcace with the S t a b  which brought dorth a namber 
of pfablenrs in the implementation ot tbc projds t8Lm up andm 
tbC scheme. This neetssitakd modification In the gaidelhes*' 

130. Tbe Commlttet feel that even after one g a r  of the Imple- 
mtaWon of the srhetne, the Department did not lave any clear 
amceptiao of the scheme that was to be implemented. Important 
awdHeaUoas in the scheme make from the second year onwards 
rdrW k, tbe revisian 61 the ratio between the cost of mrterial, 
fatardWrfct transfer el flmds, Hberty to the S b k i  to cb.nge a p  
1r,we4 PeP)ects ddemtih of pew- to sanctioned pro&& ex- 
prur4bre on add1tSon.l lteld M, etc. Tbe Commftbc coadJer 
that a scheme of sacb a far-raraLLaq bportua Inwl* m or+ 
~ ~ ~ s . ~ e r o r s s p e r ~ r d r 0 0 l l ~ v e ~ s 0 6 J d c b a ~ t l r s  



Audit Paragraph 

1.31. As soon as works were sanct~uned by the State Governments 
and other authorities In the States, their particulars were required 
b be furnished to the Government of India in prescribed forms 
Thv State Governments were also required to prepare and submit to 
the Government of India monthly. qunrterlv and half-yearly reports 
on the plogirss of the works undel the scheme The forms pres- 
c r h d  f o r  commun~catinq the particulars of works sanctioned by the 
State Gove~nments and othc.1 author~tieu and for the half-yearly 
progress rrports wtbre clahc~ratt~, ptlrt~cularlv the Iettcr which had 
15 1.71 rnttd pages 

The allocatiori of  fund^ t o  the Statt./Union Territories was at the 
rate of Rs. 12.50 lakhs per district annually Seven States, namely, 
Andhra Pradesh. Rihar. Kt~ralu. Orissa. Tamil Nadu, Uttar Pradesh 
and West Berigal, were given arlditic.ma1 allocations. Having regard 
to thew individual needs. allotments tc, Mnnipur, Tripura and the 
Union Territories were reduced in 1972-73 Allocationw to Jammu 
and Kashmii. and Assam were also reduced as it was anticipated that 
thew two States \vould riot be able to swrld the full amount. 

The amounts given by Government of Lnda to the State and 
Union Terrlt~ 1; y Govern~ncnts in 1971-72 and 197273 and the amounts 
stated to have been spent by the latter in those two years ore shown 
in Appendix 11. In these two years Rs. 83 .a  crores were given as 
grants by Government of India to the State and Union Territory 
Gove~nments which. in turn. spent Rs. 84.10 crores on the crash 
scheme for rural employment. The proportions in which the State 
and Union Territory Governments spent the aitiouhts on the dfRetent 
classes of works, for example. roads, minor irrigation, soil conserva- 
tion, land-reclamation, drainage and flood p r o M a n ,  &restation, 
construction of additional class-rooms for primary school buildings, 
etc. are shown in Appendix 111. During the Arst two years 
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(1971-12 and l97Zi31 to which this review is limited, ail State Gov- 
ernments, save Punjab, West Bengal, Madhya Pradesh and MPnipur 
spent or eannarkrd not Iess than 50 per cent of the fun& for  coinrc 
tructJon of roads. The share of made was the highest in Blhar. 
being as much as 99.9 per cent (total expenditure on the whole pro- 
gramme in that State was Rs. 8.18 mores in the two years). Next 
was Tam11 Nadu (total expenditure Rs. 5.91 crorcs) where the share 
of ro6ds v. !II per cen? Next In order of descending percentages 
was Meghalays (89 per cent), Uttar Pradesh 186 per cent), Prlaha- 
rashtra (85 per cent), Himachal Pradesh (84 per cent), Andhra 
Pradesh (80 per cent), Nagaland (75 per cent), Kerala (74 per cent), 
Cujarat (-13 ;r: cbrnt!, Karnataka (72 per  cent), Orrssa (69 per cent), 
Rajasthati (5!l  1v :- c tn t ) ,  Hnryclna (57 per cent), Jammu & Kashm~r 
(53 per cent) and Assom (52 per cent). Thus, these surteen States 
conantratr4 almoG;t rbnt~rely or largely on roads. Of the total 
expenditus(* ( l f  T.;. 6'; Yi crnrcs under the programme in these States 
Rs. 44.43 crorcs were svcnt on roads alone. (These figures exclude 
expenditure in 1972-73 in Onssa and Uttar Pradesh). At the other 
end of the, z p c t r u m  was Punjab where 65 per cent of the total 
expenditure ~ ~ r s  on construction of flood protection embankments 
and drains. dcs l l tvq  of drams and repair of bunds. Assam and 
West Bengal had a wider and more even mix of projects. Assam 
spent 52 per cent on roads, 17 per cent on panchayat land d e v e l o ~  
ment and p~sclculture tanks, 15 per cent on land reclamation and 8 
per cent on minor irrigation; West I3engal spent 38 per cent on roads, 
18 per cent on soil conservation, 15 per mnt on flood protection, 12 
per cent on afforestation, 6 per cent on minor irrigation and 5 per cent 
on pisciculture. The project mix in Haryana was roads 57 per cent, 
link drains/minur irrigation/bunds 17 per cent, afforestation 10 per 
eent and irrigation water courses/soil oonsentation 11 per cent. 
Madhya Pradesh swnt  45 w r  cent on roads, 13 pep cent on minor 
irrigation, 13 per cent on rural godowns and 8 per eent on schaol 
classrooms. Amongst the States, Rajasthan and Kerala gave the 
maximum importance to minor irrigation; the former spent 26 per 
ctnt of the total expenditure on minor irrigation while the latter 
spent 24 per cent. 

[Paragraph 5 of Chapter I1 to the Supplementary Report of the 
Comptroller & Auditor General of India for the year 1972-73, Union 

Government (Civil) 1. 
Expenditure on Rcwrds 

1.32 The Committee have been informed bv Audit that bv 30th 
June. 1971. the State C Union Territory Governments had sent Dro- 
posels in resrxct of 307 districts out of a total of 355 districts in the 



country. 0 1  thew. propasals involv~rig an  outlay of Its. 299S.44 lnkhs 
in respect of 281 districts had been sanctioned by the Government of 
India uptto 30th Junc, 1971. The types of the Schemes approved for 
som? of :h2 Sta?es were as under ;- 

- ---- - - 
It wi l l  seen from above that durmg 1971-72, more than 60 per 

cr.nt of the total sanctioned outlay In Ulhar, Himachal Pradceh, 
Ilaryana, Maharashtra. Meghalaya and Karnataka were on roads 
Thc Comm~ttee were also lniormed by Audit that a largt* nunlber 
of small works were undertaken In Assam, Andhru Pradesh, Tam11 
Nadu, Jammu and Kashmir, Orissa, Meghalaya, Kerala and Tnpuru. 

1.33. The Committee wanted to know on what consideratjona 
did the Government deviate from its own guidelines and sanctioned 
during 1971-72 proposals with preponderance of roads and large 
number of small works. Further when the State Government sanc- 
tioned similar works during 1972-73 and 1973-74, what steps the 
i'nion Government take to secure a judicious mix of projects. In a 
 titt ten reply the Department of Rural Development have stated; 

"Mle  guidelines issued In February, 1971 did not prescribe any 
percentage for taking up different category of wwks or 
any percentage for taking up small works. In fact, wen 
subsequently, no percentage was fixed for different types 
of works. I t  was, however, noted irom the ptoposels re 
reived from the States during 1971-72 that there was a 
preponderance of roads in these proposals. The Minis- 
try, therefore, emphasised upon the State Government6 



not to amcentnk on rard works afont. It  w a ~  
that the StPW *ctnmtnt should bave a judichu C& 
of It  cannot be raid that the St.& Gmcra- 
rnents have deviated fFmn the guidelines, though it W d  
have been preferable it they had avoided unduct 
tration on raad work. Then u e  mportcmt reasons fa 
concentrating on these works, ouch as, thew labour mtea- 
sive character, opening up of areas for brlngxng in inpub 
and for marketing of agricultural produce, making tb 
a m s  accessible etc There is no possibility of takmg up 
works other than roads in certain areas. ''The scheme 
had to be implemented through the States and the Gov. 
ernrnent of Ind~a had to rely on the judgement of the 
Swte Governmenu in regard to the suitability of tbe 
different types d schemes being taken up by them."' 

The scheme war intended to provide employment for people in 
different pockets of a district where there was under-employment 
and unemployment and where other rural works were not ordi- 
narily available. ,The benefit of the scheme had to be spread equit- 
ably all over the d~strict. Of necessity, large works could not be 
undertaken. Yet there was certain risk in taking up amall and 
pctty works. A balance had therefore to be struck between the two 
type6 of works and attention is invited to the following provisions 
in the guidelines:- 

"Care should be taken to set1 that the projects formulated 
for execution are not too small, for In that case thmr n-- 
ber will become very large. Multipllclty of small p m  
jects is attend& by the danger that supervision over their 
execution is likely to be lax and also by the risk that the 
money Invested in them may Drove wasteful, for .small 
projects cannot produce useful and durable results. If a 
project is to move really warthwhile and produce usefui 
results, its size should ordinarily be such that it will em- 
ploy a minimum of 50 persons continuously for a period 
of 15 weeks. In some regions, however, owing to special 
local circumstances, smaller projects may have to be 
undertaken. But the cost 05 such smaller projects shall 
not in any case be less than Rs. 5000 and their number 
shall be such that not more than 20 per cent of the funds 
allotted to a district are W n t  on them. 

It may be mted that thede specific pmvisions wcre nude ia 
the guidelines igued in Much lW2. lbae were bues on 
tho experience gathered in the first year. 1971, 



1-34. In rcrply to r qusrtion an to why the State Gomrmwnt had 
rc~orded high priority to mads, the forms Joint Commissioner in- - of CSRE in the erstwhile Deptt. ot  C.B. infonned the Con- 
rnlttra during evidence that they had nd pmaibed my particular 
Liad of project to be undtrtPken. They h.d giwn the illustrative 
lirrts ad works that might be done, but in reg.& to choice and even 
in relpni to mix of these projects, it was left entirely to the discre- 
tion of the State Governments and it so happened that among 
various competing claims like t h a e  of afforestatim. minor irriga- 
tion. soil cormemation etc. the State Governments had accorded m y  
high priority to roads. The reason for that war that for the other 
projects, they did find money from other sources. they could even 
get institutional credit but not much was available for roads. 

Asked whether the Government of India pointed out ts the State 
Governments that it was not correct to give priority to Roads over 
minor irrigatim etc. the Secretary, Department of Rural Develop 
rnent stated during evidence: 

"This scheme if you take in totalit,y-Plan and Non-plan-and 
go according to priority there is no doubt in this country 
irrigation and oarticularly minor irrigation should receive 
the highest priority. But this scheme as contemplated 
had twin objectives-generation of employment and 
secondly, worlw of civil nature which an! very durable. 
First yew we tried to sanction the schemes but then we 
found it wag difficult. From the next year the States 
were allowed subject to the guidelines and fulfilment of 
the twin objectives which was the policy of the Covern- 
ment of India. So, there was no auestion of objection 
from us. We did object why so much money is being 
spent on roads. They would say we have no funds for 
roads. This is the fast employment generating scheme 
and village roads are also important for agricultural out- 
put links. All the State Gmrnments  insisted that roads 
will be preponderant and most important in this scheme." 

The Secretary, Department of Rural Development further in- 
formed that the Additional Secretary ot the ~ e p i r t m e n t  had ad- 
dressed the following circular letter to all the State Governments 
on 10th August, 1972:- 

"You are no doubt aware that the Government of India have 
requested the State Government t3  undertake a special 
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production drive to make goad -the lasees that laigbt have 
occurred due t3 the erratic monsoon and to use all avail- 
able funds for the purpose. I am writing to draw your 
attention to the useful role that the Crash Scheme la 
Rural employment a n  play in this drive. The rcheme 
contemplab various kin& of works which can dutctly 
contribute to agricultural production in $he &OH run. 
Important among these u e  works relating to mi- i d  
gation, water conservation and ground water ncborgirpe. 
In the present context it is necessary that work  of this 
nature e.g., the excavation or  deepening or desilting of 
irrigation canals, tanks etc. are given preference eves 
other projects such as roads while sanctioning new pro- 
jects under CSRE. They should rank next to incomplete 
works carried forward horn next year and scheduled for 
completion during the current year. We will appreciate 
if suitable instructions in this regard are issued to every- 
one concerned " 

1.35. The Department of Community Development had informed 
the Audit that:- 

"The question of the predominance oZ road works under the 
CSRE came up for discussion at the C.S.R.E Seminar 
held in February 1973. It was the unanimous view of 
the State representatives that their crying need was 
rural roads, without which development cannot take 
place. They underlined the fact that facilities of raising 
funds for other categories of works were available from 
institutions like the Agricultural Refhance Corporation, 
Land Development Banks, etc. but no surh funds wvre 
available for construction of rural roads." 

"It is felt that in the context of the development needs of 
rural India, rural roads do have a place of high priority. 
The approach to the Fifth Plan lists certain essential 
minimum needs which have got to be Zulfilled. One of 
such needs mentioned is nual roads. Therefore, rural 
roads occupy a place of conspicuous importance for over- 
all rural development. They provide the mobility need- 
ed for moving the production inputs to the farms and for 
transporting the resultant produce to the centres of con- 
sumption. " 

1.36. The Audit havc informed the Committee that the represen- 
Wive of the Planning Commission (Dr. B. S. Minhas, Member) in 



the seminar held in February 1973 had said that the popularity and 
demand of rural wds were conceded but the allocation of comple- 
mentary facilities hke road rollers could not be ignored and, there- 
fore. the policy of project mix as advocated in the guidelines was 
the best in the circumstances. 

1 37. The Audit have also infmned the Committee that the Cen- 
tral team which visited Tam11 Nailu in February 1972 to study the 
progress of the Scheme had observed as under:- 

"The pride of place is given to road works. About 90 per 
of the proposed outlay on the programme is on road 

works. Impsrtant programmes having a direct impact on 
production like reclamation oC land. soil conservation, etc. 
has been given a low priority. The total cost of projects 
for minor irrigation. water conservation, land reclamation 
is comparatively low and did not bear any reasonable 
ratio to the total outlay. 

Ovcrail balanced development of the area, provision of con- 
tinu3us employment, and a built-in potential within the 
selected projects to sustain employment on its own, arc 
some of the considerations that should weight in the 
selection of Projects. A large sized road building pm- 
gramme without counterpart effort in the other scctors 
is bound to result in lop sided dcvelopmcnt and incrrase 
the recurring liability for future maintenance " 

1.38. While examining the scheme in December 1!T70 the Plod- 
ning Commission had brought out the importance of minor irriga- 
tion works and had observed as under:- 

'Ansther question for consideration is about the utilisation 
of the funds in a propfar and effective manner so that the 
maximum amount of potential can be created for addi- 

- tional agricultural production. While this principle has 
been accepted in the programme as framed, the manner 
of implementatim will require careful consideration. As 
far as possible. the schemes to hc taken up should bc such 
as will yield dividends as quickly as nossiblc. In other 
words, the schemes should have quick gestation periods 
like minor irrigation schemes Soil conservation and 
other measures should get a lesser priority. I t  will be 
correct to assume that in a Minor Irrigation Scheme with- 
in an expenditure of. Rs. 400, it should he pssible for an  
irrigation potential of one acre to be created. Therefore 



It lus beta statad beton the Committee by the rcpwm~tative 
ot the Dsputment that the Central Government had given illustra- 
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1.46. The Gommfttec regret to say that in spite ol tbe dreuhr 
letkr W e d  to the State Governrrtents on the 10th August, 1972 aad 
tbe discussion at the C.S R.E Seminar teld in February, 1973 wh- 
in the p d c y  02 project mix was advocated, the pride of phce w ~ a  
given ta construction of m.~ds Ac*corrthg to the ohs+;mtions made 
by the Centnl Teaun which vi4te-d Tamil Nadu in February, 1972 
to study the progress of the scheme, about 90 per cent of the propos- 
ed outlay on the provammc n.1~ on road works Important pro- 
grammes having 3 direct impact on prodortion llke rcclamatbn ot  
land, soil constrv;ltion. etc. had Iwen given a low priority. I t  is note- 
worthy that in I)ewrnher. 1970 t lrr Planning Commission had hmuffht 
out the importanre of minor irrigation works when they stated that 
"if only 50 per rent of thp amount of Rs. 1.50 crores is spent on 
w9hb;e minor irrigation sthemec thiq should be rrpectewl to add 15: 
lakh acre.; of land to the irrigation potential". This was not done. 
The Committee hope that in futnrc hefore m y  surh :wnhltimus 
when~es are launched. projectlrrn5 shorzld hc rlmrlp statrcl rnrJ t h e  
foalproof machinery fur the implementatfon of t h ~  .schemes qhnuld 
be provided. Where the implementat~on of a wheme for whlth the 
Central Government was prnvlding the entire funds, pes te r  demee 
of sapexvision. a t  least, was called lor on the part of the Central 
Government or whatever schemes were in operstioo wlth State 
Governments. 

Release of Funds 

1.41 According to thc guidelines for 1972-73 for the Scheme 
issued by the De~artrnvnt of Community Developmrnt in March, 
1972. release of funds for the Scheme was to dryend upon submis- 
sion to the Government of India of all prescribed particulars in res- 
pect of projects sanctioned by State Governments. The Audit has 
informed the Committee that the particulars of projects sanctioned 
830 -3. C 



the State and Union ~ e r r i t m y ~ ' b n t r  Lor exacution irr 
1972-73, which were required to be submitted to the Gauawpt 
at India as soon as they were sanctioned had not rcceivsd in 
tbe Depertment of Commun~ty Development from eight states and 
two Union Territory Governments till F e b v ,  1073. Monthly 
progress reparts were not rece~ved dunng the year 1971-72 from 
Jarnmu and Kashmir, Manipur, Karnataka, Punjrb, Goo and h- 
chal Pradesh During 1972-73, no monthly reports were mmived 
from Manipur and Mitoram. Other States, m t h  the exception of 
Andhra Raderih, Kenrta and Tamil Nadu, were sending the reports 
two to six months late. Half-yearly reports containmg detalled in- 
formation about various aspects of  ~mplemrntation of the Scheme 
were requrred to be sent w~thin two months of the half year u d e r  
report but wcrcb not recclvcd t1l1 June. 1973 In respect of the half 
year ending 30th September, 1972 from Andhra Pradesh, Gujarat, 
Himachal Yradcsh, Maniyur, Karnataka, Nagaland, Orlssa, h j a s -  
than (no report for any earlier half year had been received from 
Rajasthan) Tnpura, Andamans & Nlcobar Islands. Arunachal Pra- 
desh, Chand~garh, Mizoram and Pondicherry. 

1.42. Asked on how many occa5lons wwe funds =leased during 
197273 and 1973-74 without rewlpt of particulars of projects sanc- 
tioned by Statelunion Territory Ckwcrnments, monthly reports 
q ~ ~ t ~ l y  =ports and yearly mports and uhat  were the specific 
drcumstancc*~ In each case for releasing funds without these re- 
ports, the L)epartment of Rural Dcvclopmcnt in a note have stated 

"Helcaxs to States wwc. nude according to the prsscr~bed 
procwlure. F ~ r s t  m4talrnent of funds was released with- 
out askmg for detarls of sanctioned works or progrc4.i re- 
ports so as to get the i z w l  ks startcad without delay. Sub- 
squcnt releases were made on receipt of details of sanc- 
tioned works and a report that two thirds of the laat 
instalmcnt had been utilised. The States were r e q u i d  
b furnish every year details in regard to actual expendi- 
ture incurrcd during the first thrce quarters and anticipa- 
ted cxpt.nditurc\ for the last quarter. Final instalrnent of 
funds in March was r~leased on an  assessment made an 
the basis of anticipated requirement of funds communi- 
cated by State Governments. " 

1.43. Tle following statement furnished by Department of 
Rural Development indicates the number of times releases mrde 



without receipt of particulars of works/rtguidte amount of u- 
)tnditaue being iacurred during 1972-73 an8 197374 

G ~ v ~ n g  reasons for such rcleascs, t h e  Department of' Rural Dcve- 
lopment h a w  mformrd t h a t  rclcwes rn.idrb to Raja<than and Or-is8a 
durmg 1972-73 were due to prcvalcncr of drought and tn rtlspcct of 
~ t h e r  cases they have stated t h a t  CSRF: was an on-gomg prngram- 
me, and  f m d s  had to  be reicasc 1 on the basis of rquircmcnts eom- 
mun~cated  by the State Gnvcrnmcnts. It was not always p~ss ib le  
to insist on completion of formalities first, e.g. details of works 
sanctioned, mmthly, half yearly and yearly reports, etr SO as to 
ensure that the programme was not held up owing to lack of funds 
merekv for procedural formalities. The Ministry was otherwise 
satisfied about the genuineness of the requirements of the State 
Governments. 

Drawing attention to the Department's reply that before release 
of funds i t  was not always possible to  insist on the completion of 
the formalities first, the Committee desired to know whether it 
was a normal procedure. The Department of Rural Development 
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in a written reply have sfated thot fundg were rnteawd sfkr 
an assessment of the genuineness of the requirements of the Sme 
Governments and there was no dmation from the normal 
dure. Asked whether any special machinerylagency was set up by 
the Department t;, sotlsfy themwives about the genuineness of the 
requirements of the State Governments or whether any on-the-- 
visitl-: conductr*d or test checks carried out in such cases, the De- 
partment have replied .- 

"No special machrnery/agency was set u p  to satisfy about the 
genurnenesh of the rtpumrnents. Senior officers of the 
M~nistry vmting the  States or the officers of the State 
Governmcnt visrt~ng thtl Minlstry would discuss the 
progress of ~ m p l i w ~ c n t a t ~ o n  of the scheme or the speclai 
h,tual~rx, ottLtintng In a particular State and decide about 
the rclcase of funds." 

1.44. According to the ~puidrlincs for the scheme issued by tbe 
Department of Community Oevelopment in March 1972, release 
of funds for the scheme was to depend upon submission to the 
Government of India of all prescribed particulars In respect of 
projrcts ~mctioned by S t k  Govemmcnts. The Committee are 
surprised to note that particulars ot projects sanctioned by State 
and Union Territory Govcrn~nents for execution in 1972-73. whicb 
were required to be submitted to the Government of India as soon 
as they were sanctioned. had not been received in the Department 
of Community Development tram dght  States and two Union 
Territory Governments till February 1973. Monthly prognsa 
reports were not received durlng the year 1971-72 from Jammu and 
Kashmlr, Manipur, Karnataks, Punjab, Goa and Aronachal Prrdcrsb, 
No monthly reports were rtmived from Manipur and Mfmram 
during 1872-73. Some States were sending the reporh two to sl. 
months late. The Commitke are surprised that daring 19'12-73 and 
llY13-74 fands were released to as many as 13 S t a b  without rOOcL# 
of particulars of expenditure. The Commitke are unhappy to be 
told that "it was not always possible to insist on completbn of 
formrlities first, e.g detalls of works sanctlond, monthly, halt 
ytarly and yearly reports etc. so as to enmm that the v m m e  
was not held up owing k lack of funds m d y  tor paoad'od 
ionnaHtieP. Even in a crash pmgmmme It is important tht then 
should be strict mmpliance with s d m  rules that may be lrid do- 
~ y f a s t l a U l a W r a d ~ - ~ .  



1 .%. One of the basic objectives which Gowfilnaent of India hod 
while h u l a t i n g  the scheme was creation of assets of a durable 
nature. In February 1971, the Department of Agriculture, Govern- 
ment of India, had informed the States that the rural roads being 
coIutructed & part of the drought-prone areas programme (w 
haown am rival works programme) should canPorm to stendads and 
rrped&rtions recommended by a single member oomrnittee known u 
the Sinhr Committw appointed in 1968. Sgeci5cations propomxi by 
that Connmittee varied with the soil, but compaction of the forma- 
tion, surfacing with macadam, brick, gravel, bitumen or some such 
materia1 (except on certain soils e.g. alluvial) and crossdrainage 
were common feature. In December 1971, the State Governments 
were informed that specifications for rural roads under the scheme 
were being rwised, but meanwhile it was presumed that the speci- 
fications recommended by the Sinha Committee were being kept in 
view in preparing spec~cations for these roads. However, In the 
guidelines fbr 1972-73 for the crash scheme issued by Government of 
India in March, 1972 it was stated that "the estimates, specifications 
and all other details will be in accordance with the samc scale and 
standards as laid dourn for similar works" namely, as undertaken by 
the States and Union Territories under their own plans and from 
their own resources. At a meeting held by the Ministry of Agricul- 
ture in May 1972, the subject of specifications for construction of 
rural roads under the schemv was discussed and it was decided that 
specifications should be worked out within June, 1972 by the Roads 
Wing of the Ministry of Transport after discussion with the Chief 
Engineers of the States. The Director of the Central Road Research 
Institute was a h  to be associated with the exercise. A study team 
of the Central Road Research Institute produced in June, 1972 a re- 
port which inter alia suggested specifications for rural roads under 
this scheme. This report was made available to the representatives 
of the Stat- Governments at  an All India Seminar held in Febru- 
ary, 1973. However, no specific guidelines incorporating the recom- 
mendations of the Central Road Research Institute were issued. 

The study team of the Central Road Research Institute had re- 
commended that the crust of pucca rural roads A t  for bullock cart 
tradac might be 17.5 to 22.5 cm. thick (comprising 10 to 15 em. thick 
base coucse and 7.5 crn thick water-bound mucadam rurfacs). At 
s r h o f & e ~ d r o t d ~ ~ o h , ~ f , p a d p a a t i r , h d ~  
i p n & , a a i k Q & ~ * ~ ~ r o 3 1 l n g ~ E b l r d 3 0 I l r r t i  ib 
nocessarg. There should also be crossdrainage works at appropriate 



32 

P-• 'h! union Depamnat of Community Development and Co- 
opcrrtton rt.ted (JUW 1m4) thpt it not de~besatcl~ preffz~bc 
any specifications fn worka that would be taken up under the schcme. 
Bbt of theme works were being implemented by the Stata and tbQ 
G o v ~ ~ ~ ~ n e n t  d India did not have any special upertisc. It wm left 
to the State Governments to follow the same specifications for the 
works to be taken up under this scheme as t h q  bad adopted for 
similar works taken up in the plan and non-plan programnes of the 
Stub Governments." The Department also stated that it would not 
have been proper to lay down specifications for the country as a 
whole in view of the differing condit~ons in different States, Districts 
and Bloclw about the topography of the area, soil conditions, avail- 
ability of locsl matetia1.s. ctc. "The specifications laid down by the 
Sinha Commtttec did not take into consideration the employment 
conshlnta prescribed under t h ~ s  scheme. since the Sinha Committee 
Report was rn cde t h r w  years enrl~er. Obviously, employment con- 
straints werr mrrrcs ~mprrtant undc*r t h ~ s  scheme and the durability 
though irnportxat had t I bc c-nn.;.stcsnt with the employment achieve- 
ments." 

In the absnnce of definite instruct ions about specifications for 
mads under the acheme, diffcrcnt Statcs built roads to widely dit- 
fering standards. 

In Naryana, all the roads constructed wcre to be metalled and in 
Bihar 05 per cent of the roads ucre  sanctioned to be pucca. Most 
mads in many other States were kuqcha On many of them only 
earthwork was done while cross-drainage works, link roads and 
bridges were not provided. 

Under the programme i n  Rajasthan, 2300 luna. of kutchu roads 
were to be constructed as against 1690 kms. of pucca roads. On the 
pucca roab expenditure was incurred in the Arst two years more 
on the earlier stages of the work, namely, earthwork and soling. 
than on the subsequent stage of water-bound macadam. Estimates 
of some roukr did not provide for waterbound macadam and con- 
solldation. Estimates of 15 roads (estimated cost Rs. 9.65 lakhs- 
works were in progrrss) in Bharatpur district did not provide for 
bitumen surtace on top without which the normal life of a met.Uod 
road in that district which is prone to frequent floods, is estimated 
(by the Executive Engineer, Buildings and Roads. State Public 
Works Department, Bharatpur) to be two seaoDN only. In Nagpur 
district, 128 kms. of gravelled roads on which Rs. 11.4D 1- w ~ r e  
spent were not consolidated due to scarcity of water (con8olidation 
being lef't to be h e  by trr28c). Of the entire material componmt of 
Ib. 1.59 hkhs in m d  works in hisalmer district. h. 1.33 l a b  cod@- 



ed only of the cost of transportation done through contractors; the 
material itself was mostly obtained without cost from famine relief 
works and government quarries. 

In bve districts of Gujarat, 220 mad works tekca up w e n  W y  
impovemenb to or completion of existing mads. Except in fm 
dbtrids, roads were mostly kutcha. Few of the works went com- 
plete. For ~nstance. a djffer-cnt Items of work relating to raad 22 kms 
long wen taken up and executed but two portions in between could 
not be executed bccau.>e Icnd i va j  yet to be acquued (Novernbcr 
1973). Again, the completion of one road (15 km.) started as scarcity 
reltcf work in 1%!)-7B was tukcw up  under t h ~ s  programmt* and 
Rs. 1.03 lakhs spent but the road can be completed only after a bridge 
and seven minor crossings are bullt and metalling done, all of which 
will cost Rs. 40 l&hs or so. Two roads havc been cornplekd upb 
the toluka boundary, but portions falling In adjncetit talukas have 
not been taken up and thv roads rcmsin ~nconipletr. In another 
district, a road 10 km. lonq jl>st:rnntcd c w t  lis. 0.89 Iakh) can h 
completed only ~ f t e r  a bndgt- estimated to vost fis. 3 lnkhs is built. 
In two districts, Hume pipes worth Rs. 2.90 lakhs wercb purchnsed 
for constnxtion of rmss-drnlnap. works on I ~ W  rwcls but l l . 1 ~  p ~ p t %  
had been Iylng unused for ahtia; ,I yerr, w h ~ k  only c,;lrtti-work h'w 
been done (Octobcr~Novcmbrr 1973) Total rxpc-ud~trir~ on roads 
in Gujarat In 1971-72 and 1972-3 was Rs 249 08 lakhs. 

A substantial port~on of tht. c.xpmditurn in 1Imurct~:rI I'radmh 
was on construction of I < U ~ C ! L ( I  rtwdq. No cross-driur~agr. was provid- 
ed in the estimates for many of these roads. 

In the three districts, test-checked In Assam, most works were 
improvements to existing kutchn roads. Although most of the rtwds 
in Meghalaya were gravelM subgrade and water-bound macadam 
were not provided nor was consolidation done. 

In Jammu & Kashmir most of the roads were fu~clra. Of the 
Ootal expenditure of Rs. 70.56 Iakhs in certain blocks fur which infor- 
mation was co1le:ted by audit, expenditure on kurcha roads was 
Rs. 37.43 lakhs. Thc ~.~:ork cisne therein was limited to cscavation of 
earth and filling in of earth without m y  ramming and compaction. 

In West Bengcl, Rs. 167.95 lakhs were spent on construction of 
new roads and improvement of existing roads. Of 411 Krns. of roads 
in four districts examined in audit, 341 Krns. were kutcha without 
brick soling, gravelling, consoljdation, etc. In the blocks test-checked 
in Orissa, only earth-work with munum spread was done on 
mast of the roads without any cornpwtbm and cross-drainage works 
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In Taxnil Nady Rs. 5.38 crsam j bq r ) .  spent on ma& during 
the two years and, according to the State Deputment of &ural 
Development, 8635 Kms. of roads were! formed unAl.t tfLiL ~1) -  
gramme. Most of the road works, however, were merely earthwork 
formatfon. Except in a few instances, there was no provinion fur 
metalling, ctuse-drainage, etc.; also there was no provision for com- 
paction in many cases. 

In the five dirQicts (--checked in audit) in Karn+Wq 584 gnw 
of k*hrr road8 W e e  stated to have been built as against 260 Kmr 
~ p r c r ? o ~ d a  ~ o f t h e p u c ~ ~ r o a d o w ~ n o t u p t o t h e p r c ~ c r i b -  
drtrppdrtd. O f t h s 2 6 0 E t n s . o f ~ I P . d r i a ~ f i v e d L t r l c t r ,  
176 Kms. had crust ranging from 7.5 cms. to 15 crns. only as against 
17.5 ems. to 22.5 cms. recammended by the Central Road Research 
lnrtltute. Five roads, 31.4 Kms. long, were treated as closed with 
ahlj holf the 1- metalled in order to keep the outlay within 
the mndioncd estimates. As against the standard unit cost of 
Rtk 14,000 p r  Km of puma road prescribed by that State Govern- 
mmt, the actual unit cost ranged from Rs. 3,666 per Km. in Mysore 
distrfct to Rs. 11,388 per Km. in Bijapur district One hundred and 
twentysight Krn. of kutchu roads built in four districts at a cost 
of Rs. 4.15 lakhs were mere earthwork Roads in black cotton soil 
area, if not completed with murrum casing and metal, are not dur- 
able and fit for traffic. While the kutcha roads in Kamataka had 
usually some material components, the roads constructed in two 
districts with a predominantly black cotton soil have been treated 
as completed after earthwork for formation and embankment, with- 
out murrum casing. Instructions were issued by the State Govern- 
ment in November 1971 that all roads constructed under the pW 
gramme should be metalled at least during the following year, but 
no such follow up action was taken (October 1973) in any of the 
five districts, to make kutcha roads into pucca. 

In the revm districts (test-checked in audit) in Andhra Pndesh, 
of the total expenditure of Rs. 189 lakhs. expenditure on roads was 
Rs. 151 lakhs. In those districts, as against 352 Kms. of puma mads, 
1786 Kms of kutcha roads and 250 Kms. of soft metalled roads were 
rtated to have been mnstructed. Compaction by road-rollem waa 
not done in one district, although 102 Kms. of pucca roads are said 
Q have been built. In another district the metal used was soft and 
thereiore no compaction by road-roller was done for 250 Kms. of 
metaned rond formed. Hand road-rollers are said to have been d 
on ~ome of the kute)ur mads. 

When the scheme was launched in M a w  Pradesh in 1911, 
p c b  specifirations for these mads had not been presctibcd by the 



Sate Gownrmen~, Therefore, while romc d the districf a u t .  
ritier took UP costly mads, SOme otbers took up only fair weather 
r00da sl,pecifTcation~ W macis -ved from the Union M- 
try oi Transport m August 1972 went cirnrloted by tht State Gov- 
crpment to the- executing agencies in December 1872. After c0l.c 
mdering the very wide range of specihtlons actually adopted by 
the executmg oger~c)es in the meantime, tbe State Government de- 
a d d  1x1 January 1973 that all the mads built to inferior specifica- 
tions should be upgraded to specifications for Class I mads. Impl* 
arcntatian of this decision had not proceeded {October 1973) beyoEd 
pmamhg of pmpsah for upgrading in a few canes. In the euh t  
districts, selected for test audit the total length of m& required 
to be so upgraded was 1163 fCms. including 165 lhs. of kutsha roads 
built at r cost af Rs. 11.91 lakhs in Sagar, Dhar and Indore Dirtricb 
and 976 Kma. of Class 11 roads built in Raipur, BPsbr, Sbrhdol and 
ladoze Districts on which crom-drabge works were nst provided. 

In the eleven districts (test-checked in audit) in Bihu, the mdr, 
constructed were almost entirely on already existing mule tracks/, 
kutcha roads bdon~ring to the District Boards. The model esti- 
mates for the roads prepared by the Chief Engineer d the Rural 
Enqinecring Organisation provided for only Hume pipe culvert#, 
there being no provuion k r  bridges. Of 448 road works (5481 Knw.]. 
259 road works (3539 Kms.) arc to be made pcca.  While earth- 
wcrk is statrd to be almost complete, other items of work remain 
to be done on the enGe length, except 416 Kms. which too are ig 
&ort stretches and not complete roads (January 1974). Test-check 
of some roads indicated that consolidation and construetion of cul- 
verts were incomplete; on others, much more earth-work had been 
done than justified by the model estimates. Six roads constructed 
at a cost of Rs. 38.55 lakhs (upto July 1973) in two districts had 
come to funct~on as we-passes for major State highw11n the in- 
creasing volume and intensity of traffic on which these roads are 
not designed to bear. 

In Punjab, 9SKms. of pucca roads and 227 Krns. of kutcha roads 
uflere stated to have been built. Half of the expenditure on roads 
(Rs. 26.6 lakhs) was on repairs which were of the nature of setting 
right berms of link roads, earth-work on which had been done by. 
the beneficiaries. Due to nokevailability of road-rollers and wrkr 
tankers neither watering nor rolling was dme in the &it0 2;W 
Kms. of earth-work of mads in two dj8tri~t~ (testJltcked by 
audit) in Mahmshtra. 



~ n ~ ~ ~ ~ ~ r ~ ~ w r r n ~ t b m a d s i n ~ t t r o - .  
The State GOVCIP~D~CD~ had deerdsd earher to link every v i h p  
with 8 metalled roPd by January 1973 as part of the State's Fourth 
Plan and work on those mds was m progress when Central asus- 
tatwe became avdable under this scheme. S o w  04 these road, 
were then trans~erred t;, this scheme and the cost of labour as well 
an port cost of matenal (depend= on the stage of p r o m  of tk 
work) were dcblted to the scheme. 

Government of Megl~alayii had reputted to Government of IndiP 
that in 1971-72 and 1972-73, 107 KKS. and 160 Krns. of roads respec- 
tively w r e  completed in Khasi Hills and Jaint~a Hills distr~ctn It 
was, however, Lound during check that actually only 25 Kms. of 
ma& were complered in the former year and none In the latter. 

The Union Department of Community Uevelvpmcrit and Ce 
o&Rrnti~n stated in June 1974 that "the scheme had two basic o b j w  
tives, namely, the direct gencrat~on of employrmnt thrvugb labour 
intensive works and the production of asseb of a durable nature. 
To start with it was provided that the expcndlturi. ~ I I  wage com- 
ponent would be W )  per cent of the total autl;i~. anci on malerial 
con~poncnt 20 per cent. The matei.i;ll compunc.nt of ZU pc.r cent was 
found to be inadequate and the ovcrall ratlo was revised tu riu : 30. 
The State Governments could take up  works upto 50 pcJr cent oi the 
outlay having a labour material ratio of 60 : 40. The modification 
in the scheme was made with a view to enabling State Governments 
to spend larger amount on material components which was neccs- 
.wry to ensure durability of works. Even under 60 : 40 ratio certam 
kinds of works could not be done consistent with durability. Bear- 
ing this in mind the State Governments were told t:, provide addi- 
tional money required for materials from their own resources. A c  
cordingly, several State Governments provided funds for materials 
from their own resources. The Ministry see no objection to this 
arrangement and propose t~ do the same in similar programmes in 
future. The basic concern under the crash scheme for rural am- 
ploymat  was to provide minimum quantum of employment so that 
a minimum amount goes to labourers. As the State Governments 
were able to provide employment of the order envisaged under the 
scheme, there could be n3 objection if the State Governments pro- 
vided additional funds from their own resources for materials or if 
the  savings from labour were utilised for materials to ensure grea- 
*r durability". The Department also stated that "an important 
factor to be reckoned in rural areas is that it is not possible to take 
up construction of p t ~ c a ~  roods straightaway. In the first year, 
the mjar put d the work on roads has to be earth-work only. The 



ear& aurPt attk down before soAiag and metalling can be under- 
taken. For the purpose, it is necessary that the area should have 
onc? or two good monsoon seasons Cansequently, soling and metal- 
ling can be undertaken durlng the second or the third year. It is 
against this background that expenditure on roads is to be consider- 
ed ". 
[Paragraph 6 of Chapter I! to t h e  Supplementary Report of the 

Comptroller and Audrtor General of India for the year 1952-73, 
Union Covcrn.-i: 2::t (C~vil b j 

Cons?r~;r f ion  of Rural Roads 

1.46. The Committee have been informed by Audit that the need 
for some standards for the rural roads to be constructed under the 
scheme was highslighted in the 13th meeting of the C~nt rn l  Com- 
mittee for Coordination of Hurai Develaptnent and Employment, held 
on 7th Ati,~r:st I!); 1. .I.; . r  1,: > l i l t .  rr sub-c~i~lnllttee consisting of 
Shrj M. Ran?;!krishnayp. Arid!. Secretary, C~tmrnunity Development, 
Shr i  S. N. Sinha. Dirt~ctor C;c:~~~rirl (Ro:\ds Dt!velopment) and Shri 
B a w c j ~ ,  J; F!~-~~::!:~ry T'l;i+;r: r - .  Ci~n~inlssinn ~v;rs  cor~stitt~tc*il to go 
into the question of spc rifications f n r  illral roads in diffcrcnt regions. 
In its mct.!l:1$ h b l d  on 22nd O:.tokr. l!)'i'I, t h r  :;uh-rcv~mit tct, decitled 
to recommend that the specificatiuns suggc*sted by the Sinha Corn- 
mittct* for roads u n d r ~  thl. Huriil Works Pro::r:~rnrne should be 
adopted for t h v  road..; under t ' i ~  Crash Sctwmc. : i l l  these wcrc 
r i d .  4 c i n a ~ -  7 -  I o n  CI  ash Schcnrr for Rural 
Emplowptnt was convcqnc;i f~ .)In !;th Fc>br.iar~ 1972 to 19th Febru- 
a ry  1972 by t'lr Denar.t~nc.r~t of Commun~ty Dcvclopment. The 
seminar decided that to ensurc* durnbilitv o f  assets, standard speci- 
fications for compaction. design o f  profiles, construction CJI culvcrts 
etc. followed by the State G~vernment should be adopted for the 
works taken up under the scheme. 

The specifications suggested in the C.R.RI's report took note of 
prevalent conditions in rural arean. But the typical village road to 
CRRI specifications with water bound macadam surface (11.4 cm 
compacted thickness) wodd have cost Rs. 33,470 per Km. of which 
wages would have accounted for only 51.8 per cent. With a single 
coat surface dressing the cost would have been Rs. 40,000 per Km. 
of which wages would have been only 46.8 per cent. 

At the 17th meeting of the same committee held on 17th August 
1972. it was stated that an evaluation of selected road works cons- 
tructed under tbe Scheme was being arranged. This work was en- 
trusted on 13th March, 1973 to the Central Road Research Institute 
with d t o a c g c h a r g e e o f  Rs. 4lalths. 



36 . .r rn :A)** 
~ t t r r r s t ~ p ~ t b t t h e ~ a b t n t l ~ ~ e s e a r c h ~ n o t t t u k ~ d i \ a c  

nirhtatheMtnLtryInterimtgmrteasandwhenthestudieswgs 
completed in Werent  States and that the &rP1 Report W d  be 
submitted by the end of December, 1973. In an interim report sub- 
mitted in August, 1973, the institute gave an appmkd of rural macis 
constructed under the scheme m eight States/Union Temtaries- 
Jammu & Karhmir, HimachP1 Pradesb, Maharashtra, Gtw, Damaa 
and Mu, Nagaland, Manipur, Tripura and K.erala Extracb fmm 
some general mcommendations in the Report intended for +a- 
tion to the e~gh t  States/Union Territories are given below: 

(i) "There is a need to improve overall technical OOELW Pad 
m l ~ o n . "  

(if) "At nome places, there is a need to improve the cp~aetriu 
of mada constructed." 

(iii) "In genera& inadequate compaction of various components 
of md works such as earthwork and pavement cruat 
has been observed.'' 

(iv) "In order to assist the construction staff for adopting 
appmpriate construction practices, it appears desirable 
to organise short-term workshops at some selected cons- 
truction sites." 

1.47. Aaked about the action taken by the Ministry on the Interim 
report of the Central Institute of Road Research, the former Joint 
Commissioner, Incharge CSRE in the erstwhile Department of Com- 
munity Development informed the Committee during evidence: - 

"This was the Arst time that we had undertaken a road build- 
ing project of such dimension through labour-intensive 
methods and in the Fifth Plan the building of roads 
through labour intensive methods would be an important 
element. Preparing for that event, we asked the  
Institute to study what had been done and to recommend 
a technique for adoption in the Fifth Plan. This was not 

a post-mortem study of the roads but a study with the 
FWh Plan in view. They were asked to rwommend 
techniques on labour-intensive methods in the Fifth Plan. 
But when they gave a report they gave speciflcatio~ 
which I found were more material-intensive than lahour 
intensive. We circulated it to the State Governments 
for their guidance in the Fifth Pian saying 'if yau want 
good durable roads, these are the recommendations of the 
Institute for various climatic, phy8icaf a d  @ ! o w  
conditions*.'' 



1.48. Although the Study Team of the Ceakal &ad Research 
b t f t t x b  bad submitted a report in June, 19Tt inter olio suggesting 
~pdfkatiomi for mral roads under the Scheme, no specifi4 gu~delinee 
bunpomttng the recornendations of the Central Road Institute 
W e  issued by the Department of Community Development to the 
States in respect of construction of roads. The Department of Com- 
munity Development have lnCormed A u d ~ t  i n  June, 1574 that tt did 
not deliberately prescribe any speciflrations for works that would 
be taken up under the scheme. as the Government did not have 
any special expertisc. According to Aud~t in the absence 'of 
any definite instructions about specifications for roads under the 
scheme, M e r e n t  States built roads to widely differing standards. In 
view of the two sets of specifications In respect of roads the Sinhs 
Committee's and the Central Road Research Institute's-being avail- 
able, the Committee desire to know why was it decided not to take 
advantage of either sets of specifications and to allow tht? State Gov- 

to build roads *to various different spwifirations. The 
Department of Rural Developm~nt in n note have stated:- 

"Though i t  is tnic that the Ministry dld mt prescribe any 
speciflcations for the coEstr~iction o f  ronck, it nccds to be 
emphasised that the Statp Govcrnmcnts utt\rc rcquircd to 
follow the same qwcificntions for the tvrrlcs to be taken 
u p  under the CSHE as they hnd ndoptd for sirnilnr works 
taken up undcr the- plan o ~ r l  ~on-!)I-rl prq:rnr;lmcs of the 
State Governrn~nt.;. Tt wmrld not hnvc htcn proper to 
lay down sp~cifications fnl- the crluntry as a wholc because 
conditions differ from Stntc to Statr, district tn district 
and block to block. The tnp.i?rrr.aphv of the area, the soil 
conditions, availability of locA mat! rials etr. wor~ld neces- 
sitate construction of different typrs of roads with varying 
speciflcations. It is also to be nntrd that the specifications 
laid down by the Sinha Cornmitter did not take into 
consideration the employment constraints prescribed 
under the CSRE since the Sinha Committee report was 
made three years earlier than commencement of the 
CSRE. Ohvioudy, employment constraints were more 
important undcr the CSRE and the. other aspects though 

important, had to be consistcnt with employmen lachirvc- 
ments. 

There appears to be a feeling that the State Governments did 
not at all follow any specifications o r  those recommended 
by the Sinha Committee or the Central Road Research 
Institute. It needs to be clarified that the recommenda- 
tions made by the Sinha Committee were Forwarded to 



t& Stab. .nd Uninn Territories for gufduncc md dop- 
t;be AnumberotState Govenmrents had adopted 
there rprcffications for the rua& coastnrcted under the 
plan and aon-plan programmes of the States The guide+ 
line8 for the CSRE had made a Bpedftc provisson thot tho 
State Governments should foUow the same qpdficatitm 
for the works do be taken up under the CSRE as they 
had adopted for similar works taken up under their plon 
aed nonpZur pr~grammes. Obvbudy, the State Gov- 

ernments which had adopted the specifications recorn- 
mended by the Sinha Committee for the execution of their 
plan and non-plan programmes would have folbwed the 
m e  speciflcations for construdion of roads under the 
CSRE.'' 

1.49. In addition to the direct generation of employment through 
labour intensive works, the other basic objective of the scheme was 
the production of assets of a durable nature. Accorlng to the Audit, 
in most States with the exception of Punjab and Harytina, the road 
works were for construction or lmprovement to kutcha speciflcat~ons 
mostly without metal sollnc or surfaonq. Evcn where the State 
Governments intended to build puma roads eventually, as in Madhya 
Pradesh or Bihar, expenditure till the end of 1972-73 or later had 
mostly been on earth work. It was sccbn that much o f  the earth 
work had also not been compacted nor was cross-dramage provided. 
Regarding not taklng up construction of pucca roads, the Department 
of Community Development had informed the Audit that "an impor- 
tant factor to be reckoned in rural areas 1s that i t  is not possible to 
take up construction of puccn roads straightaway. In the first year, 
the major part of thc work 011 roads has to be earth-work only. The 
earth must settle down before soling and metalling can be under- 
taken. For the purpose, i t  is neccssary that the area should have 
one or two good monsoon seasons. Consequently, soling and metall- 
ing can be undertaken during the second or  the third year. It is 
against this background that expenditure on roads is to be consi- 
dered." 

Asked to comment on it, the Chief Engineer (Planning), Ministry 
of Shipping and Transport (Roads Wing) reacted: 

'We don't subscribe to it. Our speciftations say that the earth 
work and compaction should be done simultaneously, 
preferably with a mechanical road roller. Rainfall gives 
neither adequate nor uniform compaction Besides, it 
e?mi€?8 looee eartk" 



1-50. In Febnury, 11975, a representative of the Phming Cam- 
mission had raised a doubt regarding the feasibility of so many roads 
king taken up in view of the shurtage of oomplementary facilities 
like road rollera It is seen from Audit Report that LIOIM~ States ham 
given out the reason that lack of mad rollers etc. left certain mads 
incomplete and kutcha The Committee desired to know as to why 
the views of the representative of the PImning Cormnission and of 
the State Governments ignored. The former Joint Commissioner, 
Incharge of CSRE in the erstwhile Department of Community Deve- 
1 nnment stated during evidence: - 

"This road roller problem had been brought to our notice. 
shortage of coal was also there. We took up this matter 
with the Ministry of Industrial Development. At one 
stage we were thinking whether we could import a num- 
ber of them, but the Mmistry, as far as I remember- 
~t 14 S U ~ J C ' C ~  to c~rrcct~on-promised to us that thr srhe- 
dule of production in the country would be adhered to 
and suflicient number of road rollers would be available. 
We knew that these would be required after two-three 
years. In the beginnincr. kutcha work has to be done. 
WC pa ,)ctwitd on that bas~s. The othcr action that wc took 
w x  that we advised the State Governments to make 
greater use of their cxi;t.ing rollers by engaging extra 

st,>:T an:{ runnlnt: the road rctllcrs morc s h ~ f t s  At that 
stage, nothinq could have been done. That problem w&s 
brought to our notice in 1973. Metalling work etc. could 
be done at a later stage. Thnt was thc only way to 
retrieve the situation at that time." 

1.51. A statement showing observations of the Officers of the 
Central Government, who toured various States to review the pm- 
gress and implementation of the Scheme in 1971 and 1972, in respect 
of construction of mads is givcn below:- 

Andhra Pradesh: 

(i) The roads constructed under CSRE arc mostly gravelled 
kutcha. The standards and norms prescribed for a WBM road had 
not been followled in all instances. The provision for soling, com- 
paction in layers, metalling and CD works were not included in the 
estimates. 

(ii) The mads are without any approach and are not connected. 



( i )  There are deep cutting along the sides of the roads and there 
fe likelihood of the road being d e d  and damaged if left without 
~w~wlidation. 

(ii) detailed estimates have not been prepared 

(iu) no elTvrt appears to have h e n  made to achieve consolidation 
through hand ramming of earth at each successive layer. 

(iv) roads rrquiwd proper ahgnment. 

Thcrc is need for repair of roads In Bilaspur District and of the 
road being taken up by the PWD for maintenance well before the 
monsoon. 

Jammu and Kaghnbir: 

( i )  The State Government has to examine how the kutcha roads 
formed could be made pttcco by providing the various itcms inaden- 
tal to the const~ctioa of n durable road lest the investment should 
bcrcmw infructuous. 

(ii) Most of the road works undertaken are likely to be darn@ 
and thc utility would bc reduced if they are not provided with cross 
drainages, culverts etc. 

At places only road formation without proper compaction has 
been done. 

The road works taken up require the provision of cross drainage 
d i n g  and metalling in order to make them durable. 



fi) The road warts in tht Mawryngmq block Qe.g. improvmmt 
of s m i t i - ~ ~ 1 ~ t M p w m u t h o o 1  mad) do not provide far suling, 
canpslction, metalling or grovelling. It is just earth formation with 
a provision for construction of retaining walls wherever founded 
===-w. 

(ii) Mamy road construction works or even the road impmvernent 
projects do not have provision of saling. consolidation, campaction 
and gravelling, in the estimates approved by Government. 

The usual method of making roads by rely~ng on natural consoli- 
dation or on too much machinery w ~ l l  not do. There is an attempt 
to make roads as cheaply as possible but such cheap roads are not 
lfkely to be durable. 

Tamil N&: 
(i) The earth work done is quite satisfactory but needs proper 

compaction and drainage. Plantation on both-sides of the roads is 
suggested. 

(ii) Improvements in alignments etc. 

Asked about the action taken by the Union Government on these 
tour notes, the former Joint Commissioner incharge CSRE in the 
erstwhile Department of Community Development informed the Com- 
mittee during evidence: - 

"We have brought the fact to the notlce of the State Govern- 
ments. . . At the lnit~al stage, you will come across one 
or two mistakes. But thereafter comes the question of 
maintenance of these roads over the years. Now, this is 
something which the various States sought to do in difTe- 
rent manners. It all depmds on, whether the State Gov- 
ernments have been able to c a r r y  out the annual mainte- 
nance of those roads." 

1.52. The guidelines circulated to the States in February, 1971 
had suggested that the rural infra structure including road works 
should be taken on Master Plan basis. Thc Committee wanted to 
know whether there were Master Plans for each State and whether 
an order issued saying that the States could take up the building of 
roads without drawing up a Master Plan. The Secretary, Depart 
ment of Rural Development informed the Committee during evidence 
that "that was the original thinking but it was examined by the 

830 L S . 4 .  



Secr&uies Committee and tho m t  of Comrnlraf* Demkq- 
ment, It was provided that 'the 'pmjadx madertaken Jlould be uaen- 
tially labow; Lntendve Pnd should promote devcllrrpmmt of dfstrlcbr' 
Any project which b labour Intenuive caa be uadcltaka, it ir a 
blanket stoction." The witms  added that "it should be relatable 
to the District Plan or, jn ita absence, to the obvious eiements them- 
of." To a query whether the Director-General (Roads) was oonsul- 
ted at the Central level, the Additional Secretary, Ministry of Agri- 
cuture stated 'hot about this particular scheme." 

1.53. The Committee desired to know the following particulars 
in respect of construction of roads by the States/Union Temtoriea 
under the Scheme:- 

(i) Total length of roads which have been completed with 
compaction, surPacing and crossdrainage under CSRE in 
each State/Union Territorily district-wise; 

(ii) Length of roads left unfinished on 31-3-1974 or completed 
kutcha each State/Union Territory and the funds required 
to complete these roads with compaction, surfacing and 
cmss-drainage and make them durable; 

(iii) the Stntes/Union Territories which have completed these 
unfinished or kutcha roads after 31-3-1074 or the extent 
to which that has been done. The Department of Rural 
Development in a written reply have stated: 

"Mstrict-wise information is not collected by the Depart- 
ment of Community Development. information in 
regard to length of roads left unfinished on 31-3-1974 
or completed kutcha in each State/Union Territory 
and the requirement of funds to complete the roads 
with compaction, surfacing and cross-drainage is not 
available. Though the scheme was discontinued 
with effect from April 1974, the Government of India 
had authorised the States to utilise the unspent 

balances lying with them as on 31-3-1974 till the 
end of October 1974. A number of State Govern- 

ments viz. -4ndh1-a Pradesh, Bihar Knrnataka, 
Madhya Pradesh etc. have made arraryements for 
completing the roads taken up under the C.S.RZ. 
from their own resources.'* 

1.54. I t  is seen from Audit Report that most of the roads oonstruc- 
ted under the CSRE are incomplete and the Committee have been 
wormed that in respect of roads on which all items of work have 
not kten carried out, the concerned State Government will make 



t ~ ~ ~ @ * f a r c ~ p i n e a r t ~ m r t . a d m e e t t b e  
mrt thed. For Rihnr, s p d c d l y  it hre been *tad that while 

c(rfh wtwk was being debited to the CSRE, the Bfhr Covern- 
m t n t a o u l d B n d f u n d s h P m i t s o w n r e ~ ~ u r c e s t o ~ a l l o ~ e r  
itana In view af the financial position of the Bihar, thrr Oommith 
d&md to h o w  whether the State Government has earmarked suf8- 
dent  funds to complete the residual w o r h  and the date by which 
they going to be c o m p l e ~  The Department of RuJal Develop 
m a t  in a written reply have stated: 

"The Government of Bihar sanctioned improvement of 5438 
kms. of rural roods at an estimated cost of Rs. 31.58 c r o w  
under the Cx-ash Scheme for Rural Employment for three 
years. As the non-labour component in road schemes 
was in excess of the prescribed ratio, the State Govern- 
ment supplemented the Central fund (Rs. 12.62 crores) 
to the extent of Rs. 3.60 crores during the three years 
to overcome this limitation. The State Government com- 
pleted construction of 1600 k m .  of surfaced roads. In 
case of mads of 3838 kms., which spillsdover to the Fifth 
Plan Period, earth work on embankement had nearly been 
completed and the remaining works were in various 
stag- of construction. It has been estimated that on the 
present day rates about Rs. 22 crores should be required 
to complete the spill-over road schemes during the Fifth 
Five Year Plan. The State Government, have accomo- 
dated the spill-over road schemes under the Minimum 
Needs Programme. The amount provided by the State 
for the purpose during the current year is Rs. 160 lW. 
The rural roads constructed under CSRE are being mdn- 
tained by the State Government and provision is mode 
wery year in the State Budget for repair and mainte 
name of these roads." 

1.55. In August. 1971 the Central Commlttce for Coordination for 
R u d  Development and Employment had lrighliqhted tbt need for 
some standards for rural roads to be constructed under the CSRE 
and as a result a sub-Committee of that Committee had recom- 
mended in October. 1971 that the specifications suggested by the 
Sinha Committee for roads under the Rural Works Pmgramma 
should be adopted for roads under the Crash Scheme till thaa 
were revised. Stmilarly a seminar-cum-workshop on the C S W  
held iu February, 1912 had declded that to ensure darabllity of 
m&s, standard specfflcations for compaction, ddm of profilm 

ation of c n l v d s  etc. should be adoptad for the works trksa 
mp  PI)^^ r fbe §chcme. Further, in Jane, 1972 a Study Tcrnr d fhe 



I.!%. The CommlUec flnd fmm Aodit &port that in most @f me 
StPka, the nwd w w b  were for conskoettoa rn imptovement to 
kubhrr spacuCrUorrs modly witboat metal soling or Ilrrurcreing. 
Evm where the Strk Governments intended to bdld pa- roada 
eventually erpsadlturc till the end of 1872-73 or later bad mostly 
ban on earth work. It was wen that much of the tartb work bad 
also not b a n  corn- nor was croas drainage provided. As for not 
tddng up conskoctlon of pucca mads in the rural ereas, the 
Degwbent of Rural Development had wnttnded that it was not 
psslMe to take up constraction of puma roads shrlghhway as the 
earth work could only be done to the first year and only after the 
earth had settled down by one or two pod monsoon seasons, the 
d i n g  m d  meC.llfbg d d  be done daring tbe second or third year. 
The Chief Engineer (Plmnning), Mtnlstrg of Shipplng and Tronaport 
(Roods Wlng) denied Department of Rural Development's c m -  
tentlm and has statad during evidence that the ear& work and 
compaction should be done simultaneously, preferably with a 
meehanlcrl road roller. According to him &fall gives neltha 
adequate nor uniform compaction, besides it erodes loose earth 
The Commtttee are surprised that before starting construction of 
roads, the Department took no action whatsoever to lay down the 
spaciacntlons of roads in consultation with the Roads Wbg. The 
result has been that t hen  has been largoscale construction of 
sub-strrsdrud mads as hos been pointed out by the oflkers of the 
Central Government touring the various States. 

1.57. The Committee regret to nok  that although the guidelines 
circulated to the State Government in February, 1971 had 
suggested that ~ r a l  infra-structure including rosd works should be 
taken on a Master Plan basls, the gutdehes were chrnged later on 
and the States were given a blanket sanction to undertake projccb 
without drawing up Master Plans U the pr4ecta wen laboar 
hrtensivt and mhtrble to Distrkt P h  or in its absenct, tbe 
dbvlous eltmenb #emf. It has been admittdl by ~ d d l t i m  
Secretury, Min€stry of Agriculture, daring evideacc that the Mrscfot 



1.58. The Committee regret to note that 8lthougb a representative 
of tbe M.nntag Commission had raised a doubt in Februaq, 1WS 
r e g  tbe Aeasibility of so many mads being taken up in view, 
absence uf complemen~rg facilities like road railers etc and 
several S b k s  had also stated that lack of mad rollers etc. l e a  
certain roads incomplete and kutcha, no remedial meawns  
whatsoever were taken 5g the Central Governnaent b augment 
t he  availability of road rollers or for optimum utilisrrtlon of the 
road rollers already available. This was deplorable And this is 
yet another example in regard to this entire programme. which 
illustrates how little care was taken in the planning and execution 
of different works undrr the Scheme. 

1.59 The Cnsh ScJaemr for Rural Employment was discontinued 
with cffect from April, 1974. The Department of Rural Developmmt 
have not made avnllablc till date to the Committee details regarding 
total length of mads left unfinished on 3lrpt March, 1974 or 
completed kutcl~n In each State/ll!nion Tetrltory and the require. 
ment of funds to complete these roads with compaction, surfacing 
and moss-drainage. The Committee would like to be! apprised of 
these particulars in m p e c t  of incomplete kutcha roads and the 
arrangements made by the State Governments to make the durable 
or for carryinq out the residual work and the progress made in this 
behalf. The Committee apprehend that a very large number of 
these roads were left unfinished on 31st March, 1974 a t  a stage at 
whlch the cham- of thelr resulting in total infructuous expenditure 
arc very great. 

Audit Paragraph 

Minor Imgation 

1.60. In Sri Ganganagar. which is relatively a prosperous district, 
113 minor irrigation works for convertinc; kutrha (earthen) water 
courses intn pucca (1.ine ul th  brick masonary channels in 444.9 
squares (825 Rft. in each squarc) estimated to cost Rs. 18 lakhs ap- 
proximately were undertaken on lands belonging to private cultiva- 
tors who paid substantial contributions, because tho State Govern- 
ment had laid stress on collection of public contribution in that dls- 
trict. Even under normal rules, such water courses are not to be 
.constructed a t  public expense, and concerned cultivators are requid 



k , n u k s t b d F ~ ~ ~ r l l ~ ~ t a r b b e e r a p a ; l t a  (-&. 
p a r t m a  cbPr;gsr) inmarred by the Govffnment in 
them on thtfr khalf. Thee w0rIrs were Plso materfal tatam. 
Against the actual expenditure of Rs. 15.37 iakhs (July lm), the 
material oompanent alone was Rs. 12.62 lakhs, made up of Rs. 3.78 
lakhs from funds under the crash scheme and Rs. 8.84 1- frm 
public contributions. The labour cmponent was Rs. 2.04 1 & h ~  
only. The labour-metenal ratio was 18 82. The selection of these 
wr~rks was thus out of tune with the spirit of the scheme It w9s also 
seen that Rs. 0.40 lakh granted to the Panchayat Samiti Bhadra in 
this district, by the Public Health Department for construction of 
wells was treated as publtc contr~bution for constructing Diggis, 
thus misutilising the original grant. In Jaisalmer district, 10 
khadeem workmarthen embankments for collection of water by 
directing its flow into nuIlahe--estimated to cost Rs. 438 lakhs 
(actual expenditure Rs. 3.85 lakhs upto July 1973) were undertaken 
in 1912-73 on lands belonging to private individuals. 

Expenditure on minor irrigation works in seven districts (test 
checked in audit) in Andhra Pradesh, costing Rs. 21.6 lakhs, con- 
etituted 11.4 per cent of the total expenditure in those districts, Oi 
that Rs. 8.5 lakhar were spent on restoration of, or repairs b, existtng 
minor irrigation wxks. Community irrigation wells were dug in 
large numbera in Warangal and Hyderabad districts. In the former 
district the services of the State Agro-Industries Corporation were 
utilised for investigating the sites of the wells and water is said t o  
be available in 95 out of 100 wclls dug. In Hyderabad district, on 
the other hand, ground water survey was not undertaken and water 
is stated to be available in only about half of the 77 wells dug on 
which Rs. 5.7 lakhs were spent. 

For water conservation in one district in Gujarat, 36 tanks esti- 
mated to cost Rs. 13.95 lakhs were sanctioned in 1971-72 and 1972-73 
and Rs. 3 3  lakhs spent thereon. Earthwork in 23 tanks had been 
completed (October 1973). According to the estimates, all the tanks 
needed waste weir flacilitie~ which, however, have not yet been under- 
taken (November 1973). From 11 tanks irrigation by lift of 260 
hectares is possible but the potential beneficiaries are yet to instal 
pumps (October, 1973). 

In Waryana, Rs. 18.77 lakhs were spent on digging of kwcha water 
courses in the three drought pmne districts of Hissar, Mohindergarh 
and Gurgtmn. According to the Northern India Canal and Drainage 
Act 1873, irrigation water courses are constructed at the cost of the 
cultlvatars. The water courses in the above three districts were con- 
structed at Govunment cost on the ground that lift irrigation works 



~ i n t h e ~ t p r o ~ e a r e e s d a o c r v s d s p c c i a l ~ t m e n t .  
After oorrstrPabn is opaa, mnintenance is the rearporrauiilty of the 
cultimtma T%est works require considerable maintenance expen- 
dikur? becuroe, having been constructed in sandy regions, they are 
liable to gel Ued up by sand and become silted, especially as supply 
in the pmmt channek is highly seasonal. In fact, desilting hod to 
be done in Hissar soon after the water courses were completed. 
These worts were executed through gang leaders. 

The majority 4 the minor irrigation works undertaken in Orissa 
ccmsWed d renovation of, ond improvements to existing minor irri- 
gation worLa Construction d o n l y  a few new tanks was undertaken. 
In many minor higabn w&, turfing, stone pitching, etc., neces- 
sary to make the works durable, were not done. 

In West Beqgol Bs. ~~ Labs were spent on minor inigatlon 
during tbe two yeenc The material content of those works was only 
4 to 10 per cent of the cast. The works were reexcavation of tanks, 
field channels and small lrrigat~on canals. Rupees 0.86 lakh were 
spent in one dirtrid llbr impmvement at fhre private tanks taken on 
lease by Governma& which .rould have to be restored to the ownem 
in a x m e  ol time. 
[Paragraph 7 of Chapter I1 to the Supplementary Report of the 

Comptroller & Auditor General d India for the year 197273,. 
Union Govemmtnt (Civil I ]  
141. According C the APdit Repoxt on the minor irrigatian works 

carried out in the District Sri Ganganagar (Rajasthan), as expendi- 
ture of estimated to cost Rs. 18 lakhs was incurred on conversion 
of ktc6cha water annus into pwccr channels which was material in- 
tensive and for the knefit  al concerned cultivatots of that area. 
Asked whether the Mbistry had investigated this expenditure an 
these works after the .audit had brought them to their notice, the 
additional Secretary, Ministry of Agriculture stated during evidence: 

"Fbjasthan have nported that water courses are common pro- 
perty and no land revenue is charged on land pertaining 
to water cwrses. Cultivators are penalised if they culti- 
vate on I&) ft. belt wen though existing in their own Aeld. 
Ltke village roads, 1t is public property. Cknstruction of 
pucrnr water courses not only benefits the community as 
a whole, but it reduces evaporation, covering more area 
under cultivation and adding to production programme, 
and benefits to the nation 20 per cent additional irriga- 
tion. Public contribution to the tune of Rs. 10 lakhs had 
bean nallwd and works amaunting to Rs. 6.51 lakhs have 



bssn d m  The material for the balance hao baea trar, 
bmd to the Panchayat Saxnitis for further work to be 
undertaken. Thcy have said that in the absence of these 
works, other works of ddferent nature could uot have 
been -ken up." 

When pointed out that even under the normal rules such water 
courses arc ncit to k constructed at publir cxpcmcs and cultiviitors 
u e  required to bear their own expense mcluding departmental 
charges incurred by the Government In constructing them on thar  
behalf, the witness stated that 'they have said that In desert areas, 
no mad works and othcr works are possi1,le. Therefore, they had 
to resort to these pucca channels.' 

1.62. As regards the question that the labour-material ratio in 
this district was 18: 8'2, the former Jt. Cornmissloner incharge of 
CdiG has s w d  t i i d  c r i c  'audit report menhons that Rs. 8.84 lakhs 
came worn pubm corrtribut~on end so long 20 per cent of the material 
wmes fmm CSHE and the rest of 80 per cent for material is con- 
tribu t?d :,y the p.:')li:, the spirit of the scheme is not violated.' The 
Committee have been informed in a subsequent note that the cost 
of material in excess of prescribed ratio was met through publlc 
contribution. 

1.63, With regard to the Audit Report that in Jaisalmer district 
in Rajasthan where 10 'khadeem' works estimated tu  cost Rs. 4.38 
lakhs were undertaken in 1972-73 on lands belonging to private inch- 
viduals, the Committee were informed in a written note that the 
' W e e m '  works were not the property of the individual but these 
belong to five or more individuals and in the absence of these worlcs 
other works of different nature could not have been taken up in this 
district. 

1.64. In the case of Hyderabad District-in Andhra Pradesh, 
where Audit Report mentions that grounds water survey was not 
undertaken and water is stated to be available only above half of 
the 77 wells dug on which Rs. 5.77 lakhs were spent, the Committee 
have been informed that the locations were marked on local enquiry 
and they were m&l,y successful but a number of wells dried up 
due to drought conditions and in such cases the Executive Engineer 
was asked to deepen the wells. 

1.65. Regarding cases of incomplete tank works in one district of 
Gujarat commented in the Audit Report, the Committee have been 
informed that all works were either incomplete during scarcity 
period or were spill-over worhp. Ihese have now becn completed. 



1.66. The Audit Report mentions that Rs. 18.77 lnkhs were spent 
by the Haryaaa Government on digging of kutcha water courses in 
three drought prone distr~cts. Although under thc Northern India 
Canal & Drainage Act, 1873, itrigahon water courses are to be con- 
structed a t  the cost of the  culwators. thc \iork tn thcsc thrw d ~ s -  
tricts was execuhxi at Government cost as a special case, and the 
responsibility for the maintenance of thcsc water courses wns entrust- 
ed to the cultivators. The Committw thercforc enqui~ed about the 
proper maintenance by the cultivators. Thc Department of Rural 
De~el~-qment In a wntten note haw stated 

"Water courses were constructed at Govcrnme~t cost because 
the areas deserved speclnl treatment. The ~rrlgat~on 
water released to these high-perched areas had to bc 
harnessed fully and without loss of time whlch oould not 
have been done but for the Government undertaking these 
works at its own cost. The peasantry having been given 

t h e  taste uf ~ r r ~ g a t ~ d  ldrm~ng, I: was considered that 
there would be suffic~mt il\v~irt-ness amongst them i x  
maintaining thc water courses Thc rclcasv of water 
through these channels counlcd w t h  other agrn-soil con- 
servation practices ~vould niltlgntc- thc problem of the 
water courses being filkd UD through wmd action Thtw 
was a tcam of extensim workers. Consequently. now 
there was no d~fficultv rqarding maintennncc by 
farmers " 

1.6'7. With regard to incomplete mmor irrigation works in Orissa, 
the Committee have been informed that the items of works pointed 
out by Audit could not be done in some cases for paucity of funds. 
These had, however, been done in a large number of cases and would 
be done in the remaining projects from out of other funds. 

1.66. According to the Audit Report. Rs. 0.86 lakh were spent in 
one dlstrict of West Bengal for mprovement of Ave private tanks 
taken on lease by Government which would have to be restored to 
the owners in due course. The State Government in their comments 
have stated that the benefits of an lrrlgation system cannot fully 
accrue unless the whole net-work of irrigation channels was in a 
good state of maintenance. Water cmscrvatlon cannot be achieved 
in case OE ill-maintained field channels termed as 'Zamindari Khuls'. 

'These &uls had been taken over, improx*ed and remodelled and 
h u e d  by Irrigation Department. A directive was issued to 
take over all such khuls which had 1500 acres and above under their 
mmmnnd under CSRE. KhuL have been taken up for improvc~ent  

. d were maintained by Irrigation Department. 



ah 
1.69. Regarding the cases pointed out by the Audit, the Depart- 

mmt of Rural Development in a written nate have ad&k 
"'he IThec objection implied in the obaervatitms contained in 

the Audit Report appears to be that the works were taken 
up with material component in excess of the prescribed 
ratio and that these were not community works. It may 
be clarified that the cost of material component in excess 
of the prescribed ratio had been met the State Govem- 
meats from their own resources or out of public contri- 
butions. It  would thus be noted that the wage component 
provided under the scheme had been utilised for the crea- 
tlon of employment opportunities only. The Ministry hos 
in iPct insisfed in a number of cases, where the nature of 
schemes required larger material component, that the 
States wouM provide funds from their own resources to 
make the assets durable." 

1.70. The Committee have been informed in a note furnished by 
Department of Rurcll Development that 1.32 la& hectares of minor 
irrigation had been created under the Crash Scheme. The Committee 
enquired whether the Central Government have investigated whether 
this had actually led to increase in the irrigated areas with details 
thereof. The Department of Rural Development In a note have 
stated that information in respect of actual increase in the irrigated 
areas has not been collected and also no investigation has been carri- 
ed out to ascertain as to whether the irrigation potential created 
under CSRE has actually led to increase in the irrigated areas. 

1.71. In reply to a question whether any cases, where expenditure 
incurred on ordinary repairs were debited to minor irrigation works 
which are not permissible under the CSRE, came to the notice of the 
Government and if so, the action taken in recovery of such irregular 
expenditure from the State Government, the Department of Rural 
Development in a written note have stated that minor irrigation 
works in question would generally fall in the category of worka 
costing less than Rs. 5000 each. They have added that the States 
have been addressed to prepare list of works costing less than 
Rs. 5000 each in excess of 20 per cent of the funds allotted to a dis- 
trict and once these lists are prepared and Wised,  necessary re 
coveries would be efPected from the States concerned. 



1.74. Tbe Committee also note that In Jatsrlmer dlstrfct in Bajrs- 
than 10 'khadam' works estimated to eost Rs. 4.38 lakhs were 
undertaken on lands belongiug to private hdivldualm The Com- 
mittee are unable to rrceept the explanation given by the State 
Cfivemment that in the aberence of tbese works, no other work8 
could have beea taken up in these districts. It Is surprising that 
this work could not have been flnlshed by the State Government: 
oat of their own resources and the expenditure had to be debited 
to the CSRE Scheme. 

1.75. The instances pointed out by Audit are only nome tact cams. 
The Committee woald like that a survey should be undertaken to 
see whttber my expenditure on minor irtigation schemes had been 
rmmgly dtbatcd to tlne CSRE Scheme. 



177. AlUzcvlyh the Colnmitta have btcn informed that I.= U h  
hectare6 of minor irrigation have been created under the Crasb 
Scheme, Ulc Government have becn anabie to give inforrnaUon fa 
r q m t  of the actual lncrease in the 8rrigated area under the Crash 
Scheme. The Committee desire that an investigation sbould be 
carried out b srcdatn  whether the Irri@ion pokntial created 
under CSltE bns actndlv led to am increa~e in the irrigated a-s. 
Tbe CommltZ;re would like to be informed about the rrsalts d in- 
vestigation In due coarse. 

S ~ r e  of the udc.s 

1.78. m e  Central Government had requestcd the State Govern- 
ments to ensure that the projects were not too small because, if small 
their number would be very large and would pose problems of legis- 
tics and supervision. If a project was to be really worthwhile its 
alte was ordinarily to be such that it would employ a minimum of 
50 persons continuously for 15 weekx. (In that event each work 
Plrould mst about Rs. 22,500 to Rq. 25,000). If owing to special local 
cfrcwmtances, smaller projects were to be undertaken in some re- 
gions, the cost of the smaller projects was not in any case to be less 
than Rs. 5,000 each and their number was to be such that not more 
than 20 per cent of the funds allotted to a dlstrlct were spent on 
them. However, in some States including Assem. Orissa and Tamil 
Nadu many petty works \%ere undertaken. Of the 2112 works sanc- 
tioned in Assam during the two years, 621 works (amount Rs. 21 
lakhs) cost less than Rs. 5 000 each while 1254 works (amount Rs. 124 
lakhs) coet between Rs. 5,000 and Rs. 22,500. Further, many of the 
237 works each costing more than Rs. 22,500, individually comprised 
a number of small works executed in different locations Of 202 
works estimated to oost Rs. 34 lakhs in Kalahandi district in Orissa. 
the average individual cost of 132 works was only Rs. 6,315. Of 451 
works in 46 Blocks, test-checked in that State. the cost of only 35 
works was more than Rs. 25.250 each. In the first phase of imple- 
mentation of the procramme in 123 Blocks in Tamil Nndu 2513 works 
were approved of which as many as 1212 cost less than Rs. 5.000 each. 
1204 works cost between Rs. 5,000 and Rs. 23,500 each, while only 97 
works cost more than Rs. 23,500. The same pattern was followed in 



101 btoclcs tsbea up for implanentatioa in the atoond pbOse (October 
r871). Of Xi62 works taken up for txscution in W72-75 at  an esti- 
mated cost of Ra 8C36 Lalrrhs in 48 bloclss selected for review, 1240 
works (91 per cent; cost Rs. 76.93 lakhs) were smail works costing 
less than Ra 23,500 thus exceeding the prescribed ceiling of 20 per 
cent for small works. Further, as in 1971-72, 431 small works (14 
per cent; total cost Ra 11.72 Inkhs) the estunakd cost of each of 
which was less tban Rs. 5.000. were taken up. In two blocks all the 
78 works were estimated to cost less than Rs. 5,000 each 

paragraph 10 of the Chapter I1 to the Supplementary 
Report of the Comptroller & Auditor General of India 

for the year 1972-73, Union Government (Civil) .] 

1.79. According to the guidelines the cost of each work should not 
be less than Rs. 22,500. However, in special local circumstances 
smaller projects could be undertaken but'iheir cost was in no case 
to be less than Rs. 5,000 each and their number would be such that 
not more than 20 per cent of the funds allotted to a district were 
spent on them. According to the Audit test check in Assam Orism 
and Tamil Nadu 2264 works costing less than Rs. 5,000 each were 
undertaken and 3658 works out of a total of 6338 works aost between 
Rs. 5.000 and Rs. 22,500 each. The Con~mittee askrd for detailed in- 
formation in respect of works costing less than Rs. 5,000 and between 
Rs. 5,000 and Rs. 22.500 taken up In each Statelunion Territory and 
cases where the expenditure on works costing less than Rs . 5,000 
which was recoverable from States was recovered. The Depart- 
ment of Rural Development in a written note have stated:- 

"Information in regard to execution of works costing less than 
Rs. 5.000 each is not readily available in the Department 
of Community Development. Nor has the Ministry in- 
formation regarding the number of works costing between 
Rs. 5,000 and Rs. 22,500. The Government of J&K had 
approached the Ministry to execute works costing less 
than Rs. 5,000 each in excess of 20 per cent of the outlay 
in view of the special conditions obtaining in the Statc 
The Ministry acceded to the request of the State as a 
special case. No other State made any request in this 
regard. It was presumed that the guidelines issued in 
this behalf in March, 1972 would be kept in view by the 
State Governments while taking up w o r k  under CSRE. 
The Ministry, on its part, had been insisting on the desira- 
ability of taking up large works, and pointed out to indi- 
vidual States whenever undertaking of small works came 

. . to its notice. Instructions to avoid taMng up small works 



r ~ h m u d t . t b s & L - ~ i t - ~ t h n  
rmall works woyld mt' bvcc"d-~ ~~ peal ing to 
impitmentation d programmm unck CSRE in tbe nrrpeo. 
tive Statsr have been includtd in the Audit Rcprrtl bang 
mbmitted to the Goverwn of the States. It  is, tharafore, 
expected that the State Wt~1113ents will be seized of any 
deviations from the aforesaid guidelines bought to their 
notice in the Audit Reports for eppmpriate actioa. Be- 
sides, lettem have been address& to A.G.'s of all States 
and U.Ta to eflect recoveries of amounts spent on works 
or items in contravention of the provisions of the CSRE 
.dreme." 

1.80. Asked whether the State Governments have been infonned 
that expenditure on wo&s costing less thaa Rs. 5,000 each and on 
works costing between Rs. 5,000 and Rs. 22,500 exceeding 20 per cent 
of the outlay in a district was recoverable, the Department of Rural 
Development in a written reply have stated:- 

"The State Governments have been requested to have a list 
prepared of works costing less than Rs. 5,000 each in 
excess of the 20 pcr cent of the funds allotted to a district 
The expenditure incurred on such works was to be debited 
to the State Governments. It  may, however, be noted 
that during the first year of the implementation of the 
acheme instructions regarding size of works were only of 
a general nature. Specific provision were made in the 
guidelines in March 1972. These were based on the ex- 
perience gathered in the Arst year. The question of re 
covery would therefore arise only in respect of works 
taken up for implementation after the instructions were 
issued. There was no limit on the works costing between 
Rs. 5,000 and Rs. 2!?,500." 

1.81. In reply to a question as to the special local circumstances 
under which smaller projects could be undertaken up for execution 
and how far such small works would be durable and of public utility. 
The Committee have been informed that "areas having sparse/popu- 
lation, difiicult terrain, under bng  spells of rains/snow etc. have a 
comparatively short period during which work projects envisaged 
under CSRE could be executed. Where the works have been pro- 
perly chosen with reference to felt needs of the people and taking 
into consideration the permanency of the assets, these have definitely 
served useful purpose and are of permanent use." 



Executing and Stcpr~isorgl Agencies 

1.83. Government of India had presumed that the Block overseer 
or his equipment was in position in the blocks and would prwide 
the basic servicing needed for the works. Technical guidance for 
implementing the programme, as necessary, was to be made available 
by the technical departments of the State Gwernrnents. 

In Haryana, Punjab and Rajasthen the works were executed 
by the State Government departments, namely, Public Works 
Department (Buildings and Roads), Irrigation Department, Forest 
Department, etc. In Maharashtra and Gujarat, the district 
panchayats which have technical personnel, implemented the pro- 
gramme. In Bihar the roads part of the programme was executed 
by the State Rural Engineering Organisation which is headed by a 
Chief Engineer and has Superintending Engineers, Executive 
Engineers, etc. In Orissa, responsibility lor execution of the 
programme was of the panchayat sami tics which, however, got same 
of the works executed by Government departments. In West Bengal 
minor irrigation, flood protection, pisciculture and certain mad 
works were executed by the Block Development Ofnces, which dur- 
ing the two years spent about 54 per cent of the total expenditure 
on the programme in the State. 

Initially, all works in Madhya Pradesh were being executed by 
the Blocks and panchayat samities. However, in order to speed up 
execution, the State Government decided in December 1971 to cn- 
trust to the Public Works Department [Buildingrt and Roads) and 
.Irrigation Divisions all road and irrigation works estimated to cost 



Ek#) ,006ormaninc ludLsgthort~trbanupbytkBbcb  
Upto July 1972 works in ~.~ were undertaken 
through the! Blocks but from August l972 onwards tbe road  work^ 
were transferred to the Public Works DivWns for execution. In 
Jarnmu & Kashmir the Block Dwehpment Offices were in-cbarge of 
the execution of all the works upto the end of Mnrch 1973 and t h e r e  
after (but effectively only from August 1973 or  later) the e n g b e h g  
wing of the Agriculture Department. In KnrnataBa, the works were 
executed by the Blocks and the Land Army to which works estimat- 
ed to cost Ra. 154 lakhs were given for execution upto the end of 
1972-73. The technical staff of the land army consisted of an  army 
Brigadier as Director, a Lt Colonel as Deputy Director and a Civil 
Engmeer incharge of (1 technical ccll. Actual execution of the 
works was supervised by a task force commanderlassistant 
commander generally selected from retlred officers of the Corps of 
Engineers. In Kerala, execuuon of the works in each Block was 
entrusted to a local cornmattee consisting of the chairman of the 
block devdopment committee, the presidents and members of 
panchayats, etc A convener selected by that comm~ttee was in- 
charge of actual execution. 

Government of Madhya Pradesh sanctioned 24 additional posts 
of Assistant Engineers and 228 overseers in October 1972 for the 
scheme. However, most of the new posts of overseers remained 
vacant while none of the posts of Assistant Engineers was filled 
(May 1973) In eight d~stricts selected for test check, 61 overseers 
who were in position in May 1973 had to supervise, in all. 915 works 
(estimated cost Rs. 73 28 lakhsr being executed at the same time 
by the blocks themselves, the panchayat samities, rural cooperative 
societies under this programmc 

In Rajasthan, irrigation works constituted 23 per aent while 
roads constituted 63 per cent of all the works. Fifty engineering 
subordinates were recruited in the Irrigation Department, but there 
was no strengthening of the Biuldings and Roads branch of the State 
Public Works Department. 

In Orissa. 1 0  posts of sub-assistant engineers were created in 
1971-72 and 76 more in 197273 for this programme. In addition, 110 
posts of sub-assict;int engineers sanctioned In 1972-73 relief 
works were also placed at thr  disposal of  the Collectors for allot- 
ment t:, the Blocks. 

Tamil Nadu Government sanctioned one additional overseer and 
two road inspectors for each Block. 
[Paragraph 11 of Chapter I1 to the Supplementary Report of the, 
Comptroller and Auditor General of India for the year 1972-73,. 

Union Government (Civil).], 
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1-84. The Committee h v e  been informed by Audit that it wm 

emisaged by the Government of India in the Scheme communi- 
cated to the State Governments with Its letter of 25th February, 1971 
that tbe Projects under the Scheme would be executed in the districts 
through the Collectors, the Zila Parishads of the District Develop- 
ment Councils, the Community Development Blocks actually carry- 
ing out the works in the field. This arrangement would also result 
in further utilisation of the extension staff at the Block level, parti- 
cularly of the Blocks in post stage 111 where Blocks staff had not 
generally been fully t~mployed for want of substantial flow of 
programmes and funds. In the guidelines of the Scheme for 1972-73 
circulated in March. 1972, it was stated that "the projects that have 
been sanctioned may be executed through the Collectom of Districts 
or Zila Parishads. District Devclopmmt Councils or such other 
agencies as the State Governments may select". There was no 
mention of Community Development Blocks and instead "such other 
agencies as the State Governments may select" was added. Accord- 
ing to the Audit Report very few State Governments strengthened 
their technical organrsatlons so that they could supervise the works 
executed under the Scheme. Asked whether the Department of 
Rural Development did not cunsider i t  their responsibility to see 
that. in fact. nrcessary adequate organisations were set up or 
strengthened by each of thv etatc Governments 90 that works 
under the Schemcl and othcr programmes in the rural areas could 
be properly supt.rvrsed. the former St. Commissioner incharge of 
CSRE in the rrstwh~lc Department of Community Development 
statrd:- 

"Two States set up sptv5al rural engineering organieetions for 
this purpose-Bihar and Jammu & Kashdr .  Elsewhere 
the State Govcrnmcnts' technical departments were either 
themselves executing the schemes or were getting them 
executed through the block level organisations under the 
supervision of the technical departments. For this pur- 
pose both at the State and district headquarters there 
were Coordination Committees of all the technical deport- 
ments. We had allowed a maximum of five rrr cent of 
the funds for the strengthening of the staff although we 
would have liked to increase i t  to 10 per cent." 

On this point. the Department of Rural Development in a suhse- 
quent note have stated.-- 

The Scheme envisaged that the extension staff. particularly 
of blocks in the vost stage 11. who were not generally 
fully employed for want of a sustained flow of programmes 
and funds, could be utilised for the execution of work 

830 LS.-5. 



60 

~ e t r u o Q ~ r h m r , - - h i m -  
plementing the work projects was to be ma& available 
by the concerned technical depertments of the State Gw- 
emments. With a view to enabling the State Govern- 
ments to have adequate staff for formulating and imple- 
menting the schemes and exercising proper supervision 
over ~mplementation, States were allowed to employ ad- 
ditional staff provided the expenditure on such staff did 
not excced :i per cent of the total outlay. The percentage 
expenditure* to be incurred on staff was subsequently 
rarsed from 3 to 5. This arrangemcnt. by and large, work- 
ed satisfactorily. Most of thr Stat(. Governments appoint- 
ed additional staff and, in some States, fulfledged 
engineering divisions were cc:nstitutcd isr the purpose. 

185. The Cotnmlttee note that apart from two States, namely, 
Bihar and Jammu & Kashmir who had set up special e~lgineering 
organi~tioas to sujwviw the works executed under the schema 
in the remaining S t a h  the snpervislon of the works was not daee 
nor wcre the works adequately supervised by the technical depart- 
ment of the concerned State Governments. It Is unfortunate that 
most of the State Governments did not strengthen their technical 
organiIrat.501~~ to tcupe~v1Lse the works t.xecuM under the Crash 
Scheme. 

Audit Paragraph 

1 86 A nurnhvt. r d  vmrks x v c v  ab:~ndoncd or rcrnai~ed suspmd- 
ed for Ion? in  t h r  Stat$,; I n  I7ttar. P ra~ lesh .  It: .i\.,;rkS on \r.hich 
Rs. 30.O:i lakhs had hccrl spcnt n - c m  a1)andoned in sewn d~stricts 
due to technic;ll :hjcctions by Public Works Department, non- 
availability r l f  land o r  labour. etc 'Thirty-eight works (cxpendi- 
turc Rs. :.F;': Inkh.;) in foar districts in J a m m u  & Kashmir had 
been prop.)srd 11y thr. rng inwr in~  wing of t h r  State Agriculture 
Department for bcing droppcd duc to disputes ovcr transfer of land 
to Government, change of alignment. ctc. Further, twcleve works 
in three districts on \vhich Rs. 1.19 lakhs wcre spent \vere not corn- 
pleted (October 1973) because of labour disputes. Fifty works 
(expenditure Rs. 2.17 lakhs) in two districts in that State, taken 
up in 1971-72, rcmnincd suspended in  1972-73. In six of the seven 
districts in Andhra Pradesh test checked in audit, a number of 
works on which Rs. 21.29 lakhs had been spent were suspended, 
principally &cause of lack of funds, preoccupation with drought 
relief, strike by non-gazetted officers, land disputes etc. 



6l 
In Himacbrl Radesh, five roads started in 1911-72 were not 

found to be according to the specifications of the Public Works 
Department and, as such, cons~,icrab!r portions thereof had to be 
abandoned resulting in infructuous expenditure o; Ks. 0.90 lakh. 
Another foilr roads constructed during 1971-72 at  a cost of Rs. 4.93 
lakhs, were according to the P u b l ~ c  Works Department. of no 
utility a s  roads running parallel to the newly constructed roads were 
already in existence. 

In West Bengal, a number of works on which Rs. 10.46 llakhs 
were spent were abandoned or remained suspended for long or 
would not prove useful to  the extent anticipated. Seventy-nine 
works on which Rs. 6.80 lakhs had been spent in Rajasthan wcrr 
abandoned. while execution of 56 works (estimated cost Rs. 30 
lakhs) on which Rs. 15 lakhs were spcnt remained suspcndcd for 
long, tnter alia because of want of funds and cen~ent. In 1972-73. 
Punjab Government did not make any provision for construction 
of pucca raads under this programtnc and accordingly nirw pucca 
roads, started in 1971-72. Xve1.e left incornplctc O \ v i n ~  to land 
disputes r:lnc. othrr n.nrks on dralns i n  that State wcw suspendc.d 

Rs  l.?? ! akhc ~ 1 ~ 1 . 1 ~  sprnt B P C ~ I I S P  vf land dispi~tvs, dt%fcc- 
tive \cork t,tc.. tu'c,nty-on,., : ~ , : t . k s  w.tbrc* ; ~ ' ~ ; t n h n t d  or s~lsptwit~d In 
Karnatka aftty sprnciine Rs. 1.34 lakhs. 

Bw;L:~s~* ol lark (+I I : i t w ~ ~ .  .1 r~ulnb(~r of ~ " ~ r k s  111 live dlstr~cts tcst 
check<.d 111 Gujarat wrrc badly dt-lay(-d and .;om(, wtma abandonc.d 
or susoc3vded for thls and other reasons. 

1 il7. The Cnrn~.l~t tw wanted ~nformation about thp total 
nunlbcr and cost of works abanduned or suspended In ~ a r h  State/ 
Unnn Terr~tory Thck Dqxi~tmcnt  of Rural Drvelopmcnt w c r ~  alS0 
a s k 4  whether they exarn~ncd how many o f  these projects could 
be usefully and economrcally completed and the steps taken in the 
matter The Department of Rural Development In a umttcn reply 
have stated - 

"No information was received in the Department In respect 
of works abandoned or suspended. It  is t rue that certain 
works may not have been completed in the year in 
which they were taken up. These could be completed 
in  the subsequent year/s I t  is to be noted that though 



the scheme was discontinued with effect from April, 1974, 
States were authorised to utilise unspent balances lying 
with them till October, 1974 so that they could con~plete 
the w o r h  under execution." 

1.88. The former Joint Commissioner incharge of CSRE in the 
Department of Community Development informed the Committee 
during evidence that the State Governments have been allowed 
time till 31st October, 1974 to complete as much of those works as 
possible and now a report is being obtained from them as to how 
much they have been able to complete and how much will still 
remain incomplete. He added that "but the State Governments, I 
understand, will complete the abandoned work." 

In a subsequent note the Department of Rural Development 
have furnished the following statement showing the unspent 
CSRE balances lying w ~ t h  the States at the end of 31-3-1974:- 
--- - - - - - -- 

State Amount 
-.-- -. ---- ---- 

1. Bihar . . . 16.93 
2- Karnatka ... 8.45 
3. Kerala . . . 2.18 
4. Maharashtrr . . 41.08 
5. Meghalaya ... 5.47 
6. Orissa . . . 28.72 
7. Rajasthan ... 5.01 
8. Tamil Nadu 10.72 
9. Tripura . .  26.74 

10. Uttar Pradesh . . . 89.32 
11. West Bengal ... 39.79 

- _ - - - _ _  _____-- 
1.89 In reply to a question about the present position of in- 

complete works and the steps taken by the Central Government to 
ensure that the works were completed in all respects by 31st 
October, 1974, the Department of Rural Development in a written 
reply have informed the Committee:- 

"A number of State Governments have sought permission to 
utilise the funds till the close of the financial year 
1974-75. Information in respect of incomplete works as 



on October 31, 1974 is awaited from States. Right from 
the inception of the scheme in 1971-72, it was impressed 
upon the State Governments that the scheme was to 
operate for a period of three y w  only and that they 
should so plan the execution of the works that the 
expenditure did not exceed the allocations made to them. 
Any expenditure in excess of the allocations made to 
them was to be met by the State Governments from their 
own resources. It was also impressed upon them to 
complete all the works in progress at the end of March 
1974 from their own resources. Reports received in this 
Ministry indicate that a number of Statt. Governments 
have included the incomplete CSRE works under various 
programmes of the Fifth Five Year Plan." 

1.90 With regard to specific cases pointed out by Audit of some 
road works being suspended or left incomplete owing to land dis- 
putes in Punjab and Karnataka, the former Joint Commissioner 
incharge of CSRE in the Department of Community Development 
agreed that it was quite possible. 

1.91. The Committee regret to note that the Department do not 
have detailed information about the total number of works aban- 
doned or suspended in the various States and their cost. It has, 
however. been admitted in evidenae that a great many cases of 
abandonment or suspendon of works may have occurred In some 
States. The Committee would suggest that rather than recovering 
the money the unspent balance should be utblised for completing 
the works to 8 pdnt where they would not be waded. 

Audit puagrapb 

Employment of contractors 

1.92. According to the guidelines issued by Government of India, 
the works were not to be executed through the agency of private 
contractors. In a number of States it was noticed that contractors 
had been employed. In Bihar, only earthwork was done departmen- 
tally while the rest of the work was done through contractors. In 
eight districts of Uttar Pradesh works costing Rs. 14.87 lakhs were 
executed through contractors or similar agencies. In Madhya Pra- 
desh, semi-skilled and unskilled works like metal-breaking, earth- 
work, jungle clearance, spreading, stacking and consolidation of 
munum, etc. were got executed through contractors to whom Rs. 
71.50 l a b  represeating nine per cent of the total outlay on the pro- 



gramme wu.+ paid by the Public Works (Buildings and Roads) and 
Irrigation Depathnenu. In Bestar, Guna and Shivpur &trim (out 
of eight diotricts test checked in audit) amounts paid to contractors 
ranged from 26 to 28 per cent of the total expenditure by these 
departments In those dlstrlcts. In two districts 04 Andhra Pradesh 
some work was got executed through contractors. Works under this 
programme m Gujarat were predominantly earthwork excepting 
some cases of collection of mumm and soling and construction of 
crossdrains wh~ch were mostly done through contractors. In one 
district of the five test checked payments to contractors were 66.7 
per cent of the total expenditure on roads. 

[Paragraph 15 of Chapter 11 to the Supplementary Report of the 
Comptroller and Audltx General of India for the year 1972-73, 

Union Government (Civil ) ] 

1.93. Asked whrther the Central Covcrnment had ascertained the 
extent to which contractors were used in the implementation of the 
Crash Scheme in the various StatesjUnion Territories and the rea- 
sons for this vloration o f  thc guidelines. the Department of Rural 
Development in a written reply have stated:- 

"Instances of appolntment of contractors for the implementa- 
tlon of the projects undrr the scheme d ~ d  not come to the 
notlce of thc Ministry. It may however. be pointed out 
that the Minlstry itself had permitted sornc of the State 
Gwernments to engage contractors for the purpose of 
trarisportlng materlals, The scheme envisaged that the 
contractors will not be used as implementing agencies 
The prlmary reason for this was that contractors import- 
ed labour from outside and paid them lower wages. 
However, there is no objection to the State Governments 
purchasing mater~al or transporting material through 
contractors because the entire cost is to come from the 
portion of funds reserved ior material." 

- The Department of Rural Development in a subsequent note have 
stated: - 

"States have been addressed on October 30, 1974 to prepare 
a list of works executed through contractors and credit 
expenditure incurred on such works to the Government 
of India. Details are awaited from the States." 

1.M. With regard to case of engagement of contractors in Bihar, 
the former Joint Commissioner in=harge of CSRE in the erstwhile 



Department of Community Development informed the Committee 
during evidence:- 

". . in regard to this question of engagement of contractors, in 
a number of cases we h a w  very expressly allowed it. 
For Bihar we had allowed it. In Bihar the roads forma- 
tion were entirely labour intensive. But the State Gov- 
ernment could not meet the cost of rpacadamising the 
roads from our scheme and they therefore proposcd that 
after the labour intensive part had been done with own 
money, namely the preliminary earth work, they would 
do the macadamismg or blacktopping at their own cost; 
and for doing that part of the work thcy mgaged tho 
contractors with my own cxpress approval." 

The Secretary, Department of Rural Dt~veloprncnt added:- 

"Th~s matter was looked into by us. By and large thc earth 
ao lk  rids nc~! dont. u ~ t h  )ur funds I)y us~ng wntritctorb 
and. Jvrr a-ld abovc. tha t ,  t h v  blacktc~pplr~g w;14 done out  
o f  t he11 normal plan funds Thtb procnctlurc~ of c.mploying 
contracturs was a normal PWD procedure 

1.95. Although the guidelines for 1912-73 circulated to the State 
Governments had spedfically provided that the projects under the 
Crash Scheme should not be executed through the agency of private 
contractors, in a number of States, namely, Bihar, Uttar Pradesh. 
Madhya Pradesh, Andhra Pradesh and Gujarat, some works were 
got esecuted through contractors in clear violation of the guidelines. 
The Committee are glad to know that these States have been called 
upon to refund the amount of money spent on such work as were 
executed through contractors. The Committee would be interested 
to know whether the State Governments have complied with theae 
instructions. 

Audit paragraph 

Purchase of heavy equipment, etc. 

1.96. Purchase of heavy equipment like tractors, road-rollers, 
jeep., motor cars, etc., was not permissible under the programme. 
In eleven districts (out of 12 districts test checked in audit) of 
Maharashtra, Rs. 12 lakhs were spent on purchase of road mllers, 
trucks, etc. and in three of those districts they were utilised on 
works under this programme only to a small extent while in one 
district, they were not utilised on wtnb under thfs scheme. In 



Uttar Pnadesh, tractors, tugs, compressors, etc. were pufihaoed in 
certain dtrrtricts and Rs. 3.51 laLhs debited to the sheme. 

[Paragraph 16 of Chapter 11 to the Supplementary Report of the 
Comptroller and Auditor General of India for the year 1972-73, 

Union Government (Civil) 3 

1.97. According to the Guidelines for 1972-73 circulated to the 
State Governments expenditure on jeeps, motor cars etc. and heavy 
equipmeat like tractors, road rollers etc. are not permissible and 
heavy equipment whenwer necessary will have to be purchased by 
the State Government from their own resources and the cost of their 
operations may be met from the cost of material etc. that is admissi- 
ble for the various projects. 

The Audit Report has pointed out imtances in Maharashtra and 
UUar Pradesh relating to purchase of heavy equipments, jeeps, motor 
cars etc. incorrectly debited to the CSR.E. The Committee enquired 
about the extent of the expenditure in such purchases and action 
taken by the Central Government to recover this amount and the 
recovery made so far. The Committee also wanted to know whether 
similar cases came to the notice of Government in respect of other 
States. The Department of Rural Development in a written reply 
have stated that States have been addressed on 30th October, 1974 
to prepare a list of heavy equipment purchased out of the funds pro- 
vided for CSRE and to credit the expenditure incurred on such 
equipment to the Government of India and the details are awaited 
from the States. 

1.98. The Committee are surprised that although the guidelines 
for 1972-73 clrculated to tbe State Governments provided that ex- 
penditure on jeeps, motor cars e tc  and heavy equipments like trac- 
tors. road rollers etc. are not perrnlssible and necessary expenditure 
thereon would have to be borne by the State Governments from 
their owil resnnrces, in eleven districts of Maharashtra, Rs. 12 lakhs 
were spent on purchase of road rollers, trucks, etc. and in three of 
those districts they were utilised on works under this programme 
only to a small entent. In Uttar Pradesh, tractors. tugs, compres- 
sors, etc. were purchased in certain districts and Rs. 3.51 lakhs debi- 
ted to the scheme. The Committee note that Government have 
taken stem to require the States to retnnd the money  pent on heavy 
equipment. The Committee would Ilke to be lnformed that this 
raqolrament has bum eoarplled with by the States. 



Audit paragnph 

1.99. The crash scheme for nual employment was to be in addi- 
tion to everything contained in the Fourth Plan and in addition t o  
e'verything which the States wished to do on their own. 

Haryana Government had decided in 1970-71 to link every village 
with metalled road by January, 1973 as a mrt of the State's Fourth 
Plan. Work on these roads had commenced before the scheme was 
launched. But when central assisatnce for the scheme became 
available, these roads were transferred to this scheme to which 
was debited the cost of labour and part of the expenditure on mate- 
rials. In three districts, out of the total expenditure of Rs. 19.08 
iakhs on 26 link roads during 1971-72 and 1972-73, Rs. 4.45 lakhs were 
debited to the scheme and the balance of Rs. 14.63 l a b s  to the Plan 
budget. In another district, expenditure of Rs. 3.11 lakhs and Rs. 
3.43 lakhs on 19 and 86 roads already booked as Plan works during 
1971-72 and 1972-73 respectively was transferred to the scheme. The 
Chief Engineer, Public Works Department (Buildings and Roads) 
stated (March 1974) that the expenditure booked to the Plan budget 
was transferred to the scheme due to financial stringrncy. While 
expenditure of Rs. 96.06 lakhs and employment generation of 21.95 
lakh mandays were reported, the objective of creating additional 
employnwnt was not fulfilled nor were any assets created beyond 
what was already planned. Further, Rs. 257 lakhs were spent on 
drains which were already included in the flood control programme 
of that State. 

Punjab Government had also planned to link all the villages in 
the State by puma roads by the end of the Fourth Five Year Plan. 
Therefore, the expenditure of Rs. 13.31 lakhs on construction of 
pucca roads in that State during the two years may not be additional 
to the Plan. For the same reason. Rs. 22.61 lakhs spent on construc- 
tion of kutcha roads may not also be debitable to the crash scheme 
for rural employment. In Andhra Pradesh, out of saving elsewhere 
Rs. 8.86 lakhs were allotted to Hyderabad district on 28th March, 
1973 and Rs. 6.80 lakhs already spent on community wells as part of 
the drought relief scheme were shown as spent on this scheme, by 
a transfer-debit. 

Eighteen works in three districts in Maharashtra which were 
being executed under the State Plan or were earlier taken up under 
the scarcity relief programme were subsequently transferred to the 
crash-scheme for rural employment. Expenditure incurred on those 
works under this scheme was Rs. 7.07 lakhs 



In Tamil Nadu, the scheme was implemented in 24 blocks (amongst 
others) where already a similar State Plan scheme "Rural Manpower 
Programme" was in operation Allotment under the latter was RR 
65,000 per Block upto March, 1971 and was reduced to Rs 30,000 from 
April 1071 onwards. In 1910-71 that State Government had also 
launched a programme for providing employment opportunities in 
the marl areas for which Rs. 100 lakhs were provided in the budget 
estimates for 1971-72 for that programme, which was suspended in 
September, 1971. 

In six d~strlcts in L'ttar Pradesh. certa~n works Included in the 
Plan or which were being executed under other schemes were brought 
under this scheme. The expenditure on these works debited to this 
scheme was Rs. 14.14 lakhs. 

The Ministry stated in June 1974 that "During the first year, when 
the individual works werc being sanctioned by the Ministry. the 
State Gsvernrncnts were generally certiiyhg that all thc works in- 
cluded in the CSRE proposals were in addition to their normal acti- 
vities. But from the second year onwards. when thc States them- 
selves were authorised to sanction the Projects. tbis certificate was 
not obtained. It is possible that a number of States might have 
included in CSRE certain works which already formed part of their 
IV Plan." 

[Paragraph 18 of Chapter I1 to the Supplementary Report of the 
Comptroller and Auditor General of India for the year 1972-73, 

Union Government (Civil)] 

1.100. The Committee pointed out to the witness there were three 
points which should be borne in mind. In the first place, the scheme 
should act as employment generator in the second place, the produc- 
tion should be durable and in the third place, it should be additional. 
The concept of 'additional' includes not only projects not touched or 
taken in hand but it will also include labour force wbich was not 
getting any work so far and the guidelines were given that families 
which had no earning member as yet, should be given pr~ority. These 
were the basic ideals of the concept. So far as the additionality was 
concerned, the Committee wanted to know how far it was correct to 
state that certain projects which were already taken up by the State 
Government and had almost been completed would come under the 
purview of the crash scheme for which money was sanctioned. They 
also wanted to know what steps had been taken to recover the money 
in such cases from the spending authorities. The former Joint Corn- 



miadanct hehuge of CSRE in the erstwhile Department of Com- 
munity Develapncnt has stated during evidence: - 

"'I'his concept of additionality was put in as a measure to 
ensure that none of the activities which the State Gov- 
erment had contemplated was slowed down or substitu- 
ted. In other words. this was going to be an addition 
to the efforts that had already been planned earlier. Ths 
was Ole basic concept. But I have a lot of reservations 
on this. For one thing, it is not possible to ensure in 
practical terms adherence to this concept of additionality. 
I have not been able to devise a way in which we can 
enmrc that there :.call? is additionality No\\ for 
roads. the States have. under CSRE. incurred a certain 
amount of expenditure. How can any one at all judge 
that this has been or has not been in addition to plan 

iunds. It IS not w ~ s t b l e  Thr actual Stat(. Plan i s  not 
district-wise, it is sectoral plan. In the State Annual 
Plan, there W I ! ~  be wctornl a l l tx~~t ion  for r o d s ,  say LI 

sum 13s. X lakhs and so on what MY. could ha1.r di)t~t. is 
to adopt a test ($11 this additionality. What was possible 
is this. We could nsscss undm the plan that they were 
supposed to spend Ks. X and we had given them Rs. y; 
did they spend Rs. s Hs. y. But thc plan allocations arc 
seldom honoured. There is always a variation and that, 
in fact. a negathre variation. We arc not able to place 
at  the disposal of the Stntc Govrnmcnts the full resources 
needed for their plans. If this situation is accepted. then 
I would not personally be able to argue for this additiona- 
lity concept. If the rnonev of the Central Government 
and the State Government is pooled together, if those re- 
sources are judiciously invested, I would see no objection 
that." 

The  Secretary, Department of Rural Development added:- 

"I am going to read out from one typical sanction which we 
used for every project in the State. This is for Gujarat. 
This sanction was released subject to modification and 
keeping in view the following condition. I t  says: - 

'The State Government will make sure that the works was 
taken up  by the scheme under joint resources in the 
development programme already drawn up, or  con- 
templated by the State Government in the 4th Five 
Year Plan period. The State Govenunent should 
immediately furnish plan and non-plan provisions 



made during the year 1971-72 in respect of items to 
be taken up under this programme separately.' 

This clearly shows that we wanted that there should be no 
substitution of any programme or diversion of the fund, 
etc. What he  was saying i s  that it is very difacult to 
judge it. This was the conhtion precedent to the sanc- 
tion for our funds." 

1.101. According to the Audit Report, Haryana Government had 
decided in 1970-71 to link every village with metalled road by Janu- 
ary, 1973 as a part of the State's Fourth Plan. Work on these roads 
had commenced before the Scheme was launched. But when the 
Central assistance for the scheme was available, these roads were 
transferred to this scheme to which was debited the cost of labour 
and part of expenditure on materials. The Audit have mentioned 
that while expenditure of Rs. 96.06 lakhs and employment generation 
of 21.95 lakh mandays were reported. the objective of creating addi- 
tional employment was not fulfilled nor were any assets created 
beyond what was already planned. Asked to give their comments 
on the Audit paragraph, thr. Dcpartment of Rural Development in a 
written reply have stated: 

"The Government of Haryana had decided in 1971 to link up  
every village with metalled road by January 1973 as part 
of its Fourth Plan. The implementation of this decision 
was however dependent on the availability of adequate 
Plan outlays. Table below indicates the Plan provision. 
actual expenditure incurred from the State Budget and 
under CSRE: - 

(Rs. in lmkhs) - _---- ------ ----- ---- 
Year Srptc Phn Actual Expenditure Actual Expenditure 

Provision from State Bujget under CSRE 
- - - --- -- - -- - -- -- -- 

1970-71 801.61 832.60 Nil 
. 1971.72 1695.57 1744.21 53.45 

1972-73 695.79 702.54 39-59 

It would be seen from the above that there has been no diver- 
sion of plan funds and money provided by the Govern- 
ment of India under CSRE has not been in substitution of 
the State Plan provision. Every year the State Govern- 
ment have spent more than what was provided in the  
Annual Plan. All that the State had done is that in pursu- 



ance of its policy to link up every village with metalled 
road it tried to expedite the pr~gramme by utilising the 
funds under CSRE." 

1.102. Regarding Havana.  the former Joint Commissioner in- 
charge of CSRE in the erstwhile Department of Community Deve- 
lo~ment .  stated during evidence: - 

"The State Government found that they were able to imple- 
ment their project on their own to a limited extent only 
and not fully because they did not have money for it. 
For that part of the project which was not completed or 
was not executed, they sought our assistance to this kind 
of thing, we should not have any objection In principle. 
I t  is not as if something that has already been done was 
being debited to us. Something new. something which 
had not been done. was actually being done under our 
scheme. To this. I personally do not think, there can be 
any objection." 

1.103. Similarly the Punjab Government had also planned to link 
all the villages in the State by puma roads by the end of the Fourth 
Five Year Plan. According to the Audit, the expenditure of Rs. 13.31 
lakhs on construction of pucca roads in that State during the two 
years may not be additional to the Plan and for the same reason, 
Rs. 22.61 lakhs spent on construction of kutcha roads may not also be 
debitable to the Crash Scheme for rural employment. Asked whe- 
ther this expenditure was not contrary bo the purpose of the Scheme, 
the Department of Rural Development in a written reply have 
stated: - 

"The Government of Punjab had taken up under CSRE im- 
provement of the kutcha roads constructed out to ito own 
funds and lying incomplete for want of funds. The ex- 
penditure resulted in making existing assets durable and 
useful, Work projects taken up under the CSRE in 
urban or semi-urban areas would have generated em- 
ploymept. These areas formed part of the districts 
covered under the programme." 

1.104. In reply to a question whcthcr the Department of Rural 
Development came across any cases of expenditure already incurred 
by the States being dehited to the Crash Scheme, the former Joint 
Commissioner incharge of CSRE stated during evidence:- 

". . . . not to my knowledge. If they have done so, I would be 
the first person to say that that should be a charge on 



the State Governmenti mwenaes and we would be pre 
pared to write to the A.G. concerned asking them to 
retrench this money," 

In a subsequent note furnished to the Committee in this regard, 
the Committee have been informed by the Department of Rural 
Development : - 

"The primary intention under the CSRE was that the quantum 
of employment to be generated should be in addition to 
what would have been generated under the normal pro- 
grammes---plan and non-plan-taken up in the States. It 
was found very difficult to ensure compliance with this 
stipulation. The State Governments we1.e ~.rquested to 
c.on~municak details of all works similar to th.osc taken 
up under the CSRE as a part of their Plan and nor;-Man 
programmes. During the first year, when tbe individual 
works were being sanctioned by the Ministry, the State 
Gnvc~~.rr~;!i~r~:s w( re gc~t-wrally ct.rtjfyinr: that all :h(: ~ ( 3 .  ks 
included in the CSRE pronc~s:ils w t w  in addition to their 
normal activitir s. B 1 ~ t  from the second y s r  onwa;ds, 
whcn thtl States thclnselvcs were authol.jsed to sanction 
t11v projects this cwtificatt) was not c1btainc.d A ropy of 
the rfcnc.ral conditions laid dowtt for impleplentation of 
works under CSRE is as Appcndi.7 IV. 

1.105. Askcd about the checks whr thc r  t h e  amount that was given 
under the Schc~ne for a particular work was actually spent on that 
work after i t  was sanctioned and not debited to n work already e x e  
cuted by the State Government. the  witness replied:--- 

"We havr only two rhccks. . The. firit ctit-:k is that p t q ~ l e  
from Delhi just go and pay surprJw visits and find out 
whether tlw:-e i:; x t ~ l a :  p-cigress i i i  xht -::orlrs or not. The 
second check is that you rely on the Stat.e Governments 
veracity. If they tell lies, i t  is unfortunate." 

The witness, however, admitted that 'in the Department of Com- 
munity Development, thero wcrp only handful of officers. We  
requisitioned the services of some senior officers of other depart- 
ments. I t  was humanly impossible for  this small number oE officers 
to physically inspect and check every work going on in every dis- 
trict of the country.' 

1.106. The Committee have been informed that the primarg 
object under the CSRE scheme was that the quantum of employ- 
ment to be generated should be in addition to what would have been 
m e n u  under the nomal programme-Plan and non-plan-men 



. ~ b t b a S t r b a  ThtCoaunftbehavenekdtLtipEu~yrr,rmrlt 
~ ~ ~ ~ o i r o e d s f o r t h e p n r p a e o f ~ e a d n v i h g m  

=hIld rod h.d stuLad beion the CSUE sheme wrs 
-ad, bat ahen the Centmi mddaace for the &ome became 
aFLU.bk. these r d s  were trpnslerd to the x h t m e  to wMch was 
debited tbe cost of labour and part of expenditure on materials The 
Committee note that, according to the statement of Department of 
Rural Developmen&, there bas been no divemion of Plan funds, and 
money provided by the Govunmcnt of India under CSRE has not 
beeo in substitution of State Plan provision. All that the State had 
done is that in pursuance of its policy b link up every village with 
metalled road it tried to e~ped i te  the programme by utllislng the 
funds under CSRE. The Con~mittee are surprised a t  thb, statement 
of the Department. Z:tiliitim of the money earmarked for CSRE 
scheme would also be. in thelr opinion, dlverslon of funds from one 
scheme to another. A similar diversion had also taken place in 
Pun jab 

1.101. The Comn~itlec are unable to accept the plea advanced by 
thr rcprewntatlve of tlw Department that "if the money of the 
Central Governmwt and State Government is pooled together and 
if tl8e.e resources are jud~ciously invested, there is no ohjectlon to 
that (utiliuation of CSRE.: resources for State Plan Schemes)." In 
the opinion of the Committee such discretion, given to the Statm. 
did run c-cunt~r to the hasir objerts of CSRE scheme. 

1.188. T!\e Connmittec. have noted that during the Rrst year when 
the individual works werc \wing sanctioned by the Department, the 
State Governments were generally certifying that all the works h- 
cluded in the CSRE proposals were in addition to their normal 
activities. But from the second year onwards, when the States 
themselves were authorised to sanction the projects, these &a- 
cats  were not obtaind. The Committee conslder this to be a 
serions lapse and desire to be satisfied that the conditions were not 
relaxed to suit certain individual States. 

Audit paragraph 

Selection n! areas 

1.109 As thc intention of Government of India was to generate 
certain minimum employment in every district the amounts allotted 
to the States and Union Territories were to be distributed as far as 



pcwsible equally OU the dlstrltts. However, diversion of 
kuulr from a less needy distrid to another could be allowed if rcle- 
van1 facts and justification far such diversion were placed before 
Government of India. Wh~ie examining the crash scheme for rural 
employment, the Planning Commission had observed in 1970-51 as 
folIows .- 

"It is necerPvg to comider whether the programme should be 
implemented in each and werg district of the coun try... . . 
Districts like Purnea, Tanjore and Champaran could be 
cxcludcd as these are areas which have been provided 
with large ticale ~rrigat~on schemes . . . .Then, there are 
W c t r  of acute acarcity of labour on account of which 
even Plan schemes as prepared are suffering. There are 
areas in Assam wh~ch depend on imported labour from 
Bihar and Uttar Pradesh. Then there are districts like 
Dhanbad where mining and industry provide plenty of 
employment opportun~ties with the result that there is 
scardty of labour. There are similar areas in Maha- 
rashtra.. .,. . . . . . " 

In Bihar during the three years 1971-72 to 1973-74 the districts of 
Purnca, Champeran and Dhanbad were allotted Rs. 81 lakhs, fb. 62 
lakhs and Rs. 21 lakhs respectively. Similarly, Patna district was 
allotted Rs. 107 lakhs and Singhbhurn (an industrial district) Rs. 78 
Iakhs, while the relatively backward districts of Santhal Parganas 
and Saharsa were allotted Rs. 54 lakhs and Rs. 43 lakhs o w .  

In Tamil Nadu, the scheme was implemented in 230 blocks 
out of 374 blocks. The scheme was taken up In several well 
developed blocks such as Modakurichi in Coimbatore datrict, Kan- 
chipuram in Tanjore drstrict. Madurai West in Madurai district, 
Vellore in North Arcot district, etc. and also in some of the highly 
industrialised areas such as Villivakkam in Chingleput district and 
Tirupur in Coimbatore district, etc. Relatively backward areas such 
as Karamadai and Perur in Coimbatore district, Vaiyampatti in Tiru- 
chi district. Sakkotai in Ramand district, etc. were left out. The 
result was that some Collectors namely. North Arcot. Coimbatore 
and Ramand) surrendered Rs. 8.37 lakhs in 1971-?2 and Rs. 1.89 
lakhs in 1972-73 inter alia because of labour shortage. 

In Visakhnpatnam district, no works were executed in any of. the 
three tribal blocks which are in hilly and remote localities. Further. 
road works were taken up in some blocks, where there is already 



more road mileage, in preference to block where the mileage war 
less as indicated below:- 

In Nellore and Guntur d ~ s t r ~ c t s  only 18 per cent a t ~ d  3I! per cent 
rcsprctlvely of : h ~  tL)tal espcnd~tu ic~  \vas ~ncurrcd In backward 
blocks Funds w t w  c.qually dlstrlbuted among thv blockh In 
Hydcrabad dlstr1r.t 

I t  has bccw mcntioniul ear l~cr  that 113 works (estimated cost 
h. li; i c !  H ) .. L I ,*kc11 u p  irk S I  I Canganaga~ d1st1 lct to construct 
water C O U I S ~ ~ S  etc A5 the prevalent wage-rate In that dlstrlct was 
highcr than the maxlmum perm~ssible ( R s  4 per day or Hs 100 per 
month), the balance was pald to the labourers from prlvate sources, 
In cash ot klnd. 

In Gujarat. U8 talukas In nine d~stricts were selected However, 
out of 28 taiukas in five d ~ s t r ~ c t s  test checked i t  was noticed that 
two talukas were covered by the drought prone areas programme 
which. too. was employment o r l en t4  and seven talukas were not 
those 1dt.ntifit.d by the State Government as economically backward. 

Out of 296 blocks in Maharashtra, the crash scheme was imple- 
mented in 1 6 l u o c k s  in 25 districts (i.e. excluding Bombay suburban 
district ). 

[Paragraph 19 of Chapter I1 of the Supplementary Report of the 
Comptroller and Auditor General of India for the year 197273, 

Union Government (Civil) 1 



1.110. In regard to ignoring tbe view .& the Planning Commis- 
sion, the Committee enquired how the Department ignored the 
advice of the Planning Commission that attempt should be made to 
make a distinction between districts where unemployment was more 
acute than others. The former Jolnt Commissioner incharge of 
CSRE in the Department of Community Development informed the 
Committee during evidence: 

"The first parameter kt was rrg~d parameter of the Scheme- 
was that &strict should be uniformally trcattd On that 
I had no say. Why should it be so' The Comm~ttee can 
defin~tely quat lon  that. But the Qcislon was handed 
down to us That havmg been dec~ded. as far as we are 
concerned, that become rigid. Then withln the dlstrlcts 
preference should be glvcn-th~s was negotiable so far as 
we wcre concerned-to the  less dweloped pockets ' ' 

1.111. Regarding considerations for allocating Rs. 12d lakhb uni- 
formally for every district irrespective of thc uncmploymrnt in these 
districts, thr  Department of Rural Dwelopmcnt have stated - 

"As the scheme envisaged proviswn of employment to at  least 
1WO persons in every district. a uniform allocation of 
RS 124 lnkhs per district was made. It was considered 
that thcrp were backward pockets even in relatively 
advanced districts and. therefore. it was necessary to pro- 
vide employment to at least 1000 persons in elvry dis- 
trict. Additional allocations were made to seven States. 
namely. Andhra Pradesh. Bihar, Kerala. Orissa. Tamil 
Nadu, Uttar Pradesh and West Bengal. taking into consi- 
deration the larger proportion of rural population in these 
States." 

1.112 The Scheme was Intended to give employment to 1500 
persons in each district for 200 days lrrespect~ve of the density of 
population and acuteness of unemployment. Asked about the ac t~on  
taken on it, the Secretary. Department of Rural Development in- 
formed the Committee during evidence: 

"In the beginning there was a thinking that i t  should be done 
like this. . . . . .But when this Scheme was, ultjmately h a -  
lised, the Scheme is as  before you with an objective that 
it will give employment to 1000 persons in every district 
irrespective of constraints pointed out .  . . . . . .This is t h e  
note w had sent to the Cabinet, a s  approved by Govern- 
ment . . . . . . . . I t  says: 



' . . . . . ... The objective of the crash programme is to genemte 
additional employment for 1000 persons in cscb district 
a t  the local prevailing off-season wages. This number 
will, however, be flexible and could be more In larger 
districts depend~ng upon the number of blocks and 
severity of unemployment in the local areas ...... . . " 

The witness added that they issued thc following letter to the 
States giving guidelines.- 

"While distributing funds. the amounts allotted to States and 
Union Territories should be distributed. as  far as possible, 
equally amongst all thc districts for the intention of the 
Gwernment is to generate certain minimum quantum of 
employment in every district. It is, bowever, possible that 
between some districts, and others. there may be wide 
variation in the size of thc rural population, alternative 
opportunities of employment, etc. with the result that the 
need for generation of employment in one district may be 
for grrater than in others. I n  such cases. diversion of 
iunds from the lattcr to the former may be allowed if all 
relevant facts and justification for such diversion are 
given. ' ' 

Thcrtl u.as room for flcs~bility We nllowcd certaln transfers. 

The witncss informed the Committee that by and large, the 
Scheme was implemented In the mennrr In which it was formulated 
with some exceptions here and there 

The former Joint Commissioner in-charge of CSRE in the erst- 
while Department of Commun~ty Development informed the Com- 
mittee that in some caws they did receive requests for transfer of 
funds from one district to another and in some States, the transfer 
took place without consulting them and they have to give ex post 
facto sanction. The witness added "the most glaring ca.w iis of U.P. 
In other States. there were one or two small cases." 

1.113. Asked to furnish details of cases. state-wise, indicating ( i )  
the cases in which prior approval of the Central Government was 
obtained for diversion of funds from one district to another and the 
justification therefor. and (ii) cases in which es post facto sanction 
had to be accorded. the Department of Rural Development in a note 
have stated: 

"Allocation to States were made a t  the rate of Rs. 12.50 lakhs 
per district per annum. A number of States, namely. 



An- P-, W r ,  Ik&,''&ba, Tamil Nadu, U t w  
Pradeob West Beng.1 were allotted additional cunountr 

view of larger papubtion of rural population in the  
Slot-. During the years 1972 and 1973 additional allot* 
tions were made to a number of States, keeping in view the 
progress of expenditure in these States and their capacity 
to Incur add~tjonal expenditure. Additional allocation to 
these States were possible because it was found that r 
number of States could not utilise their allocations 
in full. It was therefore. possible to apply out to the 
latter States and distribute the funds among the for- 

mer States. The Government of Madhya Pradesh has re- 
presented that there were considerable variations in terms 
of population and area among districts and therefore, they 
had requested for allotment of funds block-wise. The 
state L;overnrnent was permitted to re-allocate the total 
funds placed at the~r  disposal among the different distr~cts 
with due rc~gard to the number of blocks rn each district. 
The question of d~vcrsion of funds from one d~strict ttr an- 
othrr has, thercforc, to bv considcrrd not only with refe- 
rence to tht: all~,cation made at the rate of Rs. 12.50 lakhs 
per district but also made at the rate o i  Rs. 12.50 lakhs per 
dtstrtct but also aftcar taking into consideration the addi- 
tional allocation matit. to certain States for various reasons 
c*nunciat~d above and also the pcrtnission given to the Gov- 
ernrncnt of Mndhya Pradesh to re-allocate funds among 
thc dlflr~w-tt districts with due regard to the number of 
blocks in each district 

Specific instance+ nt diversion with prior approval of ex post fact0 
sanction are indicated below. 

The State Government had represented that the problem of un- 
employment was not verv acute in the district of Dhanbad because 
that district was primar~ly a coal minlng district. The problem was 
more acute in other districts and, therefore, the allocation in respect 
of Dhenbad could be brought down. The proposal of the State Gov- 
ernment was approved. 

2. Gujavat 

The State Government had represented that the districts of Danga 
and Gandhinagar consisted of only one taluka each whereas the ave- 
rage dee of a district wae of 10 or more talukas. Further, a number 



ot astricts ~ m e i y  Ahmedabad, Ra jkot, Baroda, Jarnnagar, Panch- 
mahal, Surrindernagar. Mehsana. Kaira and Bhavnagar experienced 
scarcity conditions and consequently there was larger demand for 
work. Backwardness of the area. comparatively bigger areas, hilly 
terraln. larger population of tribals etc. were the other reasons indi- 
cated by the State justifying the dwcrsion of funds from the district 
of Danga and Gandhlnager to the othcr drstricts Prlnr approval ot 
the Central Government was gvcn  to the States proposal 

Stat(! Go:-rrrlinr~nt w u ~ h t  p c ~ : ; ; ~ s s i ~ ~ r ~  f w  trnnsfw of fis. 4.87 lakhs 
from Jnin t~a  frills to Gnro IIills (Hs 2 50 lakhs) and Khasi Hills 
(Hs. 2 37 lakhs). It was rcqm-scnted that the latter distrirts not only 
had larger populot~on hut w i w  also affected by drought and by dis- 
location nf trade with Bangladesh due to tradr restrictions imposed 
all along the border. Thcse areas required urgmt measures for gene- 
ration of cmplovrncnt opportunities tn amclioratcs the distrcss of the 
pcoplr. Prior approval of the Central Government was given. 

In the border districts of Amritsar and Gurdaspur many pcwple 
were unrmted duca to conflagration in that area and n e t d d  rcbhabili- 
tation. - The State Govrmment spent larger funds in thrsv districts 
in ant~cipatvm of thc approval of the Central Government. 

6. Utlar  Pradesh 

In most of the d~str icts  of this Statr thc. amount spent. ovrr the 
thrce vmrs pcrtod has ehceedd or fall1.n short  o J  thv avrll age. alloca- 
tions This is exnlaincd in trrms of larger populat~nn hackw;~rdness 
of t h ~  area, hillv terrain. naucity of srhrmcs r t r  The Stntr G o v ~ r n -  
ment had sought prior approval in the case of 9 districts. 
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7. West Bengal 

Thcre was unprecedented drought in West Bengal during 197273 
leading to virtual suspension of agriculture operation in the 11 dis- 
tricts where larger allotments beyond Rs. 12.50 lakhs had to be m d e  
out of CSRE funds to cope with the problem of rural unemployment 
durlng Aprll to July, 1972 and again f r ~ m  December, 1972 to March, 
1973. Employment was offered to the unemployed in these drought 
affected districts marnly in agriculture oriented schemes so that 
these schemes could help in agriculture operation directly and in- 
directly. In the second place. districts like Cooch Behar and Jalpai- 
guri were visitcd by Roods during May to July. 1972 and CSRE opera- 
tion could be done onlv from January. 1973 to March. 1973. Hence 
there was a less allotment in these districts from Rs. 12.50 iakhs as 
minimum ceiling. As regards Ilowrah d~strlct, there was consider- 
able portion covered by industrial area In Sadar Subdivision. Hence 
there was less demand far CSRE scheme in this district and con- 
sequently the allotment could not reach Rs. 12.50 lakhs. In regard 
to Hooghly district no fresh allotment was made during 1972-73 as 
the allotment of 1971-71. which was received at the fag end of the 
financial year, was carricbd forward by the Hooghly Zila Parishad 
and spent during 1972-73. Such allotment was, however, to the tune 
of Rs. 14.60 lakhs. Thr. State Government sought ex post iacto 
sanction. 

1.114. The Committee have been informed by Audit that Chandi- 
garh and Andaman and Nicobar Islands were also treated as districts 
under tho Scheme and for this purpose Rs. 25 lakhs and Rs. 7.28 iakhs 
were sanctioned to these Union Territories for 1971-72 and 197243. 

In Chandigarh problem of rural employment or under-employment 
did not exist and there was no underdeveloped area as such where 
projects envisaged under the Scheme could be selected. The sums 
placed a t  the disposal of the Union Territory was spent just because 
they were made available. 4.82 lakhs mandays reported to have been 
generated included 0.25 lakh donkey-days as no men were available. 

Implementation of the Scheme in Andaman and Nicobar Islands 
was delayed to September. 1971 mainly because the cultivators were 
busy with their seasonal agricultural occupation. According to the 
Administration, non-agricultural labour inhabitating the islands was 
almost negligible, they being imported from the main land. 

Asked to give comments on Chandigarh and Andaman and Nice  
bar Islands cases, the former Joint Commissioner-in-charge of CSRE 



in the Department of Community Development informed the Com- 
mlttee during evidence: 

' That is correct. When the =heme was handed down to us, 
it was a very ngrd one and to every d ~ s t r ~ c t  we had to glve 
Rs. 124 lakhs. That 1s how to Chand~garh and Andaman 
and N~cobar Islands Rs 124 lakhs each \vent. When this 
fact was brought to our nutrce. thta allocat~ot: was reduced. 
In the case of .4ndamans and Nlcobar Islands. ~t tvas rc- 
h ~ c c d  to Rs 4 l a w s  

In reply to a query. that tw3n 111 a r t w  u h t w  there \\as no  un- 
emplovment problem t hc money was alloc.nttbd, the witness stated 
that these two Unton Te r r~ to r~es  tuld that there \\as no such un- 
employment problcm so as to wal rant the t~spend~ tu r s  of Rs. 12) lakhs 
and when w e  g3t to know that position u.e promptly w~thdrcw the 
money 

The wltness ho\vtbvcr adrnlttt\d that tbvt3n ttr-di~y thc Govcwmwnt 
.of I n d ~ a  do not h a w  ,l prt-ciw csstlniatt. of uneniploynlcnt I con- 
cede to that cxtcbnt. t h  Sc!~csn~~.. a s  or~gl t~a l ly  concc~~vcd, was defec- 
t~ \ .c~ ,  that e w l y  drstrlct should be pven iln equal amount of money 

thr  schcmtb by ~ts r l f  coiild not bc. cxpc~ tcd  to makv much of a 
dent on the problcn~ of une~nployrncnt.' 

1.115 It has been stated In A u d ~ t  report that in Bihar d u r ~ n g  
the three years 1971-72 to I973 74 the dlstr~cts  o f  Purnca. Champaran 
and Dhanbad were allottcbd Hs 81 Iakhs. Rs. 62 lakhs and Rs 21 lakhs 
respect~vely Slmllarly, Patna d ~ s t r ~ c t  was allotted Rs 107 lakhs and 
Smghbhum (an  industr~al dlstrlct) Hs 78 lakhs, w h ~ l c  the relatively 
backward dlstrlcts of Santhal Parganas and Saharasa were allottsd 
Rs 54 lakhs and Rs. 43 lakhs only 

Asked about the actl:m taken 111 these cases, thv forrncr Joint 
Comm~ss~oner-in-chargc of CSRE In thr erstwhilt~ Dtbpartmcnt of 
Commun~ty  Development stated 

'We did not make this allocation, the State Governmcmt must 
have done it on their I.: s~on:~ibi l i ty without our knowledge 
. . . . ... I will straiqhtway admit that 107 lakhs over three 
,wars period was far  in excc1ss of what was just or proper 
because the avrrape f w  a district, as  far as we are concern- 
ed. is 124 lakhs. For Rihar we gave a little more, so the 
average for Bihar was about Rs. 20 lakhs. Judging from 
that. Rs. 62 lakhs is all right and Rs. 81 lakhs is also per- 
hap, all right but Rs. 107 lakhs is on the  high side. I 
admit that." 



1.116. With regard to cases in Tamil Nadu and Andhra Pradesb, 
the Audit have informed the Committee tbat that a Centre1 team 
which visited Tamil Nadu in February, 1972 to study the progress of 
the scheme pointed out in its report that the works were thinly spread 
over the entire area of the Blocks without any special efforts to iden- 
tify particular pockets where there were more unemployed persons 
and no work w f w  exect~tcd in any of the eight and not three tribal 
blocks in V~sakhapatnam district. 

1117. As the Aud~t  Hfeport was based only c m  a test check. the 
Cumm~ttee cnqu~rc.d wh(*thw the  Ccntral Government has conducted 
any invest1p;ctinn to ascr~rta~n i n  h : ~  ninny caws such t w x s s c . ~  had 
O C C U ~ C ~ . ~  whwe cl:l~ms o f  rc.la:ivr.ly backuard dlstrrcts ivcrc rgnortsd 
Thc lIep,rrtrrrr.nt r , f  liu: 31 I)( s.c.lol~nv.nt 12 a u r1ttr.n re:,:v have 
statchd. 

1.118. The Co~arnJtke have noted that the  Central Government 
In thelr guidelines to the States had stated that whlle distributing 
the funds, the amounts allotted to State and I'nion Territories 
should he dlatributcd, as far a\ pomible. equally among all the dis- 
tricts Diversion of funds from one district to another may be per- 
mitted If all relevant facts and justitication for such dlvetsia~~ arc 
given. The Committee are unhappy to be told that in some States 
the transfer of lunds from one I)i.$trirt to another took place without 
censultatlon wUh the Central Government and to reguladse such 
transfers the 1)enartrnent had to give cx post facto sanction. The 
Departmi .. * a1 Rum1 Development have furnished speclk instances 
of dlverslm with prior approval or rs  post facto sanction in r e g ~ t d  
to Stabs of Blhar. Gujarat, Maharashtra, Meghalaya, Punjab, I'ttar 
Pradosh a d  U'wt Bengal. The Committee have noted that the n. 
awns advanced for diversion of funds irorn one district to another 
were mainly p v a l e n c e  of drought condltionq acute unemploy- 
ment,  flood^. etc.. The Committee consider that for diversion of 
funds to c@mbL situations created by floods, drought, unemploy- 
ment. ctc.. the State Government shauld have obtained prior per- 
rni~5ion nf the Central Government in all cases so as to obviate the 
nwessilp of issuing ex p ~ s t  f q ~ t c '  canctions. This was not done. 



T b t ~ u c l l n r r b l e t 0 ~ t e t b e ) p r t i B a t i a o i o r p ~  
P r 2 5 ~ u d B S . 7 . l Z B U t b o 8 t t b e  dlrposrl olCh8ndlgarh.nd 
Aad8m8n urd N b b u  Isl8nds where the plo)lem of rural an- 
cmphymcnt or uudcrtmployment dld not exist It is surprising 
that witkoot makiag an apprrrlsrl of the nguirtments of these C'nlon 
Territories money was san&oned to them In terms ol the Scheme. 
The reprcsmtrtlve of the Department bas informed the Committee 
"When the Jcbtmt was handed down to as. i t  was a very rigid one 
m d  to every district we had to give Rs. 124 lakhs. That is how to 
Chandiyarh and Andaman and Nicoborr Islands F b .  124 lakhs each 
went" 

1.119 The Committee have been informed by the repmenkrtivc 
of the Department during evidence that the Government did not 
have a precise estimate of un-employment and the stipulation that 
eveq- district should be given an equal amount of money was not 
corrt.:.t. Th, C7n:mit~ec rnnsider that the provisions made to 
Chandigarh and Andaman and Xicobat Idands wert. unrenllstlc and 
unwarranted 

1.120. The Committee have noted that some backward districts 
in the States have received lessc?r allocations an compared to other 
distrIcts The Department have informed the Committee that "the 
.Ministry have reviewed the cases of districts where expenditure 
inrurred has been in excess of the pre.wrIbed amount. It has been 
observed that the expenditure by and large has been within the 
prescribed limits. I t  needs to be emphasized that many backward 
areas have no worthwhile schemes for execution " The Committee 
do not agree with the views of the Ministry. It was for the Govern- 
ment to  draw up worthwhile schemes for Implementation in regard 
to backward areas, where the need was no less pressing than many 
advanced areas. 

1.121. The Committee are surprised to note that inspite of the 
suggestion made by Ule Plannlng Commission that an attempt 
should be made to make a distinction between districts where un- 
emplovment was more acute than others, i t  was decided to pmvtde 
employment to 1000 persons in every distrtct irrespective of the un- 
employment problem in the district. The Committee have been 
informed by the Department that they had no my in the matter 
in as much as "that was the decision handed down" to them. In 
view of the h c t  that relatively backward districts or backward 
areas in a district were left out whib implementing the scheme, the 
Committee feel that selection of arcas was done in the most hapha- 



prd murna. The Cammttta would like to cmp&s&e Were 
scheme of Lhb mynHode b taken up for hplementrtba tbe opac). 
Uc approval of the Pariiuacat &uJd aormrllj be obtrtnd. 

Employment 

1.122. It was envisaged that, as far as  possible, only those 
labourers should be employed on the projects who belong to families 
where no adult !nr..mbcr is cmp1oyt.d; ~f it was not always possible to 
adhere to this principle, persons should be selected for employment 
in such a manner as to give prcference to those not likely to find any 
employment elsewhere. Further, as  between two persons. those who 
were more needy should be given preference over others. It was 
accordingly stressed that suitable machinery should be devised for 
wlecting labourers and, to that end records of local unemployed and 
under-employed people should be maintained. I n  some States, includ- 
ing Jammu and Kashmir, Maharashtra, Punjab. Haryana arid 
Himachal Pradesh, as  also in many areas of other States, like U t t a ~  
Pradesh and Madhya Pradesh, those who sought employment were 
employed. In some States, unsuccessful efforts were made to devise 
some arrangement. For instance. in some Blocks of Uttar Pradesh, a 
survey was conducted and lists of- eliglble persons prepared. How- 
ever. it was noticed that while some persons named in the llsts had 
not been employed, others whose names were not in the lists had 
been employed. In Gujarat. too. an attempt made by some Dlstr~ct 
Panchayats to prepare such lists was frustrated because of the indivi- 
duals' reluctance to register. 

In certain States, lists had been prepared by local bodies. or  fune- 
Yionaries. For instance, in West Bengal labourers were selected from 
lists furnished by Anchal Pradhans and Adhyakshayas of Gram 
Panchayats. In two forests divisions. labourers were selected in 
consultation with local M.L.A.5.. Anchal Pradhans and other influen- 
Me1 persons. In Tamil Nadu, selection of labourers was left to the 
Block Vikas Conmittcv and employment Ivas offered to all those 
who came forward. In Rajasthan. selection oi labourers was entrust- 
ed to n Committee consisting of the local tehsildar, Pradhan and 
Vikas Adhikari of Panchayat Samitis. After October. 1972. execut- 
ing agencies were themselves made responsible for selecting labour- 
ers One district oficer had indicated that it was not possible to 
locate families of which no member was employed. In Assam. labour 
was selected on the basis of lists forwarded by the respective Gram 
Panchayats. In Orissa. the State Cbvernment directed the Collectors 
to adhere to the guidelines and Central Government instructions but 
d id  not indicate any particular mode for selecting labour. This led 



to diirering practices in different districts ranging from selection of 
&bomws by a committee of ofticials and non-oflicials, personal 
identifattion by officers. serpanchs or other local functionaries or 
the office StaE 

It was not~ced in many States that there was considerable varia- 
tion in the quantum of employment offered from month to month, 
w ~ t h  often concentration towards the end of the financial p a r .  
Examples are given below : 

Tamil Nadu . . 

. . January, 1972 

Fcrtrruary. ly;: 

hlrrch, I 9-2 

April. 1972 

hip)., 1972 
Janunry, I 9-2 

Fcbrurry. 1973 

hiarch, I 973 

. January. 1972 

I'cbruary. 1972 

March, r g;z 

April, 1972 

January, 1973 

Fcbwrq., 1973 

Much, 1973 

Labour htreriplh p r  
day 

1 . 1 0 6  

1'290 

1,576 

3 6 ,  

776 

738 

16.596 



In view ot the large number of lradl works WEen up and th 
concentration of employment in Morch, cant iui ty  of employment 
had apparently suffered. 

Employment generated as reparted by a number of State Gov- 
ernments to Government of Indla was to be inaccurate. A few 
instances are men tmned below : 

During dcta~led check of certain selected works in the seven 
districts m Andhra Pradesh where records were test-checked. errors 
~anging from 7 to 50 per cent were noticed in the calculation of 
employment generated As against 20.62 lakh mandays of employ- 
ment had to have been generalcad the actual number of mandays 
generated was found to be 15.76 lakhs. There was also substantial 
d~flcrr.nrc In the. c.n>plr~yrnc.r11 t~gi1re5 reported by the Stntr* Guvcrn- 
ment  to Govcwrmcnt c r l  I r ~ d ~ a  rn twc~ sets of returns as: follows -- 

~!mp1~1)mcnl gc~lrrvlc-cl rr: r ($71-72 I'snpIt pnrcl,! I h p l c  :mt r 1 E.n.ph ! n t ; , 
as r cpwtd  i n  thc rnortll~lg gc~ctarc t i  I r l  gel rrurcd I r i  ~ c r  t r a r c ~ l  111 
rcturrl lrc~m hlarcl~. 1972 1971-72 us 1972-73 as I(1:2-:3 a\ 

r ~ p v r c d  111 tllc ~ q v l r t ~ d  I F  rfic rqn.rtwi 11 thc  
hall-ycarly rcpw mrBr 1h1y rcturl. l~aIi-yrx;> :'I-% I 1 
to cr:d US hiarch, fin hlarch, 1973 end C > I  hlarch. 
1972 I973 

In Punjab there were following differences in the employment 
generated as  cnll(~tc~d from local records and that reported by the  
State Government to Government of India. 



The figures of mandays of empkryment reported to have been 
generated in 11 districts (out of 31 districts test-checked) in UtEar 
Prodesh induded 14.46 lokhs unreal mandays because the cost of 
materials purchased through contractors and transportation charges 
thereof were converted into mandays (6.62 lakhs) after dividing the 
expenditure by the wage rates prevailing; ad hoc mandays (3.13 lakhs) 
included on the basis of amounts advanced to exceeding agencles, 
2.72 lakh mandays which were counted without supporting details 
and 1.99 lakhs mandays added treating Sundays and rest days as 
working days. Thus. instead of 110.10 lakh mandoys reported ta 
have been generated in the 21 districts in the State upto March, 1973. 
95.64 lakh mandays of employment appear to have been actually 
generatrd t 111 then 

Assam Grtver nment had repoyt~d thiit 6.16 Iakh mandayh o f  
employment were generated in 1971-72 In three distr~cts. On check 
by Audit ~t \vas sem that there was ~ u c e s ~  repnrtlng tn thr extent 
of 0 48 lakh mandays. Similarly. the State Govcrnnwnt reported 
266 lakh mandays as generated in Cachar d~strlct during 1972-53 
actually onlv 2.61 lakh rnandavs had h e n  gtwxatcd 

In the six district of Rajasthati test-checkrd thc rtumbsr of 
niandays of employment generated had apparently been incrcastld 
by about 4 per cent in 1971-72 (0.13 lakh in 3.50 lakh mandays) and 
k; abc~ut 10 pcr cent rn 1972-7.1 (2.35 lokh in 25.40 lakh mandays). 

Accord~ng to th i~ Hihar Covtlrnment. thc mandays of employmrnt 
gene~ated under the programme were: 

1971-72 79.67 lakh mandays. 

1972-73 118.73 lakh mandays. 

The above employment figures included employment generated 
dirrctly by departmental execution of works, indirectly through 
contractors as well as the labour component of materials supplies 
to the department by contractors. For supply of materials as well 
as execution of work by contractors, the employment figures were 
notionally arrived at from the measurements of the work done/ 
materials supplied a t  the department's analysis of rates. 

[Paragraph 21 of Chapter I1 to the Supplementary Report of the 
Comptroller Rr Auditor General of India for the year 1972-73, Union 

Government (Civil)] 



1.123. The Audit have informed the Committee that Central 
teams and Central touring officers who vidted the difkrent States 
in connectron with the Scheme had commented on the arrangements 
for selectum of labour and providing them continuous employment. 
A few illustrative cases furnished by Audit are given below: 

Guprat.-There was no selection of labour. No preliminary 
blulvey or study of employment situation was ma& before launch- 
ing the Scheme. Projects were taken up on the expectation that 
labourers would join. Whosoever came and joined were allowed to 
work. Thc Held level officers explained that due to shortage of labour 
selection was not called for. [Tour note of Shri S. M. Kanu, Director 
(HMP). Department of Community Develoyment, regarding his visit 
to Gujnrat rn February. 19721. 

lrtlar I Jmie&h  --In l.uckrio\r. employment was offerd to every- 
body who sought it. (Tour note of Shri S. M. Murshed, Joint 
Comm~ss~onc~r. Department of Cornmunrty 1)evelopment In respect 
o f  his vwt  to ttw d ~ s t r ~ c t  of I.uckno\r in March, 1972). 

Andhra Pradesh.-.Pr~mary records to show the continuity of 
employment. whether the labourer was from the locality etc. wfre 
not rna~n:alned Thc concept of selecting at least one member from 
a family having no emplo?~d mernbcr had given place to the idea 
of w7cct'ng thaw who wrrc nffwinc f ~ w  empln>mcn! (Report of 
Central team which visited Andhra Pradesh to study the progress 
of C S .N  E 1r1 February. 1972) 

Kernla -No register of the sclectcd labour was maintained. 
[Tour not€* of Shri S.  M. Kanu. Director (RMP) on his visit to 
Kcralu In Sept tmkr .  137lJ .  No primary rccord was mamtained at 
Block level to indicate if a labourer was getting continuous employ- 
ment. The officer informed that continuity of employment in most 
cases cnuld not be ensured in view of large number of unemployed 
persions in each Block. They pointed out that when newr works were 
taken up. persons from the locality where the new work was started 
were to be given employment. [Tour note of Shri S. M. Kanu, 
Director (RMP) nn his visit to Kerala in April. 19721. 

Tamil Nadu-Primary records to show the continuity of employ- 
ment, the principles involved in the selection of labour, etc- were not 
maintained in all the districts. The district Collectors had invariab- 
ly reported that labour came from family which had no other 
adult member employed, that the employment was continuous, that 



tbe labour 
(Report of 
1972). 

employed was local and that wages did not fluctuate. 
Central Team which visited Tamil Nadu in February. 

&leghalayo.-No regwters to indicate the continuity of employ- 
ment were maintained. (Tour note of Dr. N. A. Agha. Joint Secre- 
tary, on his visit to Meghalaya on 30th March. 1973). 

The A u d ~ t  have addcd that rn Hooghly drstr~ct rn West Berigel 
out of a total a' 3.84 Iakh mandays of. employment. 0.4l lakh man- 
days weir generattad by  iabour frvm outsrde the Statc. 

H u r ~ u r . ~ .  -In Kalnal dls tr~ct  of Haryana (out of 4 districts test- 
checked) labour from outsldt. tht. Statc had btvn enlplqyed. In 
P u n  ja b also rnigrator y labou~ had been employed In Rajasthan 
labour from other distrrcts and also from urban areas had been 
ernp1ogt.d 

In Punjab dura t~on of employment on mdividual projects under 
thc. Schcrntb 1r i  i3utld1nys ,,nil Road\ and I r r lga t~m (Canals) Branches 
of the P W D was on the averagr three months 

111 Haryana out of the total expenditure of Rs. 86.05 lakhs and 
Hs B29U lakhs ~ncurrcd durlny 1); 1-72 i~nd  1!C!--73 respectrvttly, 
Rs 3660 lakhs .md Hs 1Cl 15 lakhs were spent in March. 1972 and 
March. 1973 respectively 

A statement furnished by the Department of Rural Development 
showing the comments of the Central Touring officers on the arrange- 
men t s  for selection of labour and providing them continuous 
employment and the action taken thereon is given below: - - 

Andhra Pradesh-There was need for selecting the labour in 
accoldance with the guidelines so as to ensure, to the extcnt possible. 
that the m o s t  needy P W S c J n S  are provided employment undcbr the 
scheme. The State Government should organise the selection either 
thrrbugh the \'LWs or  the panchayat secretaries. 

Action Taken 

The tour note was forwarded to the State Government for neces- 
sary action. They informed that instructions had been issued. 

(i) The procedure to be followed for the dissemination of the  
information on the labour and continuity of employment 
have not been clearly laid down. The selection of labouc 



by iakr-pexmd -tact id not suBciart. Tben mud 
be proper procedure and xWc%kry for lelcctoos~ of 
labourers. 

(ir) The wages are paid on a monthly basis, at the rate of 
b. 1001- per month. The labourers do not work on 
Sundays, the payment is not governed by the outturn of 
work. The muster-rolls, ought to be mantained a t  the 
work site, were not found a t  the sites of three projects. 
There was no convincing explanation for not maintaining 
them at  ,three ~itcs. The muster-m11 i s  'an important 
document. 

(iii) & per information gathered the labourers working in 
the projects are local people selected with the help of 
Gram Panchayats. 

Action Taken 
Thc observations were communicated to the State Governments 

for taktng ncccssary action. 

Bihar.-Labourers were selected in accordance w t h  the procedure 
laid down by the State Govenunent by a Committee presided over 
by the local M.L.A. The Mukhias or the village Panch near the 
road appear to hove played an important part in nominating the 
labourers. A!though the selection committee consisted of the BDO, 
Assistant Engneer (RFC) and two persons selected by the Block 
Development Committee, it was not clear whether any publicity 
had been given to the objective of the scheme and whether any 
atiempt had k n  made to look for the most needy families in the 
villages. 

Action Taken 

The S t a t  Government intimated that action was being taken 
by them. 

Gtc jarat :--There is no select ion of labour. No preliminary 
survey or study of the unemployment situation was made before 
launching the CSRE. Projects are taken up on the expectation that 
labourers u-ould join. Whosoever came and joined was allowed to 
work. The field l e d  officers explained that due to shortage of 
labour, selection is not called for. 

Action T.Lm 
State Government replied that the matter was examined and 

suitable remedial measures taken. 



---As nlpl.dip the proctdure for sdtt?iion of l & # O w m ,  the 
kst thing wmld be to announce the employment opportunitiea 
thmuqk thc beat of dnuns and register those dering to rraL in the 

of the SIrptnch or Ward member. 
Actior'hLQI 

Thc abaervations were communicated to the State Government. 
wbo in turn ackbmd the district collectors to ensure that the 
htrucbons are followlcd. 

Punjab -By and large there is no selection of labour. The 
labour is persuaded to work in projects at the rate of Rs. 4f- per 
day. In the forest area, where the afforestation and road works are 
taken up I was told that the forest authorities are obtaining lists ot 
the unemployed persons of the locality Prom the B.D.Oa h b o u n r s  
are taken from this list. No register of unemployed labour is main- 
tained. 

Act- Taken 
The comments were forwarded to the State Government for 

takmg necessary action, who in turn addressed the district authorl- 
ties in the matter. 

1.124. It 1s s i n  from the Audit Report that the mandays report- 
ed to have been generated by the State Governments were not cr 
correct reprcsentdtlon of thr nundays generated. The Canmittec 
enquired whether the Government of India had undertaken any 
exerase to find out whether the total employment reported by each 
State was based on correct statistics and whether any instances of 
distortam had been notlccd by the Central officers visiting different 
States. Further according to the Audit Report, no uniform 
criteria had been laid down for calculation of the employment 
generated and so, did the Central Government issue any instructiom 
in regand to reporting of mandays. The Department of Rural 
Development m a written reply have stated: 

"States were required to report the actual number of manday8 
of emuloyment generated. Obviously no criteria needed 
to be laid down for reporting the actual number of 
mandays of employment generated. By and large infor- 
mation furnished in regard to number of mondpys of 
employment generated reported by the States could be 
taken as correct. No exerciee was undcrwren to find 
out whether total employment reparted by tach State 
was bsed on correct statistics. Instances of dirtortian 
noticed by the aenior&cera were poinkd out 'to the 

830 LS.-7. 



o a n o c s n d ~ t . t U ~ ~ ~ * ~ o n a s .  
Uonr. Arpcdfir!Snftulctwhicbcrmck,Uu.nc#esQftk 
C a r t r i l ~ l a r s r i n ~ o f t h c ~ l l p v c -  
rated for Vuuuui dttrirr fn U#pl Pmdesk The 
Vuuuaiol l ic i . l~lrPdbeQntagin~~ithOrSder~f.hcmt- 
ing the c01t d labarr Invoivtd in the monu£&cture of ally 
m~tetllpurdro#dbyttsanhomaarnttPaorbcrqrmr- 
&tam on labour under the CSRE with the thm fold 
remalt that (a) proportionately the cost of labour m tbe 
district as a whole will became higher (b) the mandays 
of employmmt will become correspondingly greater and 
(c) the cost of matcrie3 will become lower. In such an 
exercise, the cost of labour will be computed on the 
ksir of m a i n  aesumptiom and the number of mandays 
will also be determined notiona11y. The muster-relh 
will not show these mandays. le disapproval of the 
Government of India to such an arrangement was convey- 
ed to the State Govenunent." 

1.1211. Tbe Committee desired to know on what employment 
statistics the Gwerment arrived at the figure of 1000 individuals ta 
be employed for 10 months in a year in each district and whether an 
amount of Rs. 50 crows per ,year was Axed flrst and the rest was 
determined later. Tbe representative of the Ministry has stated: 

"1,000 per district, Rs. 100 per person, 10 months in the year- 
whether these figures were based on the picture (of un- 
employment) or not, I cannot say. Th@se figurm come to 
us imm Finance and the uniformity of these will suggest 
that they were not baaed on that picture. It was a uni- 
farm set of figures and, therefore, exhypothesi they could 
not be hoed on a study of unemployment". 

1.126. The Committee asked whether the Department agreed that 
3t rrnr not r naed-baaed programme; it was a resoutcoavailable 
buQd gragnmmc. The! w~ep~l;tattvo of the Department has stated: 
"The ider rimply was that in every district there should be created 
a mfiaimrrm qwturn of emp10ymcnt on a uniform basis". 

'#lie Comrsi#ta turtber asked wfistber any continuing employ- 
B#rt &r &rm #merated as a o u l t  of the expenditure on the scheme. 
a hr U: ''The W. DePvQacnt have entrusted dur- 
iaq cwmnt !bp$al yeu r ammber of agroaconanic institutions 
~ ~ t C J L d ~ o u t r # h o t h a a k # r t b c  ammdary and 
tertiary kwflt8 from the projectn. 



"There would be a slight distortion. Once again the culprit 
will be U.P. I noticed in Vwnosi--crnd the audit report 
hr pointed out the rrmrc in saawr otber districts also-tbe 
Cdkrctor h g h t  certain makriak, say brick Then he 
did r piece of notional exorcbe that in the manufacture 
of those bridy ccrktm persona mwt have been vmployed. 
He computed those notional mandays as part of those 
bricks, ~ r t . h r  peraons must have been employed. Ha 
computed those notional mandays as part of the employ- 
ment generated m this project. This I was able to detect 
and I came back and wrote a strong letter to the Stata 
Government. This kind of thing may have happened in 
one or two other districts. Even if you correct that 
distortion. the overall correction in the figures reported, 
I personally believe, will not be very serious. By and 
large, the reported figures would be correct. I personally 
have checked them with reference to muster-rolls, atttnd- 
ance mgisters etc." 

Asked about the action taken against the collector of Varanad, 
the Secretary, Department of Rural Development informed the 
Committee "that Cnllectnr was found to be very excellent collector. 
He was promoted as Commissioner". 

1.128. The Times of India, New Delhi, dated the 2nd November, 
1974 carried a news item regarding implementation of the CSRE in 
Kerala It inter a1i0 stated: 

"In their enthusiasm to create additional mandays thome 
working at the Ottapehm block, for instance, added one 
more day to June, the non-existant 31. end the worken 
paid a btal of Rs. 160. .Several CD blocks did not have 
minor irrigation schemes which could give the neccssory 
impstus for lasting development warks in the rural areas. 

The sponsors of the programme envisaged priority of employ- 
ment for workers in families in which dult  members 
were wemplogred. The valurtion t*laa faand to fts die 
may h t  only 271 of the -Len mttpbyed adults". 



Asked to ghe comments on the news item, the forme; Joint 
cornmislri0aC.r incharge of CSRE in the erawthile Dewrtment 05 
Cnmmtmity Development stated that the Deportment hps called for 
comments of the State Government q d  they have asked for recan- 
ciliation of the figures from the Collector. 

When pointed out that what can be the reconciliation when an 
extra day i s  added rn June, the witness informed that before an 
action could be taken agaimt an  officer, 11 has to be established that 
he ib guilty of bornrtnmg. The additional Secretary, Ministry of 
Agriculture added that 'if they are State Civil Service Officers or 
All India Service Oficers belonging to Statc Government, action 
can only be taken by the State Government. We can only point out 
to the Statc C~vurnmc-nt the lapses of such officers and report action 
taken'. 

1 12!). In the light of the Instances pointed out by Audlt which 
was based on a test-chrck of not more than 5 per cent the Conlrnlttee 
enquired whether the monrtormg arrrrngemrbnts of the Government 
of India regarding imp1en:~ntattnn of the schcrnc in the varmus 
Stutrs were at all adwptcs. In reply. the Secretary. Department 
of Rural Develapment stated 

"It was cxccllent. In R schcme likt. Ihrs. ivc have done as 
much as is humanly possible on ail sides. whether it is 
thc administrative sidc or executive sidc or. any other 
side. For a country of this size, to run a project likc this 
is not casy. In the very Arst year, we utilised Rs. 33 
crows. There might have been some defects, but the work 
has been done and the money has been utilised". 

Regarding the genuineness of the employment figures, the former 
Joint Commissioner incharge nf CSRE in the erstwhile Department 
of Community Development added : - 

'I.. . .all that I can say is that we have to depend upon the 
veracity and the honesty of the State Governments. After 
all, this was a Central scheme and the work was to be 
executed by the State Governments under their supervi- 
sion. A handful of us sitting in Delhi could only go and 
make a randam check which we did to the best of our 
ability". 

1.130. It was pointed out by the Committee that in one of the 
tour re- submitted by the Area OtBcers, it was revealed that 
the mount sanctioned within the Block was drown from the Treasury 
as per the details giwn hen, that is, 26th March 1973-'Rs 1,31.000; 



31st March, 1973-Rs. 1S.487. Tbis amount had been drawn as an 
Pdvwce and kept in cash chest for esecution of the remaining in- 
complete work. It further says: The B.D.O.. on my enquiry, 
m d e d  to me that the expenditure shown by him in respect of 
1972-73 is  actually the amount which has been drawn from the 
Treasury as an advance As he had received the sanction of the 
amount a t  the fag end of the Anancid year, he drew the amount so 
that the funds may not lapse". 

Asked to give comments, the fornler Jt .  Commissioner in- 
charge of CSRE in the erstwhile Department of Community Dew- 
lopment stated during evidence: 

'This is with reference to the State of Meghalaya. This 
particular instance did not come to our notice. But a 
more glaring case did come to our notice and that is, once 
again with reference to U.P. At the beginning of the 
year 1973-74, I discovered that the State Government, 
rather all the Collt~tors, withdrew from the Treasury by 
giving a plain voucher funds totalling Rs. 24 crores. It 
~ 2 s  some-thing of that order I cannot vouch for the 
exact figure. But, it was in the vicinity of it. We dis- 
ellowcd that expnditure, whet they said was that they 
had withdrawn that money from the Treasury in order 
to purchase materials for the following year. We did 
not allow that. Wca disallowed that. When we discover- 
ed it. in the  case of U.P., it  was a very large amount. 
Meghalayas' case did not come to our notice. Whatever 
cases came to our notice we disallowed that amount." 

The Committee further pointcd out that out of total expendi- 
ture of Rs. 21.54.92 during 1971-72 in the month of March, the with- 
drawal by Meghalaya Government was Rs. 12,85,000 while in the 
previous months of November, January and February, they were 
Rs 1.59.000 Rs. 1,77,000 and Eif; 1,00,700 respectively. Similarly 
out of a total expenditure of Rs. 35,34,000 during the financial year 
1972-73, in March alone, the witfidrawal waa about Rs. 28 lakhs. 

Asked to explain the unusual heavy withdrawal of funds during 
t h e  month o f  March. the witness stated: 

"A sum of Rs. 25 lakhs wa3 the allocation nmponed far them. 
The actual amount that we gave them was Rs 124 lakhs. 
They incurred an expenditure of Rs. 23.84 lakhs.. . .What 
the State Government havc been doing is that they have 



bizen spending from the& omY;vkdget and rmt fruen aur 
own funds. Subaeqwntly, a t  the end uf tbe year, they 
have b m n  recouping i t  Therefme, in the montb d 
March, always the withdrawal takes place. So, a letter 
index would be to observe the monthly expenditure 
figures which we have got.. . . . U 8ou look at the month 
of March figure, against the withdrawal of Rs. 27 labs  
and odd, Rs. 10 lakhs are spent for employment gene- 
rated, This was of a much smaller order. .. . . . . . .Adjust- 
ments wvre bang in the month of March." 

LUl .  The Committee observe from the npbrb of the tonring 
cd&rr of the Dapcrrlaeat of Commanlty Developmeat thr4 there 
were no proper amslgements lor goledion of Iabour and providing 
tbcrm oontinuous employnrcnt In G4arat no preliminary survey 
or study of a m p ~ ~ ~ m e n t  situattan was nude Wore Iallachhrg tbs 
ficheme. In tacluraw, employment was a t r e d  k, everybody who 
rought it. Ia Andbra Prpdeah, Kerala. Tamil Nada and Mghahya, 
no raeords wrr: ~ v a l l a l r l ~  to s%cw the continaltg of employment. 
The Commlttet regret to observe that in most cases observations of 
the tawing of8cers of the Department of Commnntty Development 
wen forwarded to the S h k  Governments for necessary action bat 
no dollow-up action was taken'to ensun that the defects pointed out 
by the touring olEcerrr were In fact rectified. 

1.1%. Amording to Audit &port mandays reported to have been 
generatad by the State Governments were not the aorrect repnsm- 
tation of the mandays genated. The COmmltta are swprisul 
that no exercise whaboever rru made to Bad out wh&her Ule totrl 
easplb~m~nt reported by each State was ksdl on correct st.Wc9. 
The repnncarepnncataUve of the Deputmant has admltttd thrt there migbt 
be a dmt dbbrtbn In figures ut cmplgmart. The &WcAiom 
was prominently noticeable In the case of UP. 

l.llJ3. The Coaualtta am a8iaad to note tbmt tbe dliciab of 
Varaa8d remrted ta a d r l r  meras 8nd Ubmpted to hoodwbrk tbs 
Government. 'The Varmasl OlllclrIs", it hrs ban stated "Jmd 
been toyin(: with the ldca d ahowhg tbe cad of labour involved lb 
the nunufacture of any material p W C h S t d  by tbcm tram a cant- 
tors rs wrpanditure on labour under CSaE acheme." Tht CormDi#ae 
~ ~ ~ 0 ~ ~ d t O n o b ~ t a ~ d h r r g p p o o r 1 O Q ~ e G O ~ ~ 1 1 1 -  
meat of In& te auch an a m - t  m aonveyed to tbe State 
Qov~~l lnen t .  It 1s r q p t W I s  that no dlsclpihury .ctlon 
the tjmeerntd District O-ls hrs basil taken. 



1.135. dput from other Irrsltaiulfiss noJJe4d fn naalnbrranee of 
mlrstcr rolls h vuhrns States, Audit has also pointed out $bat & 
O#rprtun Msck ta H a a h ,  kbo~rars were rnwtmd an an imagk 
awy d.te, Slat Jaae. The guideiiocs stipalatod that labourem hpm 
families whcre no other adult member was mrkbg should be pre- 
ferred. Aiso w o r k  dating to augmentatloa of yricultunl pro- 
docUan were assigned tap priority. A p r t  &om vlol8tion o? t b ~ ~  
pmvMorrs pointtd oat by Audit fn many Statas, an enpb101tSOa of 
the scheme eaaducted by the Evaluatioa Mvldoa af the Karl. 
State Planning Board in November, 18'72 revealed that: (i) works 
relating to augmentation of &cultural produd011 were r e l ~  
to tbt bclyrwrnd on actual exccutian. This was due to the a- 
of SaltrMe -or irrigation scheme tbat could be taken up imme 
diately in several Community Devdopmcnt Blocks; (ill only %7 per 
cent d t&e sample w m k m  w e n  recr~ltad f'rom hmtU08 whem no 
adult memba rrro a l d y  emnployed (to d a m  l f f s l m  WU Q bs 
dm). 

Audtt pangraph 

1.137. It may be recalled that "mral works programme" was 
started in 19BO-61 in the Central Sector of the Plan. That programme 
was similar to the crash scheme for rural employment. Roads, 
minor irrigation and drainage, soil conservation, etc., were under- 
taken under that programme By March 1969 it had been extended 
to a thousand Blocks and Rs. 38.39 mores has been spent. From 



April 1969 it was tramiferred to St.y qeebr- A sttsdy of tbat 
programme in some Blocks by the P&ro;fune Esp.tp.tion Orgaaior- 
tion of the Planning Commuauon in 1961-62 had disclosed.-- 

( i )  Incorrect selection of areas. In some Blocb there wu 
scarcity of labour. 

(ii) Absence of, or inadequate, records, such as particulnrs of 
persons employed, period of employment. mode of pay 
ment of wages, etc. 

(iii) Insufficient attention given to technical saundnesa 

(iv) Lock of adequate participation by the technical depprt- 
ments in selection of works, supervision etc, B l e  staff 
could not help in supervision because og the heavy burden 
of normal work. 

Subsequent studies (1YB2, 1963 and 1964) ui the rural worka pmgram- 
me by the Programme Evaluation Organisation had shown some im- 
provements in the above. The same flaws, it appears, reeurrtd on 
a large scale in the crash scheme for rural employment. 

The crash scheme for rural employment consisted large& of road 
construction minor irrigation. flood protection and similar works. 
A13 these are programme on which large outlays are p m d e d  in 
every P1m The Fourth Plan had earmarked Rs 515 7 mores for 
m i l ~ ~ r  irrigation programme which was expected to benefit about 120 
lakhs hectares. Compared to this, minor irrigation works taken 
up under the crash scheme for rural employment in the two years 
1971-72 and 1972.73 are estimated to have covered just 54231 hectares. 

This scheme was only one of the programmes designed for genera- 
tion of employment. The other such special programmes have been 
mentioned in the beginning of this review. The allotations for and 
the expenditure on all these special programmes in 1971-72 and 
1972-73 and the allocations f ~ r  1973-74 are shown in Appendix V 
The total allocation in 1973-74 was Rs. 257 crores. 

[Paragraph 24 of Chapter I1 of the Supplementary Report of 
the Comptmller and Auditor General of India for the year 
197373, Union Government (Civil) 1. 



1.138. In paragraph 1.120 o$ their !j4tb Report (Third Lot Slbba) 
the Public Accounts Committee had observed as fo1towo:- 

"Ao substantla1 amount ts propesed to be spent in the Fourth Five 
Year Phn for Huru wulks Pragramrne the Committee suggest that 
the IoHowing points map be kept in view whlle sanctronlng these 
works 

(a) As far as possible tbe expenditure on such programme 
should be on productive assets to avoid any inflati~nrry 
impact on the economy. 

(b) There should be a proper machinery to execute such 
wxks. 

(c) There should be a proper accounting and audit arrange. 
ment for such expenditure. 

(d) As far as possible the employment should be tralnlnd 
oriented so that unskilled workers get skilled and bt*camr 
self supporting." 

The Department of Community Development in t h e ~ r  reply had 
mfmrned the Cornmlttee that the sug~estmns w~l l  be kept in view 
while drawing up programme to be undertaken during the Fourtb 
Five Year Plan period. 

1.139. The Committee asked what specific precautions while for. 
mulating the Scheme had been taken by Government, on the bum 
of the past expcrlcncr. to prevent rccurrcncc of t h ~  deficlvncics and 
flaws that had occurred in the earlier schemt-s, s i n w  it appeared that 
the same flaws had occurred on a large.wale in thc CSRE also. Thr* 
Department of Rural Development in 3 notv haw stated 

"In thelr 54th Report the P l ~ b l ~ c  Accounts Committee recam- 
mended that expenditure oo rural works progrnmmh 
should be on productivv usseb. there should be a proper 
machinery to execute such works. there should be proper 
accounting and audit arrangements and such works should 
be training oriented In the CSRE scheme items of work 
recommended like rural infrastructure includinf? rural 
roads, land reclamation, drainage, water conservation, 
minor irrigation, soil conservation all related to building 
up of productive assets. The scheme was llnked to the 
district administrative machinery as well as the communi- 
ty development organisation for its implementation. Since 
the scheme envisaged pro~kions ot direct employment 



- a i n o o f p ~ n a m w 1 & 1 t d t . ~ ~ .  st.brwwer0- 
qdrd Q foftrod dct.ilad pvticulus of thc work p m f ~ ~ f i  
taken up under the scheme. Particularly after ttu 
of 8anctIoning th! projsctr opcrc dalegated to them in tbe 
second year of the implementation of the scheme. Thq 
were a h  reqwred to forward to the Coventment of fadts 
monthly, quarterly and half-yearly p o p e s  reports in 
general to the implementation of the scheme. Release of 
funds ta the States was regulated with reference to the pro- 
gress of implementation of the projects. The States wen 
required to forward audited statements of accounts every 
year. Scrne of the important prmsions made in the 
guidelines for CSRE are indicated below: 

'1 It had been stipulated that durable assets should be cre- 
ated. For creattng durable assets material was requir- 
ed. Therefore, on an average 30 per cent of the funds 
for CSRE had been earmarked for material. 

(ii) Payment of wages was linked to the actual output of 
work. This ensured that for a given expenditure on 
labour, the proper quantity of work was available. 

(iii) Tt had been emphasised that the size of each project 
should ordinarily be such that it would employ a mml- 
mum of 50 persons continuously for a period of 15 weeb, 
for the disadvantage with small projects was that on the 
one hand they did not produce useful or worthwhile re- 
sults and on the other supervision over their execution 
was not adequate. 

(Iv) It had been prescribed that the sanctioned projects might 
be executed through the collectors of districts, Wla pari- 
shads, district development councils. This was designed 
to ensure proper utilisation of funds. ft had been 
specifically laid down that the projects should not be ex- 
ecuted through private contrrctors, as they were likely 
to import labourers from elsewhere or to emp1oy people 
who wore in their regular pay mll and to exclude locaI 
people and also to retain a substantial margin of p r d t  
for themselves. 

(v) The State Governments had been made responsible for 
the maintenance of assets created under the CSRE. 

(vi) State Governments had been advised to devise suitable 
machinery to ensure adequate supemision over the ex- 
ecution of the projects. 'For this purpose the ceiling of 



Ipii) The !%ate GooMuaenta bad ken .dvised to a t -up rr*. 
oadinotion committees which would be responsible tor 
the a w n U  wpsrinttndence of the schemes and for re* 
lvirt,g interdepartmental Issues. Representatives of the 
Government of India attended the deliberations of these 
committees as far as possible. 

(viii) Six Central Teams had been constituted to visit the 
States and supervise the implementation of the scheme " 

1.140. The Committee enquired whether deficiencies disclosed in 
the Study of the rural works programme in some blocks 
by the Programme Evaluation Organisation of the Planning Corn- 
misston in 1961-62 were taken into account before the CSRE was for- 
mulated Thc Secretary, Department of Rural Development, has 
stated.- 

"The deficiencies pointed out by the PEO in respect of earlier 
programme were kept fully in view while formulating the 
guideimcs. Insp~te of these, if lapses have occurred. we 
h a w  to explain.' 

When asked whether any specific reference has been made to the 
deficiencies pointed out PEO or the rerommendations of the Pub 
lic Accounts Committee, in the guidelines for CSRE, the Secretary, 
Department of Rural Development, has stated:- 

"I do not find any reference to this. But all the points and 
deficiencies pointed out have been taken not of, while 
formulating guidelines. A specific reference has not been 
made to what the PEO had said." 

The witness has also admitted that there was no reference to the 
observation of PEO or the Public Accounts Committee in the note 
either to Shri Govindan Nair or of Shri Swaminathan (Cabinet 
Secretary). 

1.141. The Committee also wanted to know whether the recom- 
mendations of the Committee on Unemployment contained in tbeir 
Interim Repwt were kept in vim while formulating and implemen- 
ting the Crash Scheme. The Secretary, Department of Rural De- 
velopment then said :- 

"Our then Additional Secretaty, Mr. Ramakrishnayya, 
was a member of that Committet ... . . He h e w  all the 



discussions and conclurioa uf &at CommiUce. I uadrr 
stand that he WPI a xx$anlm4$4~ Study OrOup and also 
one of thc perscrns respcmsible for the detailed formula- 
tion of this guideline. '' 

1.142. With regard to the o b r v a t l o n  of the Audit that past mis- 
takes of earher rural works programmes were not taken care of, the 
Secretary Department of Rural Development has stated:- 

"We have issued numerous instructions and guidelines. As 
far as humanly posi5io, all precautions were taken so 
that pest mistakes should not be repeated . . . . . . In the 
guidelines that we have is.ued. we have said that these 
projects should be labour-intensive. They may relate to 
road building, minor irrigation. soil conservation, affores- 
tatim, construction of additional class rooms for primary 
school buildings, special repairs as distinct Irom d a y - t d a y  
maintenance etc. Any thing for the development of the 
district can be undertaken. Under this, the States had 
wide discretion and within the purview of this objective, 
thry took schemes and implemented. " 

Thh Additional Secretarv. Ministry of Agriculture also stated.-- 

"I v~sited two 3r three States. When I noticed that there 
was lot of concentration on road buildings, I said, roads 
works mav be important for linking the villages to the 
m a n  roads, but wlthout adequate arrangements for 
future maintenance, which IS even now the problem, 
much of these r x d s  would disappear in the course of a 
few years. In order to ensure continuity of employ- 
ment, it is desirable to glve equal ~mportance to other 
typc~s of projects I said that the land is such that there 
is strong case for soil conservation work including terrac- 
ing and va1lt.y plugg~ng. This IS with regard to Mcgha- 
laya Similarly this was done in respect of othcr States. 

The fact that they concentrated on raad construction has been 
pointed out to them and a balanced area development always em- 
phasised." 

1.143. Tbc Audit has pointad out that the same Ihws which were 
notiad by the Prolpmme Evaluation orgulisrrtion in tbe imple 
rnentPtln. of the Ram1 Works P-mrne (gtutcd in 1960-61) also 
recurred on a large d e  in the Crrsb Scheme tor rural employ 
m a t .  The Commi#a tn their 54th atport (3rd Lok Ubba) had 



.b . r taPruald~nter-a l ia  #attheexpeeditPnga nurl d p m -  
m - - r k r P Y k r ~ . o a t . t o r ~ . a y  matbmry 
b--..racltlaeumuv. W b t k t b t C u a a J t t e e & v e ~ t d d t L . t  
t b t . h n r p . t k a s o l t h e ~ ~ ~ t b a ~ t i o n a c # e  
h)Uc Acaumts Camdfbe ren kept Ea dew while iOrarai8Ung 
U#CrubSchcme,tbtColamlttsc~Coob&aretbattharrb 
~ I r p s d & r e l u e ~ a t o t h e e u l t ~ o ~ a l t b e ~  
BP.h18tiom OrpnlnUaa or the Publie Aaawnts Commftbe in the 

lsspsd to the stottr ~n tbt ~elnirur eruh ~ca-8 
of RmaI Unsmpioymcnt held on 17th to lbth Febroory, 197% Nor 
ru my use mndc of the recommendations eonUntd in the &brim 
report of the Committee on Unemployment (Bhagvatl Committoo). 

1.144 The Colnnuttte think that the rcspozrolbWty of the Deport- 
meat did not cerise merely after the iswe oi the ylddiaas .  It was 
f w  the Department to ensure that the States were in fact acting 
withln tbe framework of the guideline= Thb was not done. That 
supervhion of the Department was nil in tbt matter of selsctloa or 
erbcuUon of the project b evident from the fact that in BUur roads 
9 e m t c d  for 99.9 p e r c a t  of works while 'other works' were to the 
extent of only 0.1 percent. Sht lar ly  in Maharnshtra 8tS.2 percent 
works were accounted tor by mads and 14.8 percent by minor Wga- 
tian. In Tamil Nrdu also mads accounted for 90.7 pc-t works 
From the facts dlsclwed the Commitkt comes to the inescapable 
coaclusion that the Central Government allowed Its OWQ f-da b 
be spent by the States according to their own discretion and the 
"guldeliacs" was only a facade behlnd which schemes of doubtful 
utility ware allowed to be prepere. and haphazardly implemurtad. 
The Committee cmsfder that the administrative Departmcat viz the 
Deplrtment ot  Rural Development as also the Ministry of Flnance 
f d e d  in their duty rcgardhg adrnlnistntlon and flnmci.1 control 
This must be d e p l o d .  

NEW DELHI; 
April 28, 1975 _ . - -- 
Vaisakha 8, 1897 (S). 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Committee. 



There is a wide-spread mcern for the stte of unemployment/ 
underemployment in the country. A large scale rum1 workr pro- 
gramme ie being taken up in the chronically droughtaffccled a n r s  
to provide employment through useful worh which would help in 
devclupment of such areas. As maw as 53 distrrcts in the country 
arc proposed to be covered under this programme. Another scheme 
for the development of marginal farmers and agricultural labourers 
has been sanctioned for 40 ddiotricb all over the country. This 
scheme alao has inter olia a pmvr.&n for rural works. Neverthe 
iess, it 1s necessary that a special scheme should be introduced that 
would qu~ckly and directly pravlde employment to at least some 
~pec~fied numbers tn the remainrng dlstr~otr in the country In 
India tbxc are 342 districts. There are 53 dlstrlcts to be covered 
by the rural M orka pi ogramme in the chronically drought-atiected 
arcas, i r , . ~  ... Cil.stl~ctb to be covered by the marginal farmers and 
agricultural labourers development programme. There would be 
also some dlatricts which are almost purely urban in character. 
Taking all thcw mto account as well as the time and effort needed 
for thir new programme a xheme for about 250 districts can be ini- 
tlated with a view to providing countrywide coverage and thus 
ensurmg that In each district thmugh~ut the country souw d d i -  
tiond employment b gemrated over and above the normal State 
Plan schcmer. 

Under this crash scheme of providing employment in rural areas, 
the objectwe should be t:, provide in each district emplopeat  to at 
least 1W additional persons by the end of 1970-71. Since the ob- 
jective is to generate additional employment, the schemes will 
necessarily have to be labour-oriented and very carefully selected. 
As the scheme is to cover 250 districts tn terms of the a h  objec 
tives, it s h d d  be able to generate additional employment for 
2,W,000 persons. 



A would be mxemry that within each district the 1 0 4  rutbori- 
tips identify the requisite cnar, where the scheme wuuld 
be taken up. The area selected should be such where 1,000 able- 
W e d  persono would be readily avrrhble for employment. Since 
the intention is not to provide any employment doles but to utiUae 
these w r c s  for undertaking labour an speciRc schemes, it would 
be neecssPry to ensun that tbe area selected is me where appropri- 
ate development works of a labour intensive nature can fruitfully 
be taken up Further. the objective should be in the Anst place to 
provide employment to individuals of such families ai: at pmsmt 
haw no eunting member. In other words. the additronal emplov- 
ment opportumtv thus being pmvtded should help in providing in- 
come to famil~es who currently h a w  nu member employed in any 
arca of work and thus are facing financial difficulties. The selec- 
tion of site would therefore have to be very carefully done, the 
bas~c constraints bemg availability af 1.000 persons from families 
who currently havt* no cmyloymcnt (or very little emplaymenti and 
the scope for pro3uctive rural works Whilc granting apptoval to 
the various areas selected, care will have to be taken to ensure that 
these aspects have been kept in mind. It is also important that the 
Schemes should be selected with reference to local requirments 
and felt-needs Simultanmsly steps will have to be taken to pre- 
pare area dcvelapment nrogramme for such areas and the works 
selected under this scheme should also be Intcpated with such 
programme. 

4. SslceLiaa of Schemer: 

Since the objective is to provide additional employment, the 
schemes on which such labour will be employed will also have to be 
very carefully selected. If nothing else, it will a t  least have to be 
basically labour intensive and should have some relevance to agri- 
cultural production, irrigation facilities and communications.. In 
other words, these would have to be schemes of the following 
nature: 

1 Rural infrastructure including road works on Master Plan 
basis. 

2. Land Reclamation and development of Panchayat lands. 
ctc. 

3. Drainage, embankments, etc. 



5. Miaor rrrigation works like constructioa and restoration of 
storage tanks rtc. 

6 S)i l  convcrvat~cn or aflorestatron schemes requiring manu- 
al labour. 

Guldct~nes would h a w  to be issued to State Governments to 
enaure that p r w r  schemes are drawn up. Care would hove to 
be taken to enaure that this scheme is not converted into one of 
untrmployment insurance but the labour force generated is  utilised 
for work on prductivc schemes No blanket sanctions should be 
provuicd to the States and they should be required to obtain the 
~ p p r w a l  of the Government of India to the respective schemes 
before tncse are ~mplementrd by them. 

In thf: sclcction of schv~rres care would alvo need to be taken to 
ensure that thc works to be undertaken under the scheme are 
rcsally add~t:onal t c b  the wichernr*~ and programmes that arc being 
implcmrntd undchr the normal Plan and t h s e  beinp implemented 
under the other irchernc.~ for small farmers, marginal farmers and 
chtnnically drought affcottd areas. The sanct~on letters that may 
issurz In r w n w t  of the work\ undcsr this employment schemt- should 
spec~ficall y me,iilon that ttw outleys and the rmplovment to be 
genrruLecl a n l r r  this schrtni* w.ould br additmnal to whatever 1s 
btalng dorw UI,LWI the other sc*hcmcs and should be e a 4 y  ident~fi- 
able as such 

5. Agency for Implementation: 

Sinrc this scheme is to be ~mplemented in each district, the 
agency fw inlnlementation could rithcr be the Rwenuc authorities 
in each district or the Block agencies. It has already been mention 
cd that. the works to be undertaken would have to be of a produc- 
tive nature relatable to agricultural production. irrigation etc. In 
view of this, ~t would perhaps be better if the Block agencies are 
utilised to implement this scheme. However, if in any State there 
is particular preference for implementing this scheme through the 
Revenue authorities. this also may be considered at the time al 
scrutiny of schcmcs. 

The persons to be employed undu this scheme should receiw 
wages according to local rates. These rates will, no doubt, 
from State to State depending on prevalent codithis of mgr. 



rates. P a r t ~ c u l m  will have t0 9~ obtained inrm the !!Rates in this 
regard and suggestaons made where necessary. Howver, tor the 
parp., t* of eStlm~tJng the rust of t:m schcin.. i s t .  inwj plo\-~dt. a t  
t h e  ra:e of Rs. 100 per heed per month 

7. Arr;rycmant for Maintenance ol WorLs: 
:..e gu~delines to be issutd would nced to rnent~on tha! the Statt* 

G.weinments should make sultablc arrangements for nppraprratc* 
nuuntenarlce of the assets t ha t  nlny be crvattd undm t h ~ s  schcmr* 
States are gencrallv aware o f  their rrspms!b~l~ttes  in this r t q r c t  
I t  would. however, be desirable to repeat these ~ns t ruc t~ons  and to 
ensure that the States do milkc. adquat t .  arrangenwnts in thts 
regard 

8. Tohl Cost and Financial Pattern: 

Since the mention IS to p r t u d c  lrlcornr of at)out Rq 100/- pc.r 
month for l.U(W) persons in r w h  ciistr~ct. t h ~  total lirbolir cost p b r  
distrlct would comc to H\ 1.1i0.000 prc:,urnlng that employment 
~ 1 1 1  be a v a ~ l ~ b l e  for I 0  month.. 111 one ycur For 150 drstr~~ts ,  t!le 
t r  t a l  cost w.ould be Rs 25Nl.lMl.rNllt Thrst* N W I ~ ~  rcprttscnt uagc  
cmts aloncb I:i add1tlc.n t t l c b ~  6. :sould bt* .onw i.spcnd~turp on over. 
head< material ctc In ttic sclectton ( r f  whrmc*s rare wtll have. to 
bc takcn to see tha t  t h t w  wrl  hmd5 and  mater~al casts arc not 
p 1 t r h 4  up  too h ~ g h  In s f m r  w h ~ t n c ~ - ,  ~ c . h  roxh tt iv cbo*.t 111 
matcrml and over-heads nuy be h ~ c h  t,) t ~ , ~ v c  works OF la5t1nr: 
~ t l l i t y  In sornc. schcrnca tiw labour (Y  'n!, ) t i  11: of the' e x p e t l d l t ~ ~ r ~ ~  
may be h ~ g h  On an average we may assume 50 pcr cent of the 
total cost to be on labour and 50 per cent on matcrml and over. 
heads in order t o  form capltal assets through planned use of sur- 
plus labour available for rmployrncnt. The total cost of thc schcmc 
on this basis w l l  be Rs. 50 crores In one year 

The funds would be provided to the States a s  an  out-r~gh! ~ . - : ~ n t  
cwermg 100 per cent of the outlay. T t  would also be outside t h r  
State Plan and releases may bt. made by the Ministry of Fin:mc 
\Plan Finance Division) on a quarterly basis After sanctrnns havc 
issued. in each quarter one-fourth of thr  amount may be relcnsrd 
and based on the progress of expenditure that may be reported b y  
the State Government, adjustments made in the release for the 
last quarter. Ministry of Finance should make the - - i cn  IS only 
after consulting the administrative Ministry who would 1 concern- 
ed with the implementation of this scheme. 
830 LS.6. 



While the Anmci.1 relearn may be mule as Miart& bp 
the Ministry of Fmance, it wouM be necessary to d e m p k  oome 

a 

Ministry to be in administrative chvge of the scbeme- In vim of 
its link with the development programmes and the Block ag- 
it may perhaps be desirable to designate the Ministry d F. & A and 
Community Development (Department of Commun~ty Dwelop. 
ment) as the admmistrative Ministry for this scheme. In view of 
the rmportance attached to this scheme, it would also be necessary 
that the administrative MiniktrY once designated should urgently 
issue thew gu~dellnes and initiate processes for an early formula- 
tion of t h e  whemes by the State Gwernrnents. Since the inten- 
tion i s  to ~mplvmcmt thc~ whrmc pos~tively by the end of 1971, any 
edvancc action takcn now would help in ensuring that the schema 
arc started in the field a t  an early date. 

It it; also for consrderation as to whether any co-ordinating com. 
mittcc should ttc appo;ntd at the Centre to constantly review the 
progress of this scheine. For the other small farmers, marginal 
farmers and rural works schemes, there exists a Central Coordina- 
tion Committee under the Chairmanship of the Member (Agr.) 
Planning Commission. The desirability of entrusing the coordina- 
tion of this programme to the same committee may be considered. 

10. Admfnlstrrtlvc! Arrangements In Strtcs: 

While formulating dctalled proposals, the administrative Minis- 
try a t  the Centre should also ensure that within the States an a p  
propriate coordinatmg machincry 1s set up, both to review the pro. 
gress of this scheme and to remove bottlenecks wherever and when- 
ever they arrive. In the d~stricts also, a specific afRcer con- 
nected with the agency which will be implementing this 
scheme, would need to be designated as the officer responsible for 
its implementation. There would further be need for appropriate 
coordination between this officer and the district authorities. This 
can be achieved either by entrusting the respopsibility for imple- 
mentation of the scheme to the Mstrict Officer iteelf or by provid- 
ing a small committee headed by the District Magistrate where 
matter pertaining to the schemes could be discussed and resolved. 

11. Allaatloa to the 8- 
In order to avoid any charges of discrimination and a t  the same 

time to give some flexibility it is suggested that the Rs. 50 crores 
may be allocated pro rok on the W s  of population uDapst tbe 



St.*. TboStakscwldthenkrdrsdtolaad\y,ruiWeachtma 
ar t&e l ines~m*nt ioMdabQPC.  I t ~ b e ~ ~ t ~  
give the States wanc latitude rytudioq districts-in other wordr, 
amphrieww;l ldbe.ontheoraap~ch.rPdUinaputiculudk 
trict tbere are two or three areas wbich in the o p h h  of the State 
authorities require such a special employment schemer and w h  
the money could be more usefully utiljsed them may be no objac 
tion to tbese bcbg taken up even if it mouu that some otha d b  
trict within that State whxh has no such special requirement does 
not get such a stheme. 

In vlew of thr crash naturc of thls programme and the urgency 
of the probleni. this scheme should be accorded priority over other 
non-plan developmental schemes in the call upon Central Gwcm- 
ment resources in the current and next financial years. 
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(Vufe Para 1.101 at the Report) 

Gen+ad enndrtton l a d  douw for implrmrntation of works under 
Crruh Schema for R u d  Emplopant 

(i) No work will be taken up till detailed estimates have 
been prepared and sanctioned by a competent authority; 

( i i )  Employment u d l  be given preferably to such pemns in 
whoat &miha not a single pem has regular employ- 
ment: 

( i i ~ )  Quarterly progress report about the scheme and the ea- 
pendfturc incurred will be furnished (in the prdorrna to 
be prescribed hereafter) for each district separately with 
pertrcular reference to emflvymcnt contcnt: 

( i v t  Annual maintenance items will not be taken up  undcr 
the scheme; 

( t  Tho warp rat ftir the tvorks taken up under the scheme 
will not exceed Rs. 1001- per month; 

t v ~ l  Expcnditurc. cm mt ra  fit*ld staff, if any, needed for the 
~xplerncnta t~on of thc scheme shall be confined to the 
::.mnlum after utilrslng the ev~st ing staff to the full and 
\ \ - i l l  be nw: f ~ u r n  thc  hcad reserved for mattvial and 
eqaipmcnt . t d  shall not tn any case c.xcecd 3 per cent 
of the total outlay; 

(vi i )  FJo tehiclc n.11l be purchased from the. funds sanctioned 
for this schrme; 

(viii) The State Government wdl rnakc sure that the works 
1akrn un !ITIVI the Scheme do not rcksult In the substitu- 
tlon or  S ~ O M ' I ! I ~  down of the normal development pro- 
grarnrnc. alrcady drawn U D  or contemplated by the Stntc 
Covc~mmrnt for the  Fourth Five Yvar Plan wrind, The 
State Government should Immediately furnish the 
Plan/Non-Plan ~rovisions made by them durlng the year 
' ' r ~ l - 5 2  in rcsoect of the rtems to be taken up under this 
Schrnrc for vach dictrrct srparatcly 



(x) Specifications, estimates etc. for exemtion of all ikms 
under the Scfieme will be the oome as an prevrlcnt for 
dmilar works in the State; 

(xi) The State Government wlll d to his Ministry, m roon 
u possible aster the clobe of the finonclol yew to which 
this sanction related, an audited statement of account 
duly certified by the concerned Accountant General. 

(xii) The responsibility for the maintenance of the projects 
upon their completion shall be that of the State Govern- 
ment; and 

(xiii) The State Government will endorse to this Department 
a copy of wery sanction issued by them for the execu- 
tion of projects under this Scheme. 



4. Half-a-mlllicrn khs Ro- 
gr-c for EJudcd Un- 
apl-.cd . . . %hawnot in opentian. 

6. Propramn~c for Small Far- 
mu>, XLtrg'nd Fumcrs and 
AgriculmrI Lmbouren (SF 
DA A N m w A L )  . . 9.00 8.70 18.00 17'32 lo-00 

( m a r i v e  
upndfmre) 



S. No. Para Ministry jD~yrtment R ~ c o ~ d a t i o m r ~ ~ s  

I .  1.26 Agriculture & Irrigation The genesis of the Crash Scheme for R u d  Empioymcnt era be 
(De:-n. of Rural Dcd-  traced to be the decision taken at the Paba Session of A.1.C.C. I t  
o?ment) has been stated that the whole scheme was the personal Pnd or@ 3 nal thinking of the Prime M~nister who took interest in it. At the . 

Conference of Chief Secretaries, it was made clear by the Cabinet* 
Secretary that "the main reason wfSy the Prime Minister had asked 
him to call this conference was to cmphasise that this scheme was r 
very important part of the overall plan of development and uplift- 
rnent oc the people and to highlight the need for a coordi~tad r p  
proach ' It was also stated by the Secretary, Deportment of Agri. 
cultllrc. a t  the confercncc of the Chief Secretaries held on the 12th 
A p r ~ l  1971 that the Crash Scheme for Rural Employment had btcn 
worked out on a joint initiative of the Prime Minister, the FinUl~a 
hlin~stry and the Ministry of Food, Agriculture, Community 
lopmcnt and Cooperation. Such an approach had been adapt& to 
secure effective coordination at the Centre 



The Committee have observed that the note on the Cnrb Sdmm 
for Rural Employment was prepared by the Ministry of Finam on 
1st November, 1970 and i t  was circulated by the CaMnet Smvtsriat  
on the same day. On the 3rd November. 1970, I t  was consfdered @ 
the Commltteo af Secretiiries under the aegis of the Cbbinet S m  
tary. 

The Committee of. Secretaries further considered the outline ot 
the draft scheme on the 3rd and 28th November, I970 wherein it ups 
decided that the scheme should be operated by the then Lkperbmat 
of Community Development. The Department of Community Daos- 
lopment prepared the detailed scheme which was apPfOPed h) 
January, 1971 It w a s  also decided that it should be ttaotcd as nm- 
Plan scheme pending its formal approval as Centrally q u R k W d  6 
scheme by the National Development Council. 

The Committee have noted that there has been cxmbdembla 
vacillation on the part of the Department as to whetbet the sehtm4 
should be treated as Plan scheme or a non-Phn schema. In a bab 
prepared by the Ministry of Finance tor considerotim oi the Corn 
mittee of Secretaries on 3-11-70, the Ministry uf P'hwnee hed 9rP. 
posed that "the scheme should be outside the Plan but becf~Use d 
the urgency of the problem it ahould be accorded prLorltJr 
other non-plan development schemes in the d l  upan Cerbtl'81 
ernment resources." The Finance Secretary however had dated 
in the same meeting that the scheme should be treated as a Centrally 

---- 



sponsored scheme within the Plan. At the meeting ot ~~ 
held on the 28th November, 1970, it was decided that the 
would be included within the Plan md funds found for it witbout 
disturbing the allocations already made. When the diemae wm 
approved in January, 1971, it was decided that the dtaxm dould 
be treated as a non-Plan scheme pending its f o n d  8ppmvol rs Gem 
trally sponsored scheme by the N a t i d  Development Coundl, In 
this connection, it may be mentioned that the Planning CEirambdroa 
in their letter dated the 2nd January, 1971 had expremed the *W 
that the scheme was essentially an employment scheme inasmuch W 
it sought to provide employment on a s a l e  and in a wid- 5 manner and it was therefore difficult to visualis@ whether the 8thsW 
would really become a development programme. The CotnmfW 
feel that there was not that much degree of coordination kt- 
the various departments for the satisfactory implementltian of 8 
scbeme which had the support of the Prime Minister md l~vorrl 
Cabinet Ministers. 

2. 1.27 *gricbdr Inieation The Committee have no doubt that the scherrue wrs mJtd 
of Deve'- through ignoring the views of the Planning Cornrnisrioa The COUb O P ~ W  rnittee have noted that on the 25th February, 1971, the I)egutmont 

of Rural- Development intimated to the State and Union T d t d m  
Governments the decision to launch the scheme. In order thrt t h  
Aeld operations might commence from April, 1071, thme GOVW%b 



ments were requested to proceed immediately to formate dirktct; 
wise projects and submit to them for sanction as soon as powihlcr, 
and preferably by 15th March, 1971. 

It is difficult to comprehend how it was possible for the States to 
formdate distr i~t~wise projects and to submit them to the Govcf~. 
ment of India within a period of about 15 days. 

The district-uise projects proposais were to indicate in r e  
pect of each district particulars like nature of projects, number of 
persons likeIy to be employed, likely period oi completion, the  ma^= 
ner in which the project related to the District plan or the overJl 
development n i d s  of the area, total cost of project indicating the 
labour and material component thereof etc. which involved pnps- 
ration of surveys and estimates. As matter stand, the Department* 
of. Community Development received proposals in respect of 307 
districts out of a total of 355 districts in tbe country and surctioncd 
proposals in respect of 281 districts involving an outlay of about 
Rs. 30 crores out of the total outlay of Rs. 50 mores a n n u k e d  tor 
the year by the 30th June. 1971- To attempt to execute a project of 
this magnitude in such a haste was clearly unsound or unsatisfactory 

According to the scheme, as it was approved at the meeting of 
the Committee of Secretaries on 3-11-1870. it was inter a l b  ptp 
vided that ( i )  the scheme would be designed lor providing ern* 
ment to those who belong to families where no adult member war 



employed; (11) provision to the extent of 1/3rds of the allomtiom 
for materials and equipment should be kept in order to cssun 
works of durable quality, and (ili) the machinery for implementing 
this scheme would be that of the Department of Community DCPC. 
lopment. During the course of implementation of the &an in the 
first year, i.e 1971-72, a number of modifications were introdud 
for the years 1972-73 and 1973-74 These changes were made rn a 
result of ' vlstts to States. discussions with the representitim d 
the States and correspondence with the States which brought forth 
a number of problems in the implementation of the projects taken. - 
up under the scheme. Thrs necessitated modification in the gui& 8 
lines". 

1 . j o  Asam Irrigation The Conunittee feel that evm after one year d tht implc- 
(mpn. o f ~ u t a l  I % , ~ I -  mentation of the scheme. the Department did not have any clear 
opmem) conception of the scheme that was to be implemented, Important 

modifications in the scheme made from the second year onwuds 
related to the revision of the ratio between the cost of material. 
inter-district transfer of funds, liberty to the States to change a p  
proved projects, dt.legaticm of powers to sanctioned projects, elt- 
penditure on additional field staff, etc. The Committee consider 
that a scheme of such a far-reaching importance involving an out- 
lay of Rs. 50 crores per year should have been subjected to the 



closest scmtiny prior to its implementation In thb context, i t  L 
n o t e w o w  that the Secretarp, Department of Rural Dwelopmcnt 
has informed the Committee during evidence: "The Fimncc Minb- 
try's note showed that this project will carry a provision of Rs. 90 
crores a year, i.e. RB. 150 c r o w  for three years. We did not qu- 
tion how the resources would be found. We straightaway lomu- 
lated the guidelines and tried to implement the scheme". The c m b  
programme is a good example of how an important programme 
should not be undertaken in haste so that we will have to repent 
at leisure what we are doing now. 

-d+ From tbe statistics furnished to the Committee, it is obscrv- 
ed that during 1971-72, more than 60 per cent of the total sanctioned ... outlay in Blhar, Hirnachal Pradesh, Haryana, Maharashtra, Megha- 
laya and Karnataka were on roads. A large number of small works 
were undertaken in Assam, Andhra Pradesh, Tamil Nadu, Jammu 
and Kashmir, Orissa, Meghalaya, Kerala and Tripura. Questioned 
about the deviation on the guidelines and sanctioning of proposals 
with preponderance of roads and large number of small works, the 
Department of Rural Development have informed the Committee 
that the guidelines issued in February 1971 did not prescribe any 
percentage for taking up different category of works or any pertent- 
age for taking up small works. Even subsequently, no percentage 
aas fixed for different types of works It was, however, noted from 
the received from the States during 1971-72 that there 
was a preponderance of roads in those proposals. The MinisW, 



therefore, imphasbed upon the State Governments not to coacen- 
trate on road works alone- The scheme was left to the State Gtm 
ernments to implement in any way they liked. This is evident tram 
the statement made by the Ministry that "the scheme had to be 
implemented through the States and the Government of India had 
to reb on the judgment of the State Governments in regard to thc 
suitability of the different types of schemes being taken up by 
them." 

It has been stated before the Committee by the represenbtivc of 
the Department that the Central Government had giwn iliwtrative 
lists of works that might be done, but in regard to choice and even 
In regard to mix of these projects, it was left entirely to the d i m -  
tfon of the State Governments and it so happened that amag  vari- 
ous competing claims like those of afforestation, minor irrigation, 
soil conservation etc. the State Governments had accorded very high 
priority to roads. The reason for that was that for the other pro- 
jects. they did find money from other sources, they could even get 
institutional credit but not much was available for roads. The Com- 
mittee are not at all satisfied with this statement of the Ministry. 
In fact, one of the basic objectives of the scheme was to ctnk dur- 
able assets. They fail to understand how construction of roab wme 
of which were liable to be washed off during rains e d d  c m ~ -  
trued as creationof durable assets. I t  has been d m i t t d  by the 



Secretary, Department of Community Development that thb schama 
taking in totality, Plan and non-Plan, and going according to prto- 
rity there i s  no doubt in this country irrigation and porticulul,y 
minor irrigation should receive the highest priority. In view of thiq 
the Committee fail to understand why the Central Government 
readily agreed with the demand of the State Governmenb that 
"mads will be preponderant and most important in this scheme." 

7. I .40 Apiculture & Irrigation The Committee regret to say that in spite of the circular 
(Dew- of Rural Dev* letter issued to the State Governments on the 10th August, 1872 
lopment) and the discussion at the C.S.R.E Seminar held in February 1873 

wherein the policy of project mix was advocated, the pnde of place 
was given to construction of roads. According to the observatfona 
made by the Central Team which visited Tamil Nadu in February 
1972 to study the progress of the scheme, about !#I per cent of the 
proposed outlay on the programme was on road w o r b  Important 
programmes having a direct impact on production like reclamation 
of land, soil conservation, etc. had been given a low priority. I t  is 
noteworthy that in December 1970 the Planning Commission bad 
brought out the importance of minor irrigation w o r k  when they 
stated that "if only 50 per cent of the amount of Rs. 150 m e s  in 
spent on suitable minor imgation schemes, this should be txpcct+d 
to add 15 lakh acres of land to the irrigation potential". This wu 
not done. The Committee hope that in future Mort any such amM- 
tious schemes are hunched, projections should be clearly stated a d  
the foolproof rnachinesp for the implemmtPtion of the ~ C I ~ K I  



- 
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should be pmvided. Where the implementation of a scheme for 
which the Ccntral Government was pmfriding the entire funds, 
greater degree of supervision, at least, was called for on tb6 put  ot 
the Central Government or whatever schemes were in operation 
with State CiPvernments 

8. 1-44 Ag&&ure & Itrigation According to the guidelines for the scheme issued by the 
(Dew. of RuraJ Deve Department of Community Development in Mar& 1972, mleosa 
l o p m a )  of funds for the scheme was to depend upon submission to the 

Government of. India of all prescribed particulars in respect of 
projects sanctioned by State Governments. The Committee are 
surprised to note that particulars of projects sanctioned by State 
and Union Territory Governments for execution in 1972-73, which 
were required to be submitted to the Government of India as won 
as they were sanctioned, had not been meived in the Depnrtment 
of Community Development from eight States and two Union 
Territory Governments till Febnrary 1973 Monthly progmr 
reports were not received during the year 19'71-72 from Jammu a d  
Kashmir, Manipur, Karnataka, Punjab, Coa and Arunachal Prodesh. 
No monthly reports were received from Manipur and & o m  
during 1972-?2 Some States were sending the reports two to six 
months late. The Committee are surprised that during 197273 and 
1973-74 funds were released to as m w  as 13 States without receipt 
of particulars of expenditure. The Committee are u n h p ~ g  to be 
told that "it was not always possible to insist on compltti~n of 



formalities first, e.g. details of works sanctioned, monthly, &lf 
yearly and yearly reports e t c  so as to ensure that the procpommc 
was not held up owing to lack of funds merely for pkoctdunl 
formalities". Even in a crash programme it is important that there 
should be strict compliance with such rules that may be laid down 
specifically for financial and budgetary control. 

In August, 1971 the Central Committee for Chordination for 
Rural Development & Employment had highlighted the need for 
some standards for rural roads to be constructed under the CSRE 
and as a result a subComrnittee of that Committee had recom- 
mended in October, 1971 that the specifications suggest4 by the 

w Gnha Committee for roads under the R u a l  Works Pmgrammc f: should be adopted for roads under the Crash Scheme till these 
were revised Similarly a seminar-cum-workshop on the CSRE 
held in February, 1972 had decided that to ensure durability of 
aswts, standard specifications for compaction, design of profllea, 
construction of culverts etc. should be adopted for the works taken 
up under the Scheme. Further, in June, 1972 a Study Team of the 
Central Road Research Institute had also suggested epecifbtions 
for nua l  roads under the Scheme. The Committee regret to note 
that although these specifications were available, the Government 
did not take advantage of any of these specification and did not 
issue any specific guidelines in this regard and instead alloared the 
State Governments to build mads of widely di!Yerlng standards. 
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This cannot but have resulted in dekating one of the basic 
objectives of the Scheme, namely, creation of durabie asbets 

10. 1.56 Agriculture& Irrigation The Committee find from Audit Report that in most oi the 
(Dew. of Rural & ~ e -  States, the road works were for construction or improvement to 
lopmt=t) kutcba s@fications mostly without metal  din^ or surfacing. 

Even where the State Governments intended to build pucca roods 
eventually expenditure till the end of 1972-13 or later had moatly 
been on earth work. It was seen that much of the earth work had Plm 
not been compacted nor was cross drainage provided. As for not 
taking up construction of pucca roads in the rural are* the 
Department of Rural Development had contended that it was not 
possible to take up construction of pucca roads straightaway as the 
earth work could only be done in the first gear and only after the 
earth had settled down by one or two g o d  monsoon seasons, the 
soling and metalling could be done during the second or third year. 
The Chief Englncer (Planning). Ministry of Shipping and Transport 
(Roads Wing) denied Department of Rural Development's can- 
tention and has stated during evidence that the earth work and 
compact ion should be done simul tanmusly, prekrablp with r 
mechanical road roller. According to him rainfall gives neither 
adequate nor uniform compaction, besides it erodes loose earth, 
The Committee are surprised that before starting constructIoa of 
roads, the Deportment took no action whatsoever to lay down th4 





r o d  rollers already available. This was deplorable. And this is 
yet another example in regard to this entire programme, which 
illustrates how little care was taken in the planning and execution 
of dserent  works under the Schme. 

13. 1.59 Agriculture& Irrigation The Crash Scheme for Rural Employment was discontinued 
(Deptt. of Rural Deve- w th effect from April, 1974 The Department of Rural Developrncnt 
lo~ment) have not made available till date to the Committee details regarding 

total length of roads left unfinished on 31st March, 1974 or 
completed kutcha in each State/Union Territory and the rqufre- 
ment of funds to complete these roads with compaction, surfacing 
and cross-drainage. The Committee would like to be apprhd  of Zi 
these particulars in respect of incomplete kutcha roads and the . 
arrangements made by the State Governments to make them durable 
or for carrylng out the residual work and the p~ogress mrde in this 
behalf The Committee apprehend that a very large number of 
these roads were left unfinished on 31st March, 1974 at a stage a t  
which the chances of their resulting in total inf'nactuous expenditure 
are very great. 

dc~ The Committee are surprised to note that in Sri Ganganagar dio- 
trict (Rajasthan) a relatively pwsprrous district, 113 &nor irriga 
tion works for converting kutcha water counes into pucca chrnnalr 
estimated to cost Rs. 18 lakhs approximately were uadertah on 
lands belonging to prlvate cultivators The Audit have pointed out 



that these works were material intensive and tor the bahEdt ol em- 
cerned c u l t i v a ~  of that area The Ministry have trplrtacd t&t 
these works were not material intensivt as the bulk of the mt8r&l 
portion was realbed from public contribution and colt on mrkrhl 
debited to scheme was within tbe 20 per m t  pre+ctibed limit. Thc 
Committee cannot lose sight of the fact that this expenditure on 
c h a ~ e l s  benefited a few private cultivrtors whkh should have 
been borne by the cultivatot-s themselves. 

do- Another irregularity is in respect of the d i ~ i n g  of kutcha water 
courses in three drought prone districts o i  Hissar. Although un$er 
the Northern India Canal and Drainage Act 1873, irrigation water 
courses are constructed at the cost of the cultivators, the Committee 
have noted that the works in these three distrlets were executed at 
Government m t  on the ground that lift irrigation wwks undertaken 
in the drought prone areas deserves special treatment. It was stated 
by the representative of the Depertrnent that r e l w e  of water 
through these c h a ~ e l s  coupled with other a g m a i l  canretvrtiarr 
practices would mitigate the problem of the water courses being 
filled up through wind action. The Government's reply is silent 
about the follow-up of action necessary f o r  the maintenance of 
water courses. It has been pointed out by Audit that desilting had 
to be done in Hissar s o n  after the water courses were completed+ 
The Committee wmld like to be assured that the expenditure 
the construction of these water courses was not infructuous and that 
a proper machinery has been created for the mintenance of the 



The CMmittee also note that in Jaisalmer district in RPjasthon 
10 'khadeem' works estimated to cost Rs. 438  lakhs were undertaken 
on lands belonging to private individuals. The Committee are un- 
able to accept the explanation given hv the State Government that 
in the absence of these works. no other works could have been taken 
up in these districts. It is surprising that this work could not have 
been finished by the State Government out of their own nsourrc~ 
and the expenditure had to be debited to the CSRE Scheme. 

The instances pointed out by Audit are only some test cams 
The Committee would like that a survey r b d d  be undatrbcn to 
see whether any expenditure on minor irrigation schemes had been 
wrongly debited to the CSRE Scheme 

The Committee have been informed that certain items of works 
In Orissa which could not be done b r  paucity of funds are being 
completed from out of other funds. The Committee hope that the 
incomplete works would be completed expeditiously and the Com- 
mittee inf~rmed of the progress mede in this regard. 

Although the Committee have been informed that 1.32 lrkh h e  
tares of minor imgation have been created under the Crash Schme, 
the Government have been unable to give infomation in rasp& ot 
the actual increase in the irrigated area under the Crash Scheme. 



The Committee desire that an  investigation should be carried out 
to ascertain whether the irrigation potential created under =Sue 
has actually led to an increase in the irrigated ereas. Th4 Com- 
mittee would like to be informed about the d t r  ot hwstigatfcn 
in due muse. 

- d u  The Committee note that according to the guidelines issued by 
the Central Government, the cost of each work taken up under t h e .  
Crash Scheme was ordinarily not to be less than &. 22,500. Stow- 
ever, in special circumstances smaller projects could be undertaken 
but cost was in no case to be legs than Rs. 5,000 each and their num- 
k r  was to be such that not more than 20 per mnt of the funds 
allotted to a district were spent on them. In clmr violation of the - guidelines in Assam. Orissa and Tamil Nadu 2284 works costing 11c11.r 
than Rs. 5.000 were undertaken and the cost of 3,638 works out of e 
total of 6.338 works was between Rs. 5,000 and Ra 22,500, according 
to a test check by Audit. The Committee regret to note that infor- 
mation is not available read~ly with the Department in regard to 
list of works cwtlng less than Rs 5.000 and betwcen RY 5,000 and 
Rs  2.5M taken up in the States 

-do- The Committee note that apart from two States. namely, Bihar 
and Jammu & Kashmir who had set up special eng~neering organ- 
sations to supervise the works executed under the scheme, in thc 
remaining States the supervision of the works was not done nor 
were the  works adequatelv supervised by the technical department 
of the concerned State Governments It is unfortunate that most 
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of the State Governments d ~ d  not strengthen tbeir techaicol organ- 
isations to supervise the wrks executed under the Crash Sch~me. 

-do- The Committee regret to note that the Department do not have 
detailed information about the total number of works abandoned 
or suspended in the various States and their cust. It has, howwer, 
been admitted in evidence that a great many c a m  of abndonmcnt 
or suspension of works may have occurred in some Sk-. The 
Committee would suggest that rather than recowring the money the 
unspent balance should be utilised for completing the works to a 
point where they would not be wasted. ti. 

6 Although the guidelines for 1972-73 circulrtod to tbe State Oov- 
enunents had speaifica4n provided Obirt the prom under the 
Crash Scheme should not be executtd through tbe rlCclaeJt of prink 
contractors, in a number of States, namely, B i b ,  Uttar Pndcrh, 
Madhya Radesh, Andhra Pradesh and Gujarat, roa# mka were 
got executed through contractors in clear violrtim of the guide- 
lines. The Committee are glad to know that these States have k e n  
called upon to refund tho amount of monr~, 8pamt on such *mrl u 
were executed through contractom Tbe CunraiW would k in- 
terested to know whether the 8tate OoPaanrntr h., -14 
with them inrtructiom. 



The Committee am surprised that although tBo guiddiaarr i(#, 
1972-73 circulated to the State Governmerrtr pwidd tbt e%pmdb 
t u n  bn jeeps, motor a m  ctc. and heavy equfjxnents lim mctrm, 
m d  rollers etc. are not permissible a d  nmseory apmditurcl 
tbmon would have to be borne by the State Qavernnwnta from 
their own rewumq ln dwen districts of Mahrrarhtn, Ra. 12 lrlrhr 
were spent on purchase of road rollers. trucks, etc. and In thee of 
those districts tbeg were utilised an works under thin pmgmmme 
only to a small extent. In Uttar Radesh, trmton, tugs, campres- 
sors, etc. were purchased in certain districts and Rs. 8.51 lrlrhr 
debited to the scheme. The Committee note that Cavemmeat hrva 
taken steps to require the States to refun$ the money spent on 
htavy equipment. The Committee would like to be infanned that - 
this requirement haa been complied with by the States. '3 u 

The Committee have becn informed that the primary obw un- 
der the CSRE scheme was that the quantum of mplqmtnt to k 
genemted should be in addition to what would h.vr ken m t e d  
under the normal programme-Plan and nrm-Plab--ttken Up In a8 
States The Committe have noted that in Harpana, work an tbC 
construction of roads for the purpose of linking each vilhgr with 
metalled road had started W r e  the CSRE scheme was hunched, 
but when the Central assiststwe for scheme katm available, them 
roads were W c r r c d  b t h  scheme to which was ddJW t& cart d 
labour and pert of expenditure on materials The Committee ¶mW 
that. according to the statement of Department of R m l  



merit. there bas been no diversion of Plan funds. and m o w  provid- 
ed by the Government of India under CSRE has not h e n  in urkrti- 
tu t im of State Plan provision Ail that the State had done is tbat 
in pursuance of its policy tn link up every village with metdled 
road it tried to expedite the programme by utiiising the furtds under 
CSRE- The Committee are surprised at  this statement of the De- 
partment Utilisation 2f the money earmarked for CSRE scheme 
would also be. in their opinion. diversion uf funds from one scheme 
to  another. I similar diversion had also taken place in Punjab. 

26.  I to- Agriculture & lrrieation The Committee are  u n a b l ~  to accept the plea advanced by the 
(I)~F. of R u d  representatwe of the Department that "if the money of the Central 
Iofmcnt) 

t 
Government and State Government i s  pooled together and if th- 
resources are judic~ously invested, there is no objection to  that ' 

ut i l~sa t~on of CSRE resourcw ior State Plan Schemes). In the 
opinion of the Committee such discretion, given t3  the States, did 
run counter to the bas~c  objccts of CSRE scheme. 

?jtb 
The Commtttee have noted that during the flrst year when the 

indjvidual works were being sanctioned by the Depertment, tbe 
State Governments were generallv certifying that all the works in- 
cluded In the CSRE proposals were in addition to their aonnrl re#= 
vities. But from the second year onwards, when the Statsr them- 
selves were authorised to sanction the proj&s them ccrttfl~ltea 







Ti:? Committw oos t . r~e  frnm th r  rt-wrts o f  the tourlng clffi~trs 

3f t h e  Departmen: elf Community Deveimment that there were no 
proper arrangement3 for ielectmn of labour and orowding them 
continuous ern~lopwnt i n  Gularat ncl urcl~m~narv survej or study 
$,f t>mpl.ryment sltuatton was rriadr befnrc~ launching the scheme 



In Lucknow. emplaymcnt was offered to everybody who sought it. 
In Andhra Pradesh. Kerala. Tamil Nedu and Megholaya. no records 
were available to show the continuity of employment The Com- 
mittee regret to observe that in milst cases cibsewations of the 
touring officers uf the Ut*partrnent of Comnlunity Development 
were forwarded to the State Governments lor nwesay action but 
no follow-up action was taken to ensure that the defects pointed 
out by the touring officers wTre in fact mctified. 

, AgrulaueL lmpuon Accordmng to Audit Report nlan-days mplrtd to have been me- 
33. 

~ ~ c ; m .  RudAEm- rated by the State Governments were not the con-& representation 
&Y=W of the mandays generated The Committee arc surprised that no 

exercise whatsoever was made to find out whether the total cmpioy. 
ment reported by each Statr was b a d  un correct statstirs. The 
representative of the Department has admitted that there might be 
a slight distorbon In figures of employment The distortion was 
prominently noticeable In the case o f  V P 

-do- The Comrnittet* are amazed to nvtr that the oflicials of Varanasi 
resorted to unfair means and s t t t m ~ t ~ d  to h d w i n k  the Covern 
ment. "The Varanasi Oflicials". ~t has been stated "had k e n  toying 
with the idea of showing the c.ilst of labour involved in the mmu- 
facture of any material purchased by them from a contractor .s 
expenditure on kbour under CSRE scheme." Tbe Comrnittpc up 







to the earlier observations of the Programme Evaluation Organhat. 
or the Public Accounts Committee in the guidelines hued to thp 
States or in the seminar on Crash Scheme of Rural U n t m p l o y m t  
held on 17th to 19th February, 1972. Nor was any use made o$ tbt 
recommendations contained in the interim report of tht Committee 
on Unemployment (Bhagvati Committee). 

The Commrttee thlnk that the re~poruibrlity of the Department 
d ~ d  not cease merely after th? Issue of the guidelines. It was for 
t5e Department to ensure that the States were infact acting within 
t5e framework of the guldelmes This was not done. That super- 
v-slon of the Department was nil in the matter of selection or execu- 
!Ion of the project 1s evident from the fact that in Bibr  mads 
amunted  for 99.9 per cent of works while 'other works' w m  to the 
txtent of only 01 per cent. Similarly in Mnharashtra 852 pr cent 
works were accounted for by roads and 14.8 per cent by mihot irrig& 
t:on. In Tam11 Nadu also roads accounted for 90.7 percent works. 
From the facts disclosed the Committee comes to the ~ p r b l e  
-nclusioa that the Central Government allowed its OWTI funds to 
be spent by the States according to their own discretion and the 

guidellm" was only a facade behind which schemes of doubtful 
utility wme allowed to be prepared and haphazardly implemented. 
Tbe Comrmttee consider that the drnhistrat ive Depertmmt 
oii the Department of Rural Development as also the Ministry of 
Finance failed in their duty regarding administration and BRom!hl 
control. This must be deplored 
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